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LOK SABHA

Wednesdav, Augusr 23,1972/
Bhadra 1, 1894 (Saka).

The Lok Sabha met at Fleven
of the Clork.

[Mr. SPEAKER in the Chair |

ORAL ANSWERS TO QUESTIONS

Objection of Tamil Nadu to Directive for
Correspondence with centre in Hindi

anz. SHRI V. MAYAVAN : Will the
Minister of HOME AFFAIRS be pleased
1o slate: -

{a) whether tho Tamil Nadu Government
have objected 1o the directive of Centre to
the Joint Secretaries for correspondence
with the Centre in Hindi and have asked
to withdraw the directive; and

(b) if s0, the reaction of Union Govern-
mient therto ?

THE MINISTER OF STATE IN THE
MINISTRY OFF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS MIR-
DHA) : (a) No, Sir.

(b) Question does not arise.

SHRIT V. MAYAVAMN : The Chiel
Minister of Tamil Nadu had already clari-
fied on Monday that the Central directive
on Hindi, he had referred to in the Assembly
last week related to the mode of addressing
Union Ministers and the Secreturiat and
not to the correspondence and that it was
imsued by the President on May, 3, 1971
and forwarded to the State Govern-
Al LS/72—2.

ment by the Prime Minister’s Cabinet
Secretariat and the Notification amended
the Government of India Allocation of
Business Rules, 1961 substituting Hindi
equivalents for English terms in the First
Schedule of the Rules.

So, 1 want to know whether it is a fact
that the copy of the President's Notification
which was issued on 3rd May has been sent
to the Chief Minister of Tamil Nadu, giving
nomenclature of the Ministrics and Minis-
ters in Hindi and, if so what is the purposc
and what is the present position.

SHRI RAM NIWAS MIRDHA : Theie
is no question of there being any directive
io the State Governmenis that they should
address the Ministers of the Union Govern-
ment in Hindi. The question did not
arise. | do not know how this impres-
sion went about. As regards the nomen-
clature of various Ministries, the House
is alsn aware that this problem was raised
here but it was satisfactorily solved and
certain amendments were made in view
of the opinion expressed in this House. 1 do
not think there is any problen: with respect
1o that Notification either.

SHRI V. MAYAVAN : Mav | know
whether these changes are in consonance
with the famous assurance of Nehru 1o
non-Hindi speaking States 7 1 want to know
whether the Government has issued strong
directives to Government servants (o use
these nomenclatures under the threat ol
disciplinary action.

fi SHRI RAM NIWAS MIRDHA : There
is no question]of issuing strong dircstives
under the threal of disciplinary wsclion.
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These are Government orders. As I said
carlier, a satisfactory solution was found
in the House also. There is no question
of taking any disciplinary action. All the
Government servants are expecied to obey
these orders.  But there is no problem with
respect to taking any disciplinary action.
There is no need to do so. There is no occa-
sion for doing so.

SHRI V. MAYAVAN : Is i* in conso-
nance wilk the famous assurance given
by Mr. Nehru to non-Hindi speaking area 7

SHRI RAM NIWAS MIRDHA : Every-
thing that is being done with respect to the
anguage policy is in consonance with the
wishes of the Houses as expressed by the
Resolution and assurance given by the late
Primc Minister Nehru,

SHRI SEZHIYAN : The hon. Minister
was kind enough to iecall the assurance
given on the Aloor of House last year in
regard to the amendment 1o the President’s
Order wherein it was stated that Fnglish
naraes will be changed to Hindi names
with Roman [ibi in brackets, Then, an
assurance was given on the floor of the
House that English names will be retained
and within brackets names will be given
in Hindi.

Now, contrary to that, | find there
are many communications received by
Members of Parliament and also by the
public whercin Hindi names aire given,
cither in Devanagari libi or in Roman.
For example, [ have got an envelop which
has been addressed (o me wherein every-
thing is in Hindi. 1 do not know from
where it has come. Here, | have got another
Jetter written to a person in Tanjore District,
Tamil Nadu, wherein Hindi names are
used Bharat Sarkar
Ryaswa...... 1 do not know from where
it has come. The English form is not
given there.

BHADRA [, 1894 (S4KA)
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Why not follow the assurance given
here that the names will be retained in
EnglishwithHindi names in Devanagarilibi
what happened 1o hat  assurance 7
Even a Minister in Tamil Nadu has told me
that the Departments’ names, etc. in the
communications addressed to them are
in Hindi. 1 want a categorical assurance
from the hon. Minisier as to how far the
amendmennt 10 the President’s Order
just now mentioned has been issued and
how far it has been implemented in spirit
and letter.

SHRI RAM NIWAS MIRDHA : As |
said, the intention of the Government
is, and we have issued orders o that clfeci,
that the assurances given in this House
have to be obeyed and obeyed in the right
spirit. The hon. Member has given some
instances. If he can pass them on 10 me,
1 will examine in detail what lapse there
is, whether it contravens the assurance
given and we will take steps to set matlers
right.

SHRI M. RAM GOPAL REDDY : 1.
there any opposition to the use of Hindi
from Andhra Pradesh and, if not, s the
Central Government going to persuade
all the States in the country 1o prugressively
use Hindi ?

MR . SPEAKER : The Question con-
cerns Tamil Nadu, not Andhra Pradesh.
1 do not object if he has got the answer. 1 am
judging the relevancy of your supplementary.

SHR1 M. RAM GOPAL REDDY :More
than 85 per cen! of people in Tamil Nadu
want Hindi............(Interruption).

MR. SPEAKER : No please.

Wt eafey wik : et & w7 W
W ¥ W At oy ¥, werw ommon
o ke afAeAmg SR 3T ¥ fraw
wrrren At @ &) v d e
¥ waed & mofron # g9 W fe
Tt W T &g
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WA WWE: 9T A TN W el
g & % qwr b oww fely W owen
o, T W At & gfewm

ot wrowvd wwocwn gEt St STt
fo woft W @it B A S g oW
W wewre & wawi owr Frew fea #,
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w1 ¥ fdwm foar mar @ fie wE o
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X ATer ¥ wm o owmar Aifr g, oy @
T e frm T R, dWT 7 Wi w7 A€A
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awdt &, Qm wiE ww 4

ot m frwmm foet : &= goee wi
ot fe=t ¥ ovm Td T & oo faw
W ¥ W AR % 9w 9w Wi
t—afy fe=h 7 famd ¥ A1 wifer o orefy
%t e iy & 9o fomr am Afew w9
5T s f —f o v, wiag
felt wr W & qu WA o IEr W
T ¥} 4 AW A oM, wife SEE
FOeTT ¥T ®19 fdr o wdon # § w=wn
i 4

SHRI JYOTIRMOY BOSU It is
agreed irrevocably that the use of English
s for cc ications the
Central Government and State Govern-
ments and non-Hindi speaking States
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until the laner choose 1o correspond
in Hindi remains. Tn view of the fact
that complaints are coming from the highesi
quarters, will the hon. Minister consider
and agree (o insiMute an inquiry into the
matter so that the whole thing could be
thoroughly cnquired into and & decision
taken ?

SHRI RAM NIWAS MIRDHA : It is
perfectly clear that no enquiry is necessary.
We arc not contravening any provisions
of the Resolution passed by this House
or the assuwrances given here. (faterrup-
tion) The Chief Minister of Tamil Nadu
is reported 1o have said that the Central
Government has told the Statc Govern-
ments that all letters addressed o the Union
Ministers should be in Hindi. It is not
correct. We have not issued any instruc-
tions of this nature,

Industrial Survey ol Madhya Pradesh

*324. SHRI G. C. DIXITt :
SHRI ARVIND NETAM :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOILOGY be pleased to state :

(a) whather any dustrial survey  of
Madhya Pradesh has been conducted ; and

(hy if so, the salient fzatures thercol
and the action proposed to be 1aken by
Government on the Survey Report 7

THE DIEPUTY MINISTER IN TUL
MINISTRY OF INDUSTRIAL DIVE-
LOPMENT (SHRI  SIDDHESHWAR
PRASAD) : (a) and (b). A statement i
laid on the Table of the House.

STATEMENT

(a) Yes, Sir. Recently the Joint Inali-
tutional Study Team set wp by IDBI,
IFCI, ICICI and the Reserve Bank of
India surveyed the State and prepared a
repart on its industrial potential.

(b) The report brings out that a central
geographical posilion conferring benefits of
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market in the neighbouring areas and safc-
ty from strategic point of view, very large
deposits of mineral resources, particularly
iron ore, vast forest resources in a wide-
spread area, a fairly comfortable food
pusition coupled with the immense scope
for furthering agricultural production, a
lower demsity of population, surplus power
and above all, the climate for industria-
lisation genmerated by large investments in-
ducted in public sector projects like Bhilai
Steel and Heavy Electricals (India) Limit-
ed (Bhopal) are major favourable factors
conducive to industrinlisation that the State
enjoys. On the other hand, a relatively
backward economy marked by a low per
capita income and income generation, an
excessive  dependence on agriculture, lack
of industrial tradition, inadequate transport
system accentuated by the wastness of the
area rendering exploitation of natural re-
sources and marketing of produce difficult,
relutively costly power structure, the dearth
of legal entrepreneurship and inadequacy
of trained and skilled labour have been the
main barriers affecting rapid industrial grow-
th in the State. The pace of industrialisa-
tion in the years to come, for which the
State has undoubtedly unlimited potential,
greatly depends on the speed with which
these handicaps ure removed ond the fav-
ourable factors are taken advantage of.

The survey has also identified the in-
dustriul projects which hold promise of
coming up in the foreseeable future.

The report is now upder examination of
the State Government and will soorn be
discussed by the Committee of Direction to
finulise the strategy of follow up.

Wit wm owew dfew: b fe S2oiee §
Tmm g # fr et gdw B, @A & mew
 frr @ & wrom, wiifae  afdfeefs
& wrem mar owre @ oAme wheife gfe
g W agr e owife faew a6
qaTw & A W AT wgr A fe o
g @ A ¥ AR AR W WS T
o Wt afe A werd W Ao g
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Y fedwy gEw A feew ogwr e
TT v War & IwA e aml & ewrer
T AT W QU @z Wy ¥ ammar oy & e
qeq a¥w & oifme fosw & for we
AT AT 9T egrA AT 6 wwow #
fori & 6 § ammEm, welr W@ oo
T ®T gfaar & agrn, @y Agi F€w
Tt e W & AT feoe ft oW ow
TH OSTAT | (A% WATAT 65T NEW ¥7 §O6TT
¥ T SR & agl AATM aTT &
fawlt 3Omi w7 fawrw &1 owE | oW oF W
W A 97 FIW JP@A ¥ 9T L A7 G
t ot aww amx A4 @ fewrw goma

SHRI R. S. PANDEY: Madhya Pradesh
is considered to be a backward State so
far as industrial development is concerned,
s0 far as the other economic aspects arc
concerncd. There are certain districts like
Hastar where raw materials like bamboo
are available. In the first week of June,
the hon. Prime Minister visited that area and
she has seen the condition of the poor
Adviasis there. May [ know whether any
letter of intent has been issued to any firm
to find out the potentiality and put up a
factory—u paper factory? If it has been
issied to a private concern, what objec-
tion Government has got to put up an
industry in the public sector?

SHRI SIDDHESHWAR PRASAD: As far
as Bastar district is concerned, it is a back-
ward district and row material available
there is suitable for paper industry. The
Bangur Group of industries has been given
a letter of intent in the Joint Sector. We
hope that this industry will come up in
that backward district of Bastar.

SHRI R. 5. PANDLY: The paper will
will have sophisticated machinery and there
will hardly be any scope for employment
of people in this automation. May I know
whether, before they issued the letter of
intent, they examined the potential of em-
ployment? This is also very important so
far s Madhya Pradesh is concerncd.
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SHRI SIDDHESHWAR PRASAD: It is § ¥h} o & wovin wer o3W §

pletely a diff question about em-
ployment  potential, etc. If the hon.
Member wants to have any specific in-
formation on this point, he may ask a

separate question.

i gww wa weww : wem wgew, #

FAMAT W OWT AOEIC T ST ReY
sW ¥ W WA ¥ W awrEm W W
ot } (wd T owmm b fe ommore fay
¥ @1 A0 IO ) "IN AAFE § oW
ATATT W7 Wer g¥W ¥ ATETT WY & J
wf @@ foer 47 wem mEIW & amr B,
w R o Apfed AT R s
¥ vaw gn, W1 wwx g k@ fe armma
£t wdt wt & ot TEer mnr w7 fiewrr
T F @ wmm owmem f e wd
quwifs doen @ oarmam ¥ fam feer
wewi w1 fofo s owd d—emm o
#rf vy w9 woh ATTR AT R wEE
are ff AT wen wiw & qww wAT A W
awhe fear & 3k At W owmoet war wfa-
fagr Wi ¥ & Aya A med owEwm ®
ferr ot Ay a3y 37

st fedvwe www : qer wTw & e mar

w1 & oy dwr ko A fwow ot
arw g T o § oy T e g emofor
atfe wrfe e dte wrfe, wTfe e HYo
urfe, urfe dte arfo e urfo may fruw dw
fm & vz a8 gro ogApy € 0k K
I ¢ ATl w1 IR femr war e fred
wer 9iw ¥ AT & TOR w1 feew A
o k) W 3w frie & W 9T e
wHw woETT ¥ WRA YA Al %1 Twwe
T wei vt ¥ far 3% I :ro owmm
fafre fem a1 om K

W gew v wewm: W W@ a7 e
¥ wiwrr fomr & fx oWt wemw it wely
&, wwe feew won § A & aven g

ferlt mwwi w1 faemr wom wigr £, TAE
g ¥ e v v aAm b7

Wt fedwe gww:ag A% gmmTa e
we ¢, fifewn =1 & @ mimam WG
f wm omem k@ fe ower wdw ¥ gemam
¥t afem & fawer w3 & fve e dvoen
ki

SHRI1 D. BASUMATARI: Wherever any
industry is established in the tribul area
becuuse ruw materials are found in those
areas, the tribul people are ousled (rom
their homes and hearths. This being the
casc, may | know from the hon, Minister
whether he has approached the planning
Commission lo sec that, wherever such
project is taken up, the ousted people are
rehabilitated with land for lund ?

SHRI SIDDHESHWAR PRASAD: There
is u programme for rehabilitation wherever
industries are set up in such districts. If
there is any specific project in the mind
of the hon. Member and if he has certain
specific issues related to that, he may cer-
tainly ask a scparate question.

SHRI D. BASUMATARI : What ubout
Baladilla 7 A number of people hne
been ousted from that pluce.

MR. SPEAKER : This is a question re-
garding Madhya Pradesh. Please do not
think that the Minister is in the dock und
has to give all the information; that should
nol be the spirit while asking the question.

iy o orf vw . & amE ST
& wait W & qzw wgw g fr owor giw
¥ g gy & wif sz e s
wrrar & v afegh, Mearn wdd

o fcdvee sww TW owRPw X dT qie
w1 qvn
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Recommeébdations of Press Council of
1ndia on diffusion of Ownership and
O Control of Newspapers

©327. SHRI JYOTIRMOY BOSU : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

{a) whether the Press Council of India

BHADRA 1, 1894 (SAK A)
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his question is about the Press Council and
that we have rcplied to.

SHRI JYOTIRMOY BOSU : Is it not
a fact that a Committee of Ministers was
then appointed at the end of last year (o
make firm proposals? In May this year,
the Prime Minister, regretting the delay.

huve wdopted a set of. recc lations on
diffusion of ownership and control of
newspapers;

(b) whether those recommendslions

have been forwurded to Ciovernment for
consideration and necessary action; and

(c) if so, the outlines of the recom-
mendations made by the Press Council and
the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) and (b). It is understood
that the Press Council is considering this
mutter,

(ch Does not arise.

SHRI1JYOTIRMOY BOSU: The Govern-
ment nnnounced its intention in the last
year during the Budget Session 1o amend
the Companies Act to give effect to what
was reccommended by the Press Council ax
far buck as 1954, What is the reason that
they have not been able to fulfil the assu-
runce they have given on the floor of the
House while trying to meet the requirements
of the members on the Budget ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI L K. GUIRAL):
The hon. Member has mixed up the Press
Council with the Press Commission. The
question is about the Press Counci]
(Intereuptions)

SHRI JYOTIRMOY BOSU 1 meant
Press Commission. am sorry.
SHRI I. K. GUJRAL : do not know

what he means because the inlention is
walways very pious. The dificulty is that

d the Parli that the Committor
was on the verge of concluding its labours.
Eight months of discussion in the Com-
miltee of Ministers has led to a compre-
hensive Bill which is actually.

MR. SPEAKER
question 7

: Are you asking a

SHR 1 JYOTIRMOY BOSU : 1 am ask-
ing a question. What is the reason for the
Government to postponc the Bill? Let
the people not got the impression that the
Governmenl is pressurised by the pross
barons.

SHRI I K. GUJRAL : [ think my hon.
friend, when he drafied his supplementaries.
forgot the main question. The main ques-
tion pertains to the discussion on the Press
Council itselfl. The supplementaries are
about the process through which the Govern-
ment is passing.  All the same, 1 am trying
1o accommodate him.

1 would like to repeat what said earlior,
that the enlire malter is under consider-
ation of the Government and the broad
intentions and commitments of the Govorn-
ment are known to this Houe
(Interruptions)

SHRI JYOTIRMOY BOSU am
going by what the Prime Minisier has
kindly said un the floor of the Housc in May
last and also last year the Information &
Broadcasting Minister. Now, this Bill
should have been cnacled in this session.
S0, whatever he says we will view it with
great suspicion. What is the romsan for
the Government for not bringing tke Bill
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for enactment in this session ? We want
1o know specifically and categorically.

SHRII. K. GUJIRAL : The Government
has made no commitment at any stage that
the Bill would come in this session. The
only thing | would like to repeat is thal the
Government is now ssized of the matter
and the Government stands by its commit-
ment.

SHR1 JYOTIRMOY BOSU : He has
misled the House once again. It was there
in Part 11 Bulletin which listed the Bills
coming up for discussion in the session.
On the top of that the hon. Minister says
that the Government never said.

MR. SPEAKER : May be, bul, nol
commitied for Lhis session.
SHRI JYOTIRMOY BOSU It was

in Part 11 Bulletin. 1raiseditinthe House-
you remenber and he apologised. Today
he takes a different stance, [ understand
that the big business is pressurising them
and they are dilly-dallying with the whole
issue.

MR. SPEAKER : This is Question-
Hour. Please sit down afier your question.

SHRI 1. K. GUJRAL : I would like to
make clear one thing. My hon, [riend
has made wild allegations. T can say with
o great deal ol assection that neither any
big business in this country nor my hon.
fricnd will have any strength io pressurise
the Government. The Government can
stand on its own and its own policies.

SHRI JYOTIRMOY BOSU : All paper
tigars.

SHR1 INDRAJIT GUPTA: Apart from
the fact as my friend, Mr. Jyotirmoy Bosu,
said and has correctly said, that the Bulletin
for the Scssion did list this Bill among the
other Bills which were put down for busi-

wess - he may say that that is not & commit-

ment, bat at least we weore lod 10 believe

BHADRAI,
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that it will be one of the items of business
for this session—apari from that, would
like 10 know from him that in view of the
fact that this Commiltee of Ministers did
#0 in depth into this question as far as we
koow and as a result of their labours, it
is said that some draft Bill has been prepared
and the Committee included eminent lawyer
Ministers also like Shri Gokhale and Shri
K I what p the Go-
vernment from at least introdacing the Bill
and then let it go to a Select Commitiee
where all the details and all that can be
gone into 7 Why should it not be intro-
duced?

SHRI
discussion.

SHRI 1. K. GUJRAL : What my friend
is saying is quite strange that the Govern-
ment introduces Bills  without finalising
its own policy. The Government does
not finalise its policy in the Select Commi-
ttees, Whenever the Government makes
a Bill or brings a Bill, then the Government
stands by it. Only minor adjustments
are made in the Select Commitlee.

Oral Answers 14

JYOTIRMOY BOSU : Afier

The basic issuc which my hon. friend
might know is that the Committee of Mini-
sters waa appointed. The Ministers Com-
mittee did discuss. The Ministers' Com-
mittee did not discuss the final draft as it
was given lo us.

SHRI SHYAMNANDAN MISHRA
The hon. Minister was ploased 10 say that
in some form this matter is being considered
by the Press Council. Now, may I ask
whether the Press Council is doing it on
its own or on a reference fron the Govern-
mant ? Ifit is on a reference from the Gover-
nment, what are the points that have been
referred to the Preas Council ?

SHRI 1. K. GUIRAL : My hon. friend
will recall that in the Press Council Act
a specific clause bas boon laid down that
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the Press Council shall examine the diffusion
of mewspapers ownership, eiwc. Thercfore,
it did not need any reference from the
Government. The press Council is now
studying it in terms of the particular clause
in the law itsalf.

SHRI MURASOLI MARAN : Is it
true that the Government is waiting or
keeping the Bill in cold storage because
the Government wants to wait until the
judgment regarding the Newspaper Control
Order is delivered ?

SHRI L. K. GUJRAL : When the Go-
vernment decide finally as to what shape
the Bill should take, naturally all the factors
will be considered and naturally one of the
factors will be the judgment of the Supreme
Courl. We cannot ignore that.

SHR1 SAMAR GUHA : | want to know
from the hon. Minister whether he is aware
that although the progressive section of
our people are for the anti-monopoly Bill,
there is an apprehension in the minds of
large sections of people that in trying to

. diffuse the ownership and control of the
newspapers Lhe Government is  trying
to indirectly control the newspapers them-
sclves. In view of this apprehension may
I know whether the views of the large sec-
tion of the public, intellectuals and readers
and others, will be taken into consideration
before coming to final decision in regard
to drafting of the Bill ?

SHRI I. K. GUJRAL : While drafting
the Bill the broad spectrum of the public
opinion will be kept in view and when it
comes before the House, the hon. Members
who represent public opinion may also be
able to let us know about the public reaction.
But may [ also add that there nead be no
approhension  whatsoever so far as freodom
of expression is concemed. This Govern-
ment stands committed to freedom of Press,

AUGUST 23, 1972
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SHRI S. M. BANERJEE rose.

MR. SPEAKER : Your leader has asked
& question. Then I will come to you in
the second round but not immediately.

SHRI S. M. BANERJEE : During
discussion you go by Party. In Question-
Hour also, should you go Partywise ?

MR. SPEAKER : Try to understand
the substance of my reason. Once he has
asked, I have to go to the other side.

SHRI 8. M. BANERJEE : In that case.
let the Prime Minister answer one question
on their behalf, nobody else.

SHRI JYOTIRMOY BOSU : Whatever
you are saying should apply to the Congress
also. Then we will be happy. One ques-
tion for cach Party.

SHR1 HARI KISHORE SINGH : In
view of the wide interest on this question,
may | know how long it will take for the
Government to finalise its policy 7

SHRI I. K. GUIRAL : So far as finali-
sation of policy is concerned, that is well
known to my friend. The policy is finalised,
The question is drafting and bringing a
Bill. For that, I think, Sir, naturally i
takes time. But cannmot commit mysell
in terms of days and months as to how long
it will take.

SHRT INDRAJIT GUPTA : May
point out one thing. In reply to my ques-
tion, the Minister said that Committee
of Ministers did not determine the Govern-
ment"s policy and the policy has to be deter-
mined before the Bill is brought or given
to the Select Committee. Now he says
that the policy has already determined
< voe ool Imterruptions)

SHRI I. K. GUJRAL : 1 stand by what
I said that the Ministers’ Committee did
not consider the final draft as sent to the
Minisiry of Information and Broadcasting.
1 did not talk about policy.
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SHRI S. M. BANERJEE : Conversion
of the Press Trust of India and other news
agencies into a Corporation was delayed
because they were trying to bring a Jegis-
lation for supposed to be diffusion of owner-
ship and control of newspapers. 1 would
like to know as to why there is the delay,
why conversion of the PTI into a public
corporation is being delayed though there
was a clear recommendation by the Press
Council.

SHRI L. K. GUIRAL : The Press Council
made no such recommendation to us.

SHRI S.M. BANERJEF : It was the
recommendation of the Press Commission
that the PTI should be taken over and
converted into a corporation. This
House was told by Shrimati Nandini
Satpathy when she was the 1 & B Minister
that this was delayed because of this Bill.
I want to know why the Bill is being delayed
now.

SHRI I. K. GUJRAL : The Press Com-
mission did suggest and some sleps were
taken in the past in the light of the Press
‘Commission’s report also. We have also
felt that some further action is needed
and as part of this Bill we will deal with
News Agencies also.
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SHRI  PARIPOORNANAND PAIN-
ULI : The Ministr has rightly said and
the working group of the Planning Com-
mission long ago had recommended that
in the backwmd arcas they should set up
new industries. How is it that during
the year 1969-70 and 1970-71, only 91
industries arc set up in the backward
and the tribal arcas out of a total of 752
industries set up during this period?

SHRI SIDDHESHWAR PRASAD:
Location of industries in the backward
areas is going up in 1969, 17 licences were
given for setting up of industries in back-
ward areas : in 1970 this figuie went up
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to 59 and in 1971 it went up still further
10 76,
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SHRI R.S. PANDEY : This is a re-
flection on you. You arc the Speaker;
you come from Punjab; Punjab is not a
backward area.

MR. SPEAKER : Persons cslablish-
ing industrics are still backward; it is
suffering because of that. I am sorry 1 am
also pariicipaling in the discussion, ...

SHRI SIDDHESHWAR PRASAD
Punjab is onc of the most advanced and pro-
pressive States in the world, 1 should say.
The per capita income of Punjab is the
highest in the whole of India.

MR. SPEAKER : It is not becausc
of your industry ; it is due to our own
industry ; we are hard-working people.

SHK1 R.S. PANDEY :
most industrious, Sir.

Punjabis are

DR. MAHIPATRAY MEHTA : Huge
capital is lying idle which came from the
refugees from Africa in the backward dis-
trict of Kutch in Gujarat, What is it that
Government wants 1o do to utilise this
capital for the industrial development of
that area ?

SHRI SIDDHESHWAR  PRASAD :
1t is a separatc question.

SHRI D.N. TIWARY : The hon. Minis-
ter has given the figures of indusiries estab-
lished in backward areas. North Bihar

BHADRA 1,
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is the most backward miea. May 1 know
bow many industries were set up there
during the last 10 years ? Except Barauni
refinery there is no industry in the seven
districts of North Bihar. May 1 know
whether any steps arc being taken to set
up industrics there and il so, whai are the
steps ?

SHRI SIDDHESHWAR PRASAD
[ do not have the details. After the coming
into being of the backward area scheme,
certain new industrics in the backward
districts of North Bihar have been licensed.

SHRI' D.N. TIWARY I don’t sec
any activity therc in opening up of any
new industry.

SOME HON. MEMBERS rose—

MR SPEAKER : Fvery gentleman who
is standing is under the impiession that he
is alone sthnding. He does not know
that so many otheis are standing also.
How is it possible 10 dale so
many people 7 | will pick up onc from
backward arca, Shri Mohanty.

SHRI SURENDRA  MOHANTY
Has there been any shift in the policy of
industriglisation of the backward areas
in view of Mr. Subramaniam's package
plan for backward arcas 7 If so, what
are the broad features of that change in
policy.

SHRI  SIDDHESHWAR PRASAD
We are laying moie and more emphasis
on the developmeni of the backward dis-
tricts and also arcas which arc backward.
Such areas are spotted out and project
reports are prepared.. ...

SHRI SURENDRA MOHANTY
My question is being evaded. | asked a
specific question. [Is there going 1o be a
shift in the policy of industrialisation of
the backward disiricts and backward areas
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in view of Mr. Subramaniam's admitied
‘package plan' which is in contradiction
of the earlier scheme of development of
backward areas ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE &
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): There is no change in the industri-
alisation programme. But my idea is
this, namely that pushing in a few industries
alone would not bring up the backward
arcas and make them forward with re-
ference to the large masses of the people.
Therefore, il we take into account the lagre
masses of the people, the package progra-
mmes will have to be taken up, and that
is being worked out.

SHRI SURENDRA MOHANTY
Is that his subjective assessment, or is it

guided by any objective considerations?
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SHRI B.P. MAURYA : My quesiion
has not been answered. Will it be the
policy of Government to allocate the funds
on the basis of the backwiard aeas and the
population of the Scheduled Tribes? Let
him say ‘Yes' or ‘No'.
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SHRI C. SUBRAMANIAM : As far as
financial allocation by Government is con-
cerned, that would be only with reference
1o public sector projects. But public sector
projects are only in the heavy industries area
and their number is limited. Thereforc.
generally, it has got to be a case of pushing
the private sector to these backward arcas
as much as possible, and allocation of
specific funds does not arise. But I do
agree that in spite of all our efforts to have
more industrialisation in backward areas,
for want of the infra-structure and other
facilities there, even with all the induce-
ments, industrialisation is not taking place
as much as would like it 1o. But we shall
make all efforts to provide this infrastruc-
ture at least in certain key areas in the back-
ward districts and see that some industries
come up there.
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SHRI C. SUBRAMANIAM : The hon.
Member is pleading on behalfl of the Adi-
basis. These industrics certainly are not
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woing to provide any employment oppor-
tunitics for the Adibasis, because these
requisc  highly trained men, particularly
the refineries and other sophisticated indus-
uvis. In the name of Adibasis, certainly
they can claim industrics, but certainly it
would not be for the benefit of the Adiba-
sis themsclves. Therefore, it has got to
be a programme of giving proper train-
ing to the Adibasis and also iaking up
industries which would benefit them and
which would give employment potential
1y them more than a question ol pushing
these  sophisticated  industries  there.

SHRI VIRBHADRA  SINGH : How
many licences have been issued for setting
up industries in the private or public secior
in Himachal Pradesh and in the UP Hills,
which the hon. Minister knows are very
backward arcas industrially. and  will
Ciovernment give special atiention (o in-
dustrialise these arcas 7

MR. SPEAKER : That is a very specific
duestion. I the hon. Minister is prepared
w answer, | have no objection.

SHR1  SIDDHESHWAR PRASAD
I would reguire notice for it.

DR H.P. SHARMA : The reply states
very clearly that it i< the accepted policy
of Gowvernment o give preferential treal-
mwient to backward areas, subject only 10
condition, namely that the techno-
feasible.

one
cconomic  conditions would  be
There s a wery specific case of shifting
o the oil refinery from Sawoi Madhopur
1y Ama. Sawoi Madhoput is a backward
tistrict and the population there is Sche-
duled Tribe, There are no problems of
lechno-cconomie  feasibiliny,  FEven  then,
why was the decision taken to shift it from
Sawoi Madhopur 1o Agra. Would Govern-
ment reconsider the decision ?

SHRI C. SUBRAMANIAM : This
yuestion should bc put to the Petroleum
and Chenncals Minisiry.
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SHRI KRISHNA  HALDER : Han-
kura and Purulia are tow backward dis-
tricts in West Bengal inhabited by Sche-
duled Tribes. May | know whether Go-
vernment is going to open new factories
in these two districts

SIDDHESHWAR PRASAD
to Rajasthan.

SHRI
The main question relates

ot gwn W wwwT ;oW Sl
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SHR1I C. SUBRAMANIAM : Hon.
Members do not expect us (o have figures
in respect of all the districts in the whole
of India. I the hon. Member is inlerest-
ed in these two districts, cither be can write
1o me and | shall give him the information,
of he can pul a separale question.

Joint Sector for rapid Industrializa-

tion
*332. SHRI S.R. DAMANI @ Will the
Minister of INDUSTRIAL DEVELOP-

MENT AND SCIENCE AND TECHNO-
LOGY be pleased 1o state ©

(@) whether any policy has been evolved
to implement the concept of  joint-scctor
for rapid industrialization

{hy it so, ths broad outlines thercol;
and

{c) if not, when a clear cut deision will
be taken o remove the unceriainlies in

the investment chimate

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI  SIDDHESHWAR PRA-
SAD ) @ (a) w ) . A statoment s laid
on the Table of the House.

Statement

To secure the rapid growth of indus.
tries n a manner  consistznt  with
national necds and public  intorest, the
indusirial Licensing Polcy of the Govern-
ment announced in February, 1970 enwi-
sages the concept of the Joint Sector through
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which a greater degree of participation,
particularly at policy levels will be ensured
in the case of major projects involving
substantial assistance from Public Finan-
cial [Instilutions. These institutions will
have the option for converting loans and
debentures issued in future into equity.
In respect of loans and debentures given
in the past, the financial institutions will
have the discretion, in cases of defaults,
o negoti con ion, Detailed guid:-
lines regarding conversion have been issued
by the Depariment of Banking and copies
of the same have already been laid on the
Table of the House.

Instructions have been issued that
where State Industrial Development Cor-
porations wish 1o associate other parties
in the projects licensed to them, the Cor-
porations themselves should hold not less
than 26% of the equity and no other party
should hold more than 25%.

SHRI S.R. DAMANI : This scheme
has beon introduced for the rapid growth
of industries. But no detail has bheen
given in the statement. May 1 know
the reaztions of the entrepreneurs regard-
ing this scheme? Arc they fully satisfied
with it or do they have any reservation,
and if they have any reservation, on what
grounds, and how are Govemnment
guing to tackle it? Sccondly, may 1 also
know whether under this scheme, forcign
enireprencurs will also be allowed to par-
ticipate, and if so, whether any agreement
has been reached with foreign entrepren-
eurs under this scheme?

SHRI1 SIDDHESHWAR PRASAD
This joint-soctor concept has worked very
well in certain industries, and wo want to
expand this idea further. There has been
good response, Beyond this, Government
also waat to have some sort of policy con-
trol in such industries where a lot of public
finance has been loaned or invested. With
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this idea in view this joint-sector idea has
been introduced, and 1 hope that it is boand
to succeed. Since this new form has been
introduced only very recently, therefore.
the assessment and the real position will
be known only after some time.

SHRI S.R. DAMANI : May | know
hether foreign entrep s also would
be allowed under this scheme ?

SHRI SIDDHESHWAR PRASAD :
For foreign collaboration also, broad
guidelines have been issued under which
forcign collaborations are being allowed.

SHRI S.R. DAMANI : What are the
specific items  reserved for the joint scetor,
and will the same terms and conditions
and facilities be given in all the States uni-
formly or will they be different for different
States ?

SHRI SIDDHESHWAR PRASAD
Under the Indusirial Policy Resuvlution
of 1956, we have certain items reserved
for the public sector and certain items

or the prvate sector. This  joint
sector concept is being implementsd in
those items which were supposed to be
left for the privale sector.

SHRI SHYAMNANDAN MISHRA:
So far as ths joint sector is concerned,
one thought is that this seclor was mol
meant to radically change the 1P Resolu-
tion, that is, seclors carmarked for the
private sector or for the public scetor
would be kept intact. ls that the posiion?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRIC. SUBRAMAN-
IAM): Yes, that is the position. But
when in the private sector large investments
have to be made from public financial
institutions, then the idea is instead
of giving loan purely for the private
sector, to make il a joint sector. That is
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the policy decision now and further de-
tails are boing worked out as to the various
alternative form of operation of the joint
soctor with regard to financial participa-
tion, management etc.

SHRI P. GANGADEB : How many
Jjoint sector units have boen formed till
now ? how many arc pending ?

MR. SPEAKER : This question is about
ihe policy evolved. He may take a sepa-
rate question.

S0OME hon. MEMBERS rose-
MR. SPEAKER : Any of you,

SHRI JYOTIRMOY BOSU : I ama
turn-key project : the moment you press
the button, 1 am ready.

MR. SPEAKER : T said *any of you"
because all the three are quite strong.

SHR1 S.M. BANERJEE : There was
a new item in the papers to the effect that
‘Shri J.R.D. Tata has suggested that TISCO
should be run on a joint sector basis. Is
it true, and if so, what is Government's
reaction?

SHRI C. SUBRAMANIAM : The
question should be addressed to the Steel
Ministry.

SHRI S.M. BANERIJEE : The qusstion
was about the joint sector and my question
was following from that.

MR. SPEAKER : Ho is asking a specific
-question to which he has replied that it
should be addressed to the concerned
Ministry. )

SHRI JYOTIRMOY BOSU : In view
of what the hon. Minister has said just
now that the contents of the 1P Resolution
which they had very piously brought out
would remain untouched, will he kindly
explain to us how is it that TELCO
is being allowed 10 expand its production
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of steel, which is itlem Mo. 1in the IP
Resolution, concerning industriss which
should remain in th= public sector, by 100
por cont, and only the increased capacity
will be in the joint sector ?

SHRI C. SUBRAMANIAM : TELCO
is not producing stecl but trucks.

SHRI JYOTIRMOY BOSU : I am sorry,
1 meant TISCO....May I seek your pro-
tection ?

MR. SPEAKER : ] have to seek protoc-
tion of the whole House against him.

SHRI JYOTIRMOY BOSU : Why do
you gel angry, Sir? We are in a cheerful
mood to transact business, | meant TISCO,
I know it is a tricky and embarrassing
question, but let him answer it

MR. SPEAKER : It is nol relevant.

SHRI A.P. SHARMA : In this policy
decision about the working of the joimt
scctor, the scheme of workers' parii-
ipati inr also  been
decided upon ¥

SHRI C. SUBRAMANIAM : It is a
different question. But labour partici-
pation is the policy accepted. 1t does not
arise out of this.

Organisation ‘Assist” set up in Bangalore
to belp qualified doctors, engineers, scien-
tists and techoicians returning from
abroad

*334. SHRI RAJDEQ SINGH : Will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased 1o state :

(a) whether Government are aware {hat
& non-profit organisation “ASSIST" has
bean staried in Bangalore to help qualified
doctors, engineers, scientists and tech-
nicians wanting to return to India amd
find suitable jobs in the country;
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(b) if so, whether Government are pre-
pared to patronise this organisation to
stop brain-drain and help to rehabilitate
those who return to this country; and

(c) if s0, the main features of the pro-
gramme?

THE MINISTER OF INDUSTRIAL
DEVELOPMFNT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM) : (a) Yes, Sir.

(b) The *“ASSIST" approached the
Council of Scientific and Industrial Re-
search (CSIR) for general cooperation.
The CSIR has asked the organisation to
spell out what it expects from CSIR in
furtbering its service to Scientists.

(c) Does not arise.

SHRI RAJDEO SINGH : Instead of
asking ASSIST to spell it out, will CSIR
formulate a programme to make it an
cflective organisation?

SHRI C. SUBRAMANIAM : This is
a private organisation. They have asked
for our assistance. We have asked them
what assistance do they need. Certainly
we cannot ask the ASSIST to reorganise
itsell in a particular way, but we should
know what they mean by ASSIST. Hence
we have asked for clarification.

Response to incentives to start Indusiries
() in Backward areas

*336, SHRI C K. CHANDRAPPAN:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TEC-
HNOLOGY be pleased to state :

(a) whether the response to the scheme
to provide incentives to entreprencurs
lo start industries in the backward arcas
continues (o be rather poor.

(b) if so, the reasons therefor; and

{c) whether Government are working out
any alternative schemes to start industries
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in the backward areas ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD (a) to (c) . Since the scheme
of incentives is in its early stage of imple-
mentation it will be 100 soon to judge its
results &t this stage. Most of the State
Governments are in the process of orga-
nising these preliminary arrangements
which are the necessary pre-requisites for
industrial growth andwhich together with
the incentives schmes will induce industries
to be set up in backward districts.

SHRI C.K. CHANDRAPPAN : In
view of newspaper reports about the poor
response to the scheme, how many appli-
cations have been received, how many
licences issued and how many are from
the big industrial houses ?

SHRI SIDDHESHWAR PRASAD :
The response has not been poor. Alto-
gether as on 1-8-72, we have received 1318
applications. T do not have the figure
as to how many arc from the larger houses.

SHRI C. K. CHANDRAPPAN : The
fact remains that the big industrial houses
arc after a high rate of profit and since
starting industries in the rural sector may
not be highly profitable, they are not much
interested in this scheme. It is because
of that that | asked in (c) whether Govern-
ment arc working out any alternative
schemie.  Are Government seriously think-
ing of working out any alternative scheme
in view of the failure of this scheme?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHR1 C. SUBRA-
MANIAM ): 1 am sure the hon. member
is not interested in the big houses coming
ioto this. As I stated in reply (o another
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.
question, it is not just a question of giv- MR. SPEAKER : The question-hour
ing incentives alone particularly for the is over. Wec take up the Short Notice
new  entrep s and dium-size in- Question now.

dustries; it is a question of giving all the

other infra-structure facilities also.  This SHorT NoTICE QUESTION

is being taken up. As pointed out by
my colleague, there has been a good Allesed murder of shri Onkar Singh at

number of applications and they are being Balbir Nagar, Shabdara (Delbi)

processed.  We should see how far during $NQ.3. SHRI H. K. L. BHAGAT
1972-73 we will be able to push these things. DR. LAXMINARAYAN
As a malter of fact, the likely expenditure PANDEYA:
with regards to subsidies and various
other incentives would be round about Will the Minister of HOME AFFAIRS
Rs. 2 crores in 1972-73 on present assess- be pleased 1o statc the sieps taken by
Government to meet the situation arising
out of the alleged murder of Shri Onkar
SHRI C. SUBRAMANIAM : We should Singh, an officer of the Delhi Home Guard,
walch it, and if it does not click, as far a5 5y Balbir Nagar, Shahdara (Delhi)?
the scheme is concerned, it is not as il
we are not thinking about it. We should
formulate other programmes for the pur-
pose of bringing up the backward areas.

ment.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) A statement is laid on the
Table of the House.

SOME HON. MEMBERS : Read the

SHRI VASANT SATHE : In view of
the fact that in these regions, one of the
imporiant requi for development
s the adequate .’:um:]_'f of raw materials SHRI SHYAMNANDAN MISHRA:
and' then marketing, is the Gm«.crnmenl We have got & whole bunch of statements,
having ar\y plan o n.:eel l!lm re(_;ulremenls but not thal onc. We have not seen it.
so that in these regions industrial growth
may take place in the medium and small- MR. SPEAKER : Hec can read the
scale  sectors ! statement.  (Inferruption)

SHRI C. SUBRAMANIAM : When the SHRI S.M. BANERJEE : He says it
industrics come up, these will be taken is laid on the Table. In that case, the
care of—the raw materials and adequate papers should have been circulated.
fleciliee; o' rcioting. MR. SPEAKER : That is why I asked

SHR1 VASANT SATHE : Even in the him to read the statement. Anyway,
existing industries, the raw material is 1 got this copy quile in advance
not adequately supplied. Are you going SHRI VIKRAM MAHAJAN : Please
o take care of them? ask the Motice Office to supply such things
earlier. (Interruprion)

SHRI K.C. PANT : On the 21st August,
1 had spoken in the House on the regret-
table incidents that had taken place in
Shahdara on the 19th and the 20th. Some
incidents took place on the 2Ist August

SHRI C. SUBRAMANIAM : That is
‘uite a different question. There is a
& 'meral scarcity. We are aware of it, and
w ' are taking sleps to remove the scarcity
of -aw materials generally in the industrial
seclor.

41 L8S/72-3



35 Oral Answers

also. The situation has remained guict
since the evening of the 21st.

The two cases registered in regard to
the death of Shri Onkar Singh are being
investigated according to law by the Crime
Branch of Delhi Police, personally by the
Superintendent of Police. A.S.1. Bakshish
Singh, Head Constable Sujan Singh and
Constable Dharam Pal have been arrested
in connection with one of the cases and have
been placed under suspension. Six other

persons have also been arresied in the
case. :

To deal with violent mobs the police
resorted to the use of teargas and lathi-
charge. On one occasion, when a violent
mob surrounded the Shahdara Railway
police Post the officer in Charge fired from
his revolver. One person was hit and later
died. According to information avail-
able with the police, 87 members of the
public were injured. 280 police person-
nel and magistrates also received injuries.
In respect of specific incidents of violence
21 cases have been registered and are be-
ing investigated according to law. In-
fluential citizens of Delhi have taken the
welcome initiative to enlist people's co-
operation in the maintenance of peace.

Government has decided to institute
a judicial inquiry to inquire into the course
of the disturbances, the adequacy of the
administrative measures taken to prevent
and deal with them, the justification for the
use of force by the police, the extent thereol
and the allcgations of excesses by the police.

SHRI H.K.L. BHAGAT : Mr. Speaker,
Sir, it is with a sense of deep anguish and
pain that 1 rise 1o ask for a few clarifica-
tions in regard 1o the matter in question.
During the last three to four days,  the
name of this great capital of India has
been sullied by ugly incidents,  triggered
off by the alleged murder at Shahdura of
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the Home Guards Officer by a police, officer
and some of the alleged accomplices res-
ulting in incidents of violemce, arson and
dislocation of rail and road traffic,—

MR. SPEAKER : Pul the

SHRI H.K.L. BHAGAT : 1 am asking
the question,—burning eand damage lo
public property, injury to a large number
of innocent men and women and children,
and police personnel, and immeasurable
hardship to the people in general in the
Trans-Jumna area. In the interesis of
justice, a few clarifications arc very neces-
sary.

Firstly, the alleged murder took place on
the 1Rth of August, 1972 and the alleged
culprits were arrested on the 19th, Later,
between the 18th and 19th, hundreds of
people gathered at the police station and
told the officers concerned that it was a
case of murdei. 1 would like to know
what efforts were made and by whom and
in what manner and with what prompt-
pess, to ascertain the truth. Did any
senior officer visit these spots? Did he
interrogate any people. Did he gather
any evidence and, if not, why not? ‘What
was the prima facie cvidence with the
authority, as a result of which they ook
it as an alleged case of encounter with the
dacoits? What was the prima facie
cvidence with the authorities which
warranted a  magisterial enquiry—
which was announced 7 Could not
the prima facie evidence in regard 1o hoth
the wversions be shificd more quickly 1o
arrive at a conclusion carlier 7 Was the
matter brought to the notice of senior
officers?

question.

What 1 want to know is this. A judicial
enquiry has been ordercd into these inci-
dents. 1 welcomz the judicial enquiry.
The case is under investigation. This
matter of the alleged murder is not within
the purview of the judicial enguiry. 1
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would just like to know, becausc a feel-
ing exists that if the whole thing had been
shifted quickly, may be the trouble could
have been avoided. I want 1o know why
it was not shifted quickly.

Another thing | would like 10 know is
this,

MR SPEAKER : In the way in which
he is putting thzi, 1 think he has become
a disciple of Prof. Samar Guha. Let the

Minister answer the questions,

SHRI K.C. PANT : 1 have alrcady said
in my statéenment that among the matters
which the judicial enquiry will cover is
the adequacy of the administrative measunes
taken 1o prevent and deal with them. The
rcal point which my hon. fricnd is referring
1o here—the question that he asks—relates
10 the possibility of the incidents having
been prevented or the possibility that it
might have been prevented had certain
actions becn taken earlier. This 1s the
crux of the matter, and this is one of the
points which the judicial enguiry has to
go into, whether adequate administrative
measures were taken to prevent the inci-
dents that happened. So, 1| would beg
of him to leave this malter to the judicial
enquiry, because | cannot possibly, off
the cuff, give a finding on the martter which
will be looked imo by the judicial enguiry.

SHRI HEK.L. BHAGAT : Sccondly,
the Home Minister assured us, and anno-
unced a judicial enquiry on the floor of
the House, on the 21st and he received
complaints to the effect that on the 2is1,
in Balbirnagar cxtension, in Loni Road
and in Bhagwanpur Khera, a number of
innacent persons, men and wemen, were
Beaten and received injurics at the hands
ol the police personnel, who entered into
their houses.  'What action has been taken?
Has any enquiry been conducted into this,
and what action is proposed 10 be 1aken
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against the persons responsible? A very
strong action is called for against those
responsible for all this,

SHRI K.C. PANT : At this stage, if
you will allow me to make a personal re-
ference 1o Shri Bhagat, 1 would like 10 say
that in these whole series of incidents,
Shri Bhagat has been very helpful in deal-
ing with the situation. (/mterruption) 1
would like 10 say s0 because many persons
have wvisited this area~after the incidents,
but he was there during most of the inci-
dents. | know this because | was in touch
with him. He mentioned it, and others
also brought il 1o my notice that certain
incidents have taken place in Balbimagar
on the 21st, and he visited the arca. Some
of our other MPs also visited the arca on
that very day,--Mrs. Mukul Banerji, Mrs.
Sheila Kaul.

SHRI JYOTIRMOY BOSU: Not any
Opposition Members.

SHRI K.C. PANT : 1 said, on the day
of the incidents. As far as | know—speak-
ing subject to correction—all the Opposi-
tion Members, except for certain Jan
Sangh people, visited the area later on.
1 am sure, they will give me names il there
are any.

As | was mentioning, these incidents
were brougut 1o my notice. But these
are also within the purview of the judicial
inguiry. It is within the compeience of
the judicial inguiry to go into these inci-
dents that have taken place on the 2lst
S0, we will have 1o await the result of 1he
inguiry to find out cxactly where the hlane

lics.
SHRI H.K.L. BHAGAT : Sir, le
matter relates 1o my comstitucrey. Kinadly

permit me lo pul one or Twoe guestions
more, | will be very brief,

MR. SPEAKFR : We¢ po by the rules,
Only 1wo qustions are allowed 10 Lym.
1 allow it i his gase today, 1 will have
to do in fulure also.
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SHRI H. K. L. BHAGAT : Only one
yuestion,

werw "R 99 e A wifag,
FtrfEw & 40

SHRI H. K. L. BHAGAT : The Govern-
ment has ordered a judicial inquiry. There
is a feeling in the minds of the people that
if those officers against whom the comp-
plaints are made are there, how the inquiry
will be fair. Secondly, a large number
of innocent people have been arrested.
Is the Government looking into their cases?

They should be released.  Is the Govern-
ment taking any action in this connec-
tion ?

SHRI K. C. PANT : My hon. friend
and mny other friends whom | mentioned
before had taken up this matter with me.
We have gone into this guestion. | would
hike to make it perfecily clear that we
do not want (o pre-judge the guilt or
otherwise of any officer. It would be
very wrong on our part o do so. But
simee it has been said that it would assist
the inquiry if some ol the officers are not
there, we have removed some of the officers
from there, the S.H.Q., the S.D.M,, and
the SD.P.O. | would again emphasise
that this is neither presumption of guilt
nor that anything has been done in connec-
tion with anything which will atiribute
guilt to them. It is only in deference to
the wishes of the hon.  Members who
said that it will assist the inquiry.

S0 far as releases are concerned, some
release  have been made. We have asked
the L.G. 1o look into these cases and see
wherever il is not necessary (o keep people
in prison, they are released. We would
be the first to say that they should be re-
leased. Some releases have already been
made.

MR.
Pandeya.

SPEAKER Dr. Laxminarain
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o WeWPITOW  qTY : GETM  AEIET,
uisrT fag 1 A7 & ¥g W mfor @
® dom g & aww gfaw & fam awe
¥ xmEty Am # e wfgedl €1 w7 #
fawr &7, ;T & 9T § @ &7 Grodr,
7 %1 amt & frwrw & smdlEn, w0
&1 fom g&e & Fren, wdE m--ag W9

Q% AP WWRT 39 WY AARY FR
ar 7., (wwwwm). ...

Wl e WA WWATT g7 KT AT RO
wY oY gETO AR AW AT, L.,

we wwiTonw  qredn &7 wE ar
aeg w1 Amw Apr femr, & ar d@ndt am
®F T owr t® gz w1 oafow wmw At
wwy & iz A e g R, 9w & fAm
gaTEmdl safe v &) gfew & faw ovow-
T & wrEw @ Eto wTCo 9o €7 &1 Fe-
faat =zt v Wit wf, fatt amt ar €
frron A o€ W, o9 wfEwrr
% faxg ®rf amgard & of 27

g--fra =afmai ®1 9fF9 7 ;ma-as ¥

oeer ¥ Wit ™ & fawe g2 GFew T
fed 2, am 1A soferdt €1 wrEA & wnm
fogd wq ¥ wf w39 1 erer argm ?
fow werr & gfm gE AEEE o ETAL
¢, @i ATz B T & fang W faar wm
§, ouTw At I K 9T T W & Wi
ori ot @ giwE g T

N—GTHTT fAE ¥ qeY ® 24 w2 AT AW
fet wwre &1 S gaTh FTOATE A 6
wi, agf a% fr qfes & wawew wem
arr ww, Od weem wwer wv f§ oarped
& gavr gt & TH SETC T wAEA W
Fararcaai & wrf, & wmwm www g
fr xm & fod o7 fadere @ o gw &
fwars war wrdamt ® of g, we § fax
qfve afewifa ¥ v geamerer & wim fear,
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77 & fyers war srdwd &Y wf? & aw
@ ot W § fe iEE ¥ W gfw
ufusrd % fuwrs, form & wrom ow wfs
& g gf, s e gE?

e # v were & gt sEem

aga freditn & mar o 1 mowTr e
e # wEAd T R s W (o
i feft W, AW T oA o oew
forr 9w & = W TR § owoer wwed
W R, ATETC TA EW AR ® AT WA
mfgw ww &1 Geom & aw g § ovw
1 Ty s oAw T R

Wt pom W oW nemw W, AmAr ¥
qAAG AT W 9r WA § e oW sz
am & ogi, & e wrw # owfae
B oam A b & W anfow wiw B
wifem & &% 37 9 @ Afaw wiw gEi
ol wradg meer 7 oW am o wir F,
M IN & A oW Wt f

wgr T abvA €1 drer e oA B,
W ay et & 1 aga frewfa B, ovwo§
& T AET e oawAr ) rw owma § fe o
oA AT, & wTRA wnd, gw A@ % oA
mar agd B, wfad Afoe wiw s
wE T & A opw % 9o s g,
T AT AA AMA W AW, AW A ge
ATYH ET S

uam & qwr fe fem wdwar 5 asi 9
gfmm %1 TE w1 dw—Ate 21 %11 W
a wiferr wwi o9r 9, & W W, &4
A1 & T Ve WI¥e l"lo‘ﬂﬁ‘ﬂ'tll’lfw’.,
e dte wtg wt 7% ¥, werr sfme
wiferd wft @@ & d W oAw T ogeen
b omTe W G T oW, e TR oA W,
R um it oAk ot o, o e
G N1 A o own, fw oA omre w
WA AMT & g oman ow,  gAfAd am
= 51 oas s % fad of @,
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afe em Avw v W AW & WA
# wum 7 Oy Iw & am oo @w
gt fem & o ww ey fom, & 2 e
afer #ft gww o & 6 o e A
§ W owgt m

gt A% Taw qfew afawt o qEa

W U AfEge wiw meami At s
urir wv @ of &, Afer aq wER oW
fe o gfrm @afr & gq gt & M owa
I wfas wiw &1 @ R vw A g
AT WY e ARgE W e e Wi
to wm o, AWt % afae wiw §oar
T

o WA ATOOW qredg Tl € e
TTX N A @A R, I T TAT AL W
wifwm ® W A X Afe waifgar fare
o, IA K AT & owg w1 v w40 B 7

it g wx dn: 5 oo B—8 9 oA
ot oft s e e TaTT g TR W
qiw fer W §fe i@ owA gE B oo
fort B ww & am Pear wr (& azi @ A3
wiferd ®1 g9 1 gAT w1g ax fear A

ey wew el : W W1, § A0
9B W OTRE EW 91 Al ®TAT WA

www Wg AT 9 e

ciweit wgw wrlt & e TR pe-ur
o mit & fe wfgae & 399 g9 @earanT
g b o & frd ogw ol wefwear B v
o &M owrw ot v B, owm w2
w7 & g ® o, Afed ge A ag o T
y fo a1 wfeard wwe gk B, ga mim oA
& qm Iv am feq & (33 vixs gf
g, a1 gt o w6 wq 3ve afr @
g & mra wwewr ws TRt ft, At &
L AR LGRS
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yeAl WA g e a1 ifedws qrf, W
feir wg wer @1, fedr amE ETE-
AT &, W AEwE W S 9§
P, IW N 4 ¥ T 6T WEEw
. 3 (vowem) . ...

I AME & W 9 & wfmar 3 oeqreAesy
wifrw & ol w1 & wveT ST w1 IEETT
Rt rnEe 1 seRTar W R
woarat, # arAn S # fe fofrees s
9 % faf oo A, #9396 AR
o G o w oa § oW g9 o g
Tfe—wa o w9 N FeA gy

oty srwgten : avEF A AR aAATEd
wiee W Wt aEw qrE v fear
ar..... (vawam) ... ..

ooz A @ fE 6 oEEr Wi 7T WA

T g1 a1 WU mF TR AT AT AW
qtas fam & e ww owar oWn) glEe
WA W IEA A AfeT 39 1%
afem & smior a@ #71 @ gfem 3 fewh
I N W Of A Sl WEEg AEA
e

off g wr 9w gerw A, & Tt qv
o WA f, e & opmE o9x qw et
feomit A€ il B oAw ay wew  fw
TN E ApE T oA A A ey wAST
w1 ¥ TET M oAy Wi wve ¥ o2 AmT
% g A o1 faaet Afen s arfe
% o ra oefefrsw € fewowi oo,
il fr qr faw ot ot Afew 21 arde
g7 geaw wew arEt 8 g feer
f& It S ¥ wrw w7 owmEET X O3

).
TN JARG & AT §oaTNTm o
wing fear fe = & wT oW T g
|OTAE WEETT B A %70 fe Hle A o
e 6 afer I aE Sg o fe
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faw B9 2@t 9@ W @ @ wIAr @
g T 179 9EA i fresa gy a9y
Aoy}, AR A wRA 9T S £
(wrwEmr) | .

st amwTe o W wETa B owara
a8 & g5 mead gk wim? oevd asagn
feafe & 179 wrgdr 96k A0, ¥70 F1§ TIAC
g€ ! wan wifays ar ¥ A gwn e
Fgd w1f o wzar Ad gh (swwan)

This is & question about atrovitics on the part
of Palice. How is that relevant here?
(Imterruption),

SHRI JYOTIRMOY BOSU : This is an
unprecedented  police  atrocity  in Delhi.
There was  house-lo-house raid on 21t
August, two days afier the happenings,
from | to 3 P.M. after the Minister had
made the stalement at noon here. They
have created Frankenstein of the Police.
A beautiful editorial has been written in the
Indian Express which says that it used the
Police for political puiposes. to further
their cause—the cause of the ruling pany—
during the last eleclions; now you cannot
control them; they will take liberty, etc.,
etc. This is an example that we have und
we must take a lesson from that.

Even on 2Ist August the Police had pre-
vented people fiom going to the local hospi-
tal for first mid. admission and ticatmen:.
They had gone down to that extent! Ther.
is another problem. This statement was not
citculated 1o us. ..

MR. SPEAKER : It is a brief statement;
he has read it.

SHRI JYOTIRMOY BOSU : We must
get it examined, Si, what Cock and Bull
story has been given.

My questions are these, if the hon.
Minisier will make a note: on 19th and 20(h
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August, on both the days, how many were
treated in the local hospital, how many
people were admitted in the hospital, Daya-
nand Hospital, how many people were sent
out of Shahdara, because they could not
provide bed, 10 Irwin Hospital and places
like that, age and sex of those Who were
involved, who required medical artention
and what sort of injuries vhey had on them:
on the 21st August, in Balbir Nagar in Gali
Nos. 4, 5 and 6—which we visited and
where we made thorough enguiries—how
many persons were admitted in the hospital
for first aid, how many were sent out of
Shahdara for treatment in Delhi hospitals;
the number ol persons arrested so far from
beginning to end; how many complaints
have been received from people about police
atrocitics, trespass, snatching of ornaments,
wrisl waiches, ear-rings, cic.; whether the
premises of the policemen involved were
searched and if so, what are the items that
were found; whether they have any infor-
mation with regard to Mi. Bakshish Singh,
the police officer, whether at  any time
Goveinment had any reasons (o suspert
that he was involved in smuggling and other
anti-social aciivities; whether any Minister
visited the Shalidara area from that date till
today and if so, what did he see and if not,
the reasons therefor,

Now I would put a question 1o you, Sir.
Would vou be good enough to allow a
full-ledged guestion under rule 184 so that
we mayv undeistand the whole thing?

SHRI K. C. PANT : My hon. friend has
referred 10 the action of the polics in gene-
ral, he has also referred to the fadian
Express editovial. 1 did not kmow that he
was such a careful reader of the fadian
Express. Heie is an incident which is
localised and in which a judicial inquiry
has been instituted. 1 do not think any
general sweeping remarks about the police
arc warranied from the facts that are before
us on this incideni. and whatever is  the
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truth, whatever are the facts, they will come
out in the judicial inquiry. I would, there-
fore, ask him to receive his judgment 1ill
the judicial inquiry has given its findings.

About police having prevented people
from going to hospitals, nobody has brought
this to my notice so far. As | said, many
of our hon. friends were there. In fact,
onc of the members of this House told me
that *here was one incident in his presence
where a lady was brought out and imime-
diately the police offered. . .(Interruprions).
I cannot say *ves' or ‘no’ 1o this, If you
went there and saw it with your own cyes,
1 will natwally accept what you say, but if
it is hearsay, vou would want me to make
an Iﬂqull}'. s

SHR1 JYOTIRMOY BOSU' : Those who
had suffered at the hands of the police tald

us.

SHRI K. C. PANT: | am telling you
what a member of this House told me.
He said that the police immediately offered
to take her to the hospital and get her ad-
mitted. | do know of a couple of other
instances also where admissions have been
given in the hospital. 1 cannot give the
number, how many were admitied in the
Shahdara hospital and how many owside
on the 19th o1 on the 2181, As 1 have said,
nobody brought it io my notice if there was
any problem in this regard, if anybody was
deliberately prevented. . .(Mrerruptions)

SHRI JYOTIRMOY BOSU : He is not
giving any relevant information. This is
elementary information,

SHRI K. C. PANT : He asked about the
number of persons arresied. The number
of persons ariested is 126 for specific offenc-
cs, and under preventive procedure K,
Some of the persons are whal go by the
name of ‘bad characiers’ in the police re-
cords, and so far as other persons are con-
cerned. some have already been reieased,
as | have mentioned in the beginning.
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SHRI JYOTIRMOY BOSU : How many
complaints have been 1eceived?

SHRI K. C. PANT : | do not know how
many complaints were received and by
whom. But I do know that the number of
cases registered is 20.

SHRI JYOTIRMOY BOSU People
came ou! and said, “My car-ring has been
snatched away, my wrisi-watch has been
snatched away ! ...

SHRI K. C. PANT : | do not know if
anybody has complained to the police
station. Whatever information has been
given to me direcily by the membeis, |
have told you. So, this covers many ques-
tions. 1 do not know how many guestions
you are allowing for a Member.

SHRI JYOTIRMOY BOSU : You had
said in your wisdom the other day, ‘1 shall
be liberal’. 1s it not a fact that 11 bags of
sugar 100 wrist watches and a bag of
cashewnuts were discovered from the house
of Inspector, Bakshi Singh ? This man was
indulging in  smuggling activities.  You
allowed this question. He has no right 10
sit down, Sie?. . .(Interruptions). About
Inspector, Bakshi Singh, | want to know.
He is withholding the information.

SHRI K. C. PANT : Whether his premis-
es were searched or not, | do not know, but
his house was half burnt by the mob on onc
of the days. | do not know whethel it was
searched, but | do know ihat it was attempt-
ed to be buint down and perhaps 50°%,
burnt down.

SHRI JYOTIRMOY BOSL':
witholding the infoimation.

He is

SHRI INDRAJIT GUPTA : 1 am not
in the least bil anxious to obtain a certifi-
cate from the Minister. But, nevertheless,
to put the record straight, 1 did happen to
be on the scene. that is Loni Road and
Balbir Magar in the early aficincon of the
s, You may recall that at about 4.30,
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when | came back, I came straight to you
chamber and gave you a report of what 1
had seen.

MR. SPFAKER : That is correct.

SHRI INDRAJIT GUPTA : 1 am nol
claiming any credit for this. As it happen-
cd, I along with some other Members of
my Party from Delhi, was an eye-witness
lo what was going on in Loni Road. thdt
day. T do not kmow exactly what had
happened on the two previous days. 1 have
no eye-witness account. But 1 am quite
sure of one thing, that on the aflernoon of
the 21st, on Loni Road, on boih sides of
the road and in Balbit Nagar, therc was
nothing going on cxcept what the Police
call, a mopping up operaiion. We are
accusiomed 1o seeing it in Caleutia for the
last several vears. We know what it means.
Houses and shops on both sides along the
road are broken into, everybody is dragged
out, beaten meicilessly, kept squatting on
the roadise until the Police van arrives.
Many of these. 1 tell you. they were just
weeping, they were in tears. They were
rickshawalas, milkmen and gowalas and
some arc children. The workmen of some
factories, of some rolling mill in Loni Road,
were just dragged out and beaten up and
kept squatting on the road till the Police
van artived,

What 1 want to know is this. If |
may give you one example, for example,
there was an accident case. There wus a
man who had his leg in plaster for several
weeks before. His name is  Jawaharlal
Mittal. He is a shop-keeper. 1 met him.
His address is 1439A/46, Balbir Nagar.
He could not walk because his whole leg
is in plaster. Even that man was beaten,
dragged out and arrested. Then, one Mrs.
Anthony and Mrs. Parveen Bala, these
two women, were beaten up.

One of the terms. as 1 undersiood it
from his original statement, of the judicial
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inquiry is the allegations of excesses by
the Police. Now, what I would like to
know is that if this type of people whom
1 encountered, saw and talked to on the
21st afternoon and who are probably the
most likely victims of excesses by the
Police, were arrested and kept in custody,
then how will any evidence be coming be-
fore this judicial inquiry oun excesses?
The very people who had been the tur-
gets of police excesses and viciims of these
cucesses, @ large number of them, have
been indiscriminalely rounded up and held
under the Preventive Detention  luws—
how are they going to give evidence about
cxcesses unless they are released? That
is what 1 would like w know. An al-
tempt to terrorise people into not piving
evidence was very much evident there on
the 21st, 1 would like to know from him
whether in the interests of am impartial
inquiry which he claims is going to be
held, he will at least see that all these
innocent type of people who are being in-
discriminately rounded up and who are in
the best position to give evidence about
these allegations of excess, will be set ut
liberty so that they can freely give evi-
dence. Otherwise, this inquiry will be all
farce.

SHRI K.C. PANT: My hon. friend
did not take the trouble of letting me

know that he had been there on the 21s1.
tnterruptions ).

SHRI INDRANT GUPTA:  Why should
1?7 It is for your Minisiry to read the
papers and give the information.

SHRI K.C. PANT: Otherwise, if he
had shown me the courtesy which friends
on my side showed me, 1 would have cer-
tainly mentioned his name. It is no
question of certificate ......(Interruptions)
I would have gladly dome so.

His main question is with regard to the
people held under the Prevenlive meas-
ures of Law and whether they are innocent
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or not or whether they will be set at liberty
or not. As for as my information goes, the
people who were arrested under the Pre-
ventive measures, these 58 pemons, are
what are known as bad characters. The
others are under specific charges and for
specific offences and as | mentioned in
my first reply, the LG is going into it
Alrendy some relenses have been made. It
is neither our intention nor the intention
of the LG nor the intention of the admi-
nistration certainly that anybody who may
be innocent or who might have been
rounded up because he happened to be
there, should be kept in prison. [ have
already said that, That is going on speedi-
Iy.

SHRIMATI SHFILA KAUL: I want to
know from the hon. Minister whether one
Sheili Devi, a Dai, and Shanti Devi are
still in the hospital, when the Opposition
Members have said that no person was ad-
mitted into the hospital, and there was a
rumour that Sheiln Devi had died, but
when 1 wenl to convey my condolences,
she was alive.

SHRI S.M. BANERJEE: Who said
that?
SHRI K. C. PANT: | mentioncd that

some persons wre in the hospital. It is
in my knowledge and [ did hear this
rumour al oune stage and I have also
checked it up, and | nm glad to report that
she is alive. In fact there have been
many occasions when things tended to
become peaceful and some rumour or the
other had been started and this was res-
ponsible for recurrence of muny of the
incidents. 1 would appeal to the people
of that area to beware of rumour-monger-
ing of this kind which is indulged in by
persons who are interested in seeing thai
the strife is hept up.

SHRI SFZHIYAN: Till the 21st and
22nd August, right from the time of shoot-
ing of Onkar Singh on the 18th, first reports
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in the Press gave out that the police offi-
cials were in search and also in pursuit of
a dacoit, and when he was strying 1o €5~
cape, the deceased Onkar Singh was re-
ported 1o have been shot deud. 1 want
1o koow from the hon. Minister whether
the Police Officials hud the opportunity o
settle their personal disputces by resorting
to such anti-dacoit operations and, if so.
what steps the Government is thinking of
to stop all such misuse of powers by the
Police in the name of anti-dacoil operi-
tions?

SHRI K. C. PANT: As far as I am
aware, the FIR that was filed said that
these persons had fired on three persons in
the Police Party and, therefore, they had
retalinted. The whole things, are being
inquired into. 1 do not want lo go into
detil. Obviously, if anything wrong hus
been done, the guilty will be punished,
_SHRI N. K. SANGHI: Whit happened
in Shahdara is reully lamentable and there
is no doubt that the Police had failed in
its intelligence, in ils strategy and leader
ship. However, I would like to know
from the Minister if he would inform the
House s to whether any curfew was ini-
posed on the 19th, 20th and 21st.

If so. for how many hours the curfew
was imposed? 1f no curfew was imposed
to deal with such u serious situution, why
was it not imposed? The siluation was to
very bud and such & serious thing had
happened, and so why was it not imposed
beforehund? Has he got any information
that the deccased Onkar Singh is distant
relution of an erstwhile political leuder of
u.p?

SHRI k. C. PANT: Aboul the second
part, | have no informution: so far as the
first part is concerned, curfew was not im-
posed cither on the 19th ur on the 20th
or on the 21st. Sec. 144 was promulgated
on the 19th and these decisions lie with

local oflicers on the spol. It is very diffi-
cull for me to substitute my own judgment
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in the matter. But since he has asked
me a question the only reason that I can
think of for not imposing the curfew is
that even Sec. 144 was not being obeyed.
There was an assembly of persons in large
nufnbers: mobs had collected; rioting was
going on; heavy stone-throwing was going
on; jeeps were burnt; some wvehicles were
burnt; traffic was suspended on the G.T.
road: rail link was suspended; sleepers were
burnt; all these things took place during
that period. The imposition of curfew
would have meant the use of additional
force and a more serious situation could
have arisen where firing would have had
lo be resorted to and so on.

Sir, 1 dont want to be misunderstood.
1 am not interested in ‘white-washing’ any-
thing; | am not holding a brief for the
police in this matter. The D.C. and the
D.I.G. were present and their main con-
siderution throughout hud been that this
whole matter should be dealt with, with
as much restraint as possible.

st WIS T W WS AW S wEET
F o w7 A fam @ owg v 20
AT W FTAET ¥ AT WIAT  qATAAMT
Hghon & veaw 7 3w ¥ avT A4 K
o g fm g aEwaTr & afadi
# ag o 7 wX F drg F wrear &
w9z gf o, § ast wr owv 39 A
AT gifEs Y 2 AR T oaa &
Tn o o f§ g AR 7 owWE
#1 %7, qfFw € ;W oo § 39w qAET
wor %1 T € ®A wew Am fuowrar
w7 fm w9 TARTET 91 Az wrar
W, T % 9T w1 oAnaT 1429/8/20 1
§ 37 % €T M 911 TR QeTMA 0T
pooqEa wif T oaw w0 oAm k& 39
& awr o omm, T ®
A o e g v fe o smomn
e o 4w few feafs & 21 a7 ofea

raanimE)ay
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werma B ) wonm & oA, @ e
femfl M @M & XW FEAA T
swrw wal ot drer mar) Iw ¥ A oamw
¥ dewr g &) & 39 & faw e owmm
f1 & wm s g fe e om S
ur faar w1 & fir wfews oeemed o1 wrie
gt & fm & wro ww gw gwr? mifA
¥) MR T A 4 §fe T AT A
wr W fad g oW o dear T 0F
39 W1 wEME § WO &mar mar st
bt AR W @ dwr e S
TraTar ary & w oar €T bW owm@m §o
fedt & ®@ & WF frer owhn o o&
s drdr mf o of Ao @ oAy gfa
HTAET &9 AR AOAT &1 WA ORI 9w
go 2 Tomew gm # few # arf e A
% Ay & fedt & =7 & ®rf e A Eem
¢ wr gfew ww ax WA k7 e
w7 39 FEw & 9T w K fam
aTArT YAAT K W vt feer o wmR R
I F 97 97 W FT I W AfgEEn 9T
g WA gErarT 61 3y wE oaw 3w
27 g gara Ak K, faefeat anf g,
AigArdi ®1 amgl WA § o & owid
arf or &7 3 agr arb) & 3T & faw
w7 wrar §o omiet wfman e der
b odr feafa @ q@ & a1 wweife weer
LU

& wAar wkm g fe s s faw
wr @t par g€, T & e e A 27
71 ¥T WME MET &) qF AW gA M
b fe gz Stx B wwfm oaf am ko
qf ma gam wmrr w%, et da
ATt & wgr & gfam amEi e s
T WA fr TR a1 &9 wwR # A wen
f& zwT mal ® %W g goma Fwo g
9T {F amaT gy R wIyA ¥ opr ooy
wrEdt &1 wiwr wei b fedt & ame omn
gt g wifgg & 87 9 A1 & dwn
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warw wmge § fe 21 arm wr e W
dra a%x & @i & (1 a@ oA g qfew
wEl A W wwmrerT fEd ¥, Tl w) E3-
e F & fAg, W & A ama W
wifrw W & ox fox # el oad A7
aF ¥AAA & wTw A wem fe T ®
¥4 T %Y &f WM TWAY T WEA 4
& wr wwen § fooawt et wrdt ssm
¥ ogfew otk st oaq @) oawt or e omr
ST 9T Ay AT &Y @ry v ogE o
it wrArE) & oy W A WA @

wEw W AT A wef Amra
it

ol wwrw Trw Wt ER T ogw oav wwi
AT W W A v fE oumopm o€ oW
Arfenr wiwwa gwa €1 wATAA w0 & www
£ Q% 7§ 1 97T BT Wy qwd g7 omafe
st s B 7

WWW WEITW 0T A1 A €T TR @
o e qfed

ot wrwrw Tw Wit & &1 i quan

A goio(1) A o s\ oA gEma
o fam & wrw &t ma gl W (2)
wfam 63 xw A @7 g a0 ema
AT W1 WHAT AT AT A7 MATEM ® OBV
(mwrmm ) 1

ot gv W O : AT mRem A aE)
LG LRI B L LB OB O ]
e T K 7 oy o (mwwm) ar oawe
b fr aw vt gt gt fe ot Aoi wifx
W7 wardr TwA & fag v A R aA
™ot g7 owel €1 wx Rk owmr o3 &
wrd ot fdT i FeoAr dtr oweft Al
( rwem )

! whwe v wwit: enT 47 BT g
w1 xar kY owe qedAT €1 grar pf aw
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wt wrx % arw Agt gb wW owT T o
uAAfaE arag AmA w1 o owAaew A7

wt vawam faw: e wEEm, &
SAEAT F7 HE ITAT AT E o owdl A
$E WANG HAt A TR IW A UE ATAT
arm % 0w gdlm awer o oFew &
awn f frowm o3A w1 T w1 W
wAl AEIAT A A WA TH KT OFEH FT 30
a7 fasga vt @A R @ dsAdl oOw
9 A7z ® if WY AW W@ AT 9
gmt axfer & aze A A gmin

ot g wr da: AR wEAW R fE anA-
d17 g5 w1 3 oAy g ¥ T H o
ar, 3 w1 TA wA 4Ar)

st wmaaa faw:ag T @A B oW
Fa Afaa** &, weaw wEEm, ww 7oA
T O WY I W TfwEte

st EMT WE X 93T Q1T TH ME ET
fargr wifwa

w vmaxea fam: **% 39 R A oW
7oA & T8 ¢ 83 A1 0w osgwedn &1
qarA FAIAI 4T

WEAW WENA: 9K ST AF W TR
Hrfwa

§t rnavan faw: s 4@, &7 e
woAeq FHAE 41

wsaw W : amy T & fo & wrf ol
a7 ®E, QM9 W97 IH ATH KT AW ArEAG |

wt rqraaeen faw g $@ 7 ¥g oo Wy
mUE AW AR K WY wETEd fe 3w &
ay xwr ¥ oum sfed fe wanfaardEd
B ow & zosam omdr wEmm & ¥ oamE
w1 % WM IA AT @l & owiedg &
34 %1 qAqriEmEE o aee

’ ".“Ex'pu.ng"ed as ordzreti”hy the Ch_l;lr.m
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www AT A1y nw qd A fad
TN H sumEr i amA v wE

Wt wreemem fw: T W19 oF At
w1 mw gm0 oA aw g %
wTIITRATASY g1 aTEm 7y AR R A
|19 WH {T IR O cwew 7 JeT sgawdr
® "aw )

W ARG 6T R I & Fw wewl
o AT 4t ¥ 39 & wx fe oo A
TvAnd fE owr a7 Yo oW 9w
¥t v 3% w7 0 1 oag A A
L4

ot v fasc e § o W AT
WA O osgwEaqr w1 s B TR A
qE WAL

St wwTe T Wit A wATe AT T
wEl wgEw A @t frar o gEer wEna A
B ET A o AwATaT § ogRtt A AT el
wr g?

ot warram fas: W amAtt w2 In o
FATT AT wFT w@M K ow Aww TE A
awAT f N eAwfEmTdr #1 W e
foreirart ®1 Hifed

Why are you escaping your responsi-
bility? I have risen on a point of order.
Whenever it comes to a Minister. our
observations are not allowed and when
any hon. Member, rises on & point of
order, there is no observation from the
Chair.

MR. SPEAKER: Let him kindly listen
to me. 1 had asked the hon. Minister o
get up and explain. But meanwhile the
hon. Member had got up

SHRI SHYAMNADAMN MISHRA :
What explanation was he giving? The
observation was to be made by you on the




57 Oral Answers

point of order. Whatever observations had
fallen from his lips did not require any
explanation. Please go into this matier,
numely whatever he has said

oW WEWE :IFE A em gram H
wom & & wmrm fowzr oft w0 o s
BoAogmd?

st g owex dm: &7 oy wm k3
I AW BN AR W9 qer W ¥ EfeA
i W A g

am gy k & F@ aod wx g A
ama & fam @er p, 4 Wk §1om P
oI gA%T AT %2 4T b, A WA o1 A A,
T IT 9T B WA A% mAR € &1 &
TAHN

AET AT AT FT a6 wew w7 AEew F—-
st wTeTe T W ST e o # &R

ol yow ww o AET A% AT A AT
9 # § I A W FTM PN
am A s §, & wvar po-

% HWID WAED: WTT a7 BA &F TR
L

ot gew W 9w oy ¥7 gifxa, & ma
q

fa—az wm ¢ fx wmfa o sEea
A Tax & fAv gt 9T IAE a@ wm
aoam oW kv 9T AW vl &y ame
W Wy aF wA &7 A 6 et gy (dee
aiw) 1 a1 am & gEwr qegfe s
& awk o fews & e s
am it w1 wEw ot 3 oW a T e
i w1 @t wy owwer wmEw A o €
tafan %% aAEw &t aw &Y wfem
At A & famoerd amm oa o fEw s
T rrer sfera w16 EW el g1 aw
fasgm v mw i w1 & a1 W oA
W W W ogger wfer &% o6 Awop
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afex awt ow qrdt w1 awma A a pt
¥ oag A% wmok mTer ver A

& wWTWTY Te W B Rqre e 3IAT
A e @ oA

WTW WEWG YA RIET H T wet
aifrr & P B forw wdwz W owEa aw
wer rerm fem . oAz eAmfRandzdr 8
#1 aer fager

SHRI MUKHTIAR SINGH MALIK :

He said something different. Let him not
twist matters.

-ﬁmlfw-mw?mt‘rm
qim

SHRI VIKRAM CHAND MAHAJAN .
If it is said that his actions are ne.l in conso-
nance with his words, what is wrong with

e
in? .

wow wEnE: Iwid oA & fem g
1 N1 mfm aa owifga

I know it; specially in this context, | am
going Lo expunge it

g wr mx depr e da w &
Frmomx &7 X AT Ox i o ko A
WTTET ETIN P, WM WfAG 0GR TR -
w7 b oot waw fm oo TR
xR

ot varorem fos gz A wmTen S
afren €1 wgAT Wi

woaw wpw: I afow A& A B
SHRI SAMAR GUHA : We non-Hindi-

speaking people want to know what that
word means.

MR. SPEAKER : 1 am not allowing this
to go on record. It is not in good tasie at
all,
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SHRI SEZHIYAN : | am not able o
follow what is going on. Shri Shyamnan-
dan Mishra had used some word and you
had said that it was unparliamentary.
What does it mean in English?

ww wgww: W oA T oA 2
FE EE AT § T &) &9 dono A% @Y
B oTAE mi ®TE WS AR F0 WA ARAT
feqr mm &1 9w & oA oag owrm 20

(Otherwise, itis a very bad word (fnrerrup-
tivars). Never, | will not allow it. | am not

going to allow this.

If hon. Members do not want 1o put any
more questions, | shall pass on to the next
item.

I am very sorry. | did not expect it from
a gentleman like Shri Syamnandan Mishra.

foor 97 # A W, @1 o ool &
e it 2, TR meRdeE AR fear oo A
Fa% "p # vw vy w1 =y Fed oy swm
LA TR cuB LI L

st Tomoraw faw Wi e g oA e
ANF # wTTRT A oW pW A e R
3 W o gw oaw g g ¥ Afadi w0
o §w A wxA A T e,
(¥zraiw)

waw W e am A geeEt
®1 AW 9T aEE AW qeA ¥ gyt Ar
a7 wrw T aeet # et afrer
W IW A TIART SOk aAT WTE Al 4g
i A B omen B ¥ ore mAry oa
TET

SHRI C. M. STLPHEN @ On a point of
order.

MR. s5PLAKER
seal. | am passing on 10 the next ilem
(dnferrupiivns). The hon. Minister may reply
to the part of the guestion unanswered.

© Pleuse resume your
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SHRI C. M. STEPHEN : Itisan impors
lant matter.

MR. SPEAKER : It is not permissible;
it is unparliamentary and it is deleted.

ot wWT T W e AR, WY
vl w1 e frared ) (wmwam)

werM wEh Oy TR a4gE A AR
8 aff Fea mgam qAT ami § O
aF ¥ T e A ndwa w e
% fruor wrm, W fae are mEme fodowr
awt @) Afer B v aw gael & At
# oo g ol o & BF omEw qEd
Fat E A b A o owr A
a7 At & fF vw o w1 o aml § oarar
¥ fear =it (wmeem)

ot wETe Tw Wit weaw wEiad, 6
qur ¥ fr ord wtarr ud & o ww omee
w1 Ril W1 wrmA egEr & af T &
far ¥ fadme o1 W 20 @ W
offw & 77w & W aredz gk, 37 & fam
AR T 9T (v

weTw W FE AR 8 ORE ARAE
re-ATa dAd §, a1 Aag foerd gT e aen
b oo A Wk gw owew R (sawEm)

ot g wr S wgi oeow & sAwn E,
AT Arer A ag ge & fe marren fe
few wr g @1 &7 wa oo Proc g0
THe THo Wie, THe ¥Te e Hio WL Mo Fo
THe W AT FET g1 I & AW
AR WA F 1 TA T WAAG GF @ (A
t f& & frdt A & foedt &) Afea Sfe
arm Ao A W g faE 5 owm o
6 wwer o fe 7 W oW owE, T
ma & mAwneT §owwm fvn, s fa
a7 fror omam)

ot T mgrw oh g § ooy A owfag
wzal gf B, 99 8 514 ¥ g7 U6 AL W
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ot fm mwfas ) ¥ TR oA
a1 dnfen Fww wY% w1 s ogEw
& fet w1 A A S oW § owdife
o & www w1 oavw qm, & oA Sl
ﬂﬂiaiﬁn’hmiwnwnﬂwn
T AT A, n‘tu‘irﬁml{ﬂ%
**‘T‘T’fﬂﬁm‘lﬁm Mﬂﬁvﬁm‘(
1% wF F%A g 6 frieec A E oa
bE Ao wgr 97 wfer g1 G 8, W A
i & W asfy, fommfe e G
Bl w7 foedt & wifig wy wim owr ¥ B
mre §

W1 ux A9 AE } fE fam oqmm e
@ @ @ oow e Wy A e
Tioa *t w1 fo—gfw ¥ e e, 9w
& afr omm wigm §; ofw & q@ e
el g b—, agy & A ow Ao
¥ UMW ¥ wioagy & ot fet wen Wt
IAHGETT T R G W Wy qp Frowd
&t Freer & fe oag wfa s s W
% TAfTE avEw wr ¢

& ag ot wn Wi § fe o Smn e
(r R WAt o3 & ofomd o meen
@ T FEy § oRORTt 1 v $wen fem
b

T Wl gT v e o W da
arit Bi dr wg e o fRomw sfi
¥l T €T wWy fEr WU s qoe
¥ 9w wrk A f9iET #, 9 awreTomE
oW W ow oAawrare gefer g
WA I§ W oW T, @ifE Fm o8 e
arg efafyar & Bt oFeeT 4 afies
ATt o1 e & frar #, 9w w0 sy
wr wfyn, Afer of gwm @ W=
Yy W A AT

o gow w dw: oy M owE g g
o} fe owm wfta s dER B, oMo
GATRIfAG A IW W OWTA TR Aiga
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B =t B ooz v owmzogw b oWk
far mrtn memt ¥ g am w @Y
L& my ot v oA oo oo By o fan
WG aer ¥ et O oamr § o
aferw st wr ey EEm dmo b

W w6 AT # wEifea gad
ner w1 ot b3 B oagr @ gend
frwadft &1 wierw orwamrd wx W b
vt 7w et th¥z & @t § ggamer
IH W W¥A IW A77 & w1, N g www &
& wg Wik f§ aw afefirgs oAeqod
TGz g1 T, A1 4y W ¥e IW 9 W
T oew o, am owelt wu w2 g
™ fag wa ama & 796 gar 99w 1

SHRI SURENDRA MOHANTY . Be-
fore 1 put my guestions, 1 want lo record
my utter disappoiniment and distress at the
ruling party's conduct in distracting public
opinion (rom the medieval barbarities com-
mitted (fnrerruptions), They have imported
diversionary tactics to draw attention away
from these medicval barbarities. They must
be ashamed of il

In this background, [ will ask two ques-
tions (a) Whether the police force went on
the rampage withoui the guidance of res-
ponsible senior police officers 7 If so,
what was the total strength of policemen
and the police officers? (b) Whether Govern-
ment have gol crowd control guidelines for
the police? If so, will the Minister lay a copy
of it on the Table?

SHRI K. €. PANT : I am disappinted
at my hon. friend’s thinking that there are
any diversionary tavtics on the part of
Government. 1 would remind him that we
caine hefore the House with o swe more
statement saying that we would institute
a judicial inquiry into the incident, with-
out any kind of demand arising or request
having been made that thit course should
he followed. 5o it ss very unfair on the
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part of my hon. friend to say that we have
been indulging in diversionary tactics.

SHRI SURENDRA MOHANTY : |
said on the floor of the House.

SHRI K. C. PANT : The statement was
made sue moto on the floor of the House.

So far as the police being there with senior
police officers is concerned, | indicaled that
most of the time—as far as | know—the
DIG himself was there, a number of $Ps
were there and DSPs were there. There was
no question of the police force being let
loose without senior police officers being
there.

' As for guidelines. 1 do not know what
guidelines he means. Ordinarily, it is ex-
pected that police officials will deal with
situations with restraint, and whercver such
situations arise, they should deal with
them with as much resiraint as possible.
But it will help in maintaining their res-
traint if hon. friends, who very often rightly
stress on the welfare aspect of police per-
sonn¢l cte. on this occasion also see that
while excesses may be commitied by a few
policemen which we all condemn, there are
several others who are only acting because
they are ordered to do so and required 1o
do so in a siluation where law and order
is broken, where innocent people will suffer
if the police does not act.  So in that situa-
tion, if the police act and many of them get
injured, on human considertations a few
words from hon. friends opposite of sym-
pathy for the policemen who have also
been injured will help in creating the kind
of morale which will help them to maintain
restraint.

siert wyw ol wEnr e, & ox
TTETE OFAAA dAT W §o wmr o
Wit A @ TER e fe w9
A WL g IWOE AT F B oge A
AP AW ATT TEA ASr aw ¥ g
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LAl afgemai €1 W1 qffw ¥ Ao e
K AW N weqT g 3w 6 faw M
o fe oy wd W A L (wrwarry )

SHRI DINESH CHANDRA GOSWAMI1:
In regard to these enquiris, it has been
our experience that the police is represented
by official counsels, but there is nobody to
represent the public, and as a result the pub-
lic version does not come out truly. In
view of this aspect, will the Government
consider the question of engaging a coun-
sel 10 represent the version of the public in
this enquiry ?

SHRI K. C. PANT : | cannot say off-
hand, and 1 cannot, at this stage, reveal
what some hon. (riends told me in privale
and it would not be fair on my part; I be-
lieve that some people are applying their
mind 1o this problem.

SHRI SHYAMNANDAN MISHRA :
As the House knows, a large number of
complaints have buen voiced from time o
time against the Delhi Police. Perhaps in
no place so many complaints against the
local police have been voiced as in the case
of the Delhi Police The Police Commission
had made a recommendation for a thorough
overhaul of the police administration here.
What does the Government propose to do
in this regard? That is one question to which
1 would like 1o get an answer.

Connected with this, so many stories have
appeared in the newspapers. We have also
scen some of the pictures of the most horri-
fying type appearing in the newspapers,
pictures of women and children falling flat
on their faces because of the heinous atroci-
ties perpetrated upon them by the police.
Would the hon. Minister tell us how many
women and children happen to be in jail at
the present moment, and how many of them
happen to be injured very badly?
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Since the hon. Minister was pleased to
say, three officers have been shifted, trans-
ferred, to assist the course of justice, would
he also take us into confidence and say
whether, in view of the fact that many seri-
ous allegations against other officers also
were made, those officers would also be
transferred from the places which they are
occupying at the present moment?

SHRI K. C. PANT : I would again like
to make it perfectly clear that these officers
have not bezn shifted because of any allega-
tion against them. The Lt.-Governor, tak-
ing a total view of the situation, in consulta-
tion with us, thought that it would be better
to transfer them.  Since cmotions were rais-
ed, we did nol want to deal with the
situation in a wooden manner, and we
thought it would be better in those cascs—
it is not a precedent—to do this. Many
of our hon. friends on this side of the
House who have been there suggested this
1t is the totality of circumstances,
neither allegation mor pressure which has
led us to the conclusion that it would be
desirable for these people to be transferred.
There is no guestion of allegation.

coursc.

SHRI SHYAMNANDAN MISHRA
Have innocenent persons been transferred,
who had nothing 1o do—{(lmerruptions) 7

SHRI K. C. PANT : It is impossiblc to
carry on a dialogue. | have understood
his question. There is no question of any
penal action being involved in the transfer,
I would like to make it perfectly clear. I
cannot prejudge their innocence or guilt.

SHRI SHYAMNANDAN MISHRA
On what basis?

SHRI K.C. PANT : I have said it. | can
only explain. [ cannot make you under-
stand.

st g wr whi g o amiT O O
AU W My X agw sTn W gT am
41 LSS/72—4.
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SHRI K. C. PANT : Sir, so far as the
main point is concerned, about the recom-
mendations of the Police Commission and
the action taken by the Government, | may
say that this matter has been discussed in
the House also.  Questions have been asked
and answers given, but on this occasion,
since a specific question has been put, if you
will bear with me, 1 would like to mention
the various measures that have been taken.
The Khosla Commission was appoinied in
1966, and 1 think in 1968 it gave a report.
Its terms of reference covered the measures
necessary 1o promote efficiency and welfare
of the police.

The strength of the police has been in-
creased as a result of the Commission™s
recommendations. Rules of recruitment
and promolion are being revised. The
field of recruitment has been extended. A
senior psychologist has becn appointed W
test the suitability of the recruits in the
context of the present-day requirements of
the police force. A Police training school
has been set up, and institutional and prac-
tical training recommended by the Com-
mission 1o reorient the outlook of the police
force to meet the requirements of the demo-
cratic set-up is being imparied in the school,

In-service educational training is also
given in the school.  As a long-term mea-
sure, the Government have set up 3 com-
mittee on police training with Professor
M. §. Goray as Chairman of the Commiiice
which is examining the objectives which
should govern the police training. the pre-
sent short-comings and measurcs to improve
the existing state of affairs.  The Commitice
will examine the question of the police train-
ing in the socio-economic background of
the country and our system and the conti-
nued impact of science and technology,
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cultural, social and the norms of behaviour
and help the methodology of the Govern-
ment and its functionaries.

In addition to that, a substantial addition
has been made to the vehicles and equip-
ment of Delhi Police. Then, a police con-
trol room has been set up and the crime
branch has peen strengthened. 1 am only
mentioning some of the measures. Various
steps have been laken to improve the wel-
fare and of the personnel of the Delhi
Palice in accordance with the advice of the
Commission. There is an upward revision
in the total emoluments in regard to the
stafl of the Delhi Police and the higher
special pay and allowances. The construc-
tion of the building of the police barracks
is being taken up as a crash programme.
They have been included in the Central
Government Health Scheme. Cantecn-cum-
recreation rooms have been provided in all
police statations, and it is sought to provide
playground and family welfare centres and
sooon. | can give a long list. (Imierruption).
This is a specific guestion that has been put
to mie, and 1 am giving the answer.

SHRI SHYAMNANDAN MISHRA : 1
wanted to know the number of women and
children who lay inujured at ihe moment
and who are behind the prison bars.

SHRI K. C. PANT : For that, 1 will re-
quire notice.

it & me fawrt 4 o WY 2 fF oA

7 7 wn (g @ qfew A% 9T oW
nf o gl am & aw wEew S E
fe fems it wr qfew ®@ § W oA
¢ uk frma S oweme & OF el fend
afers & anm w1 Wz =i @2

ot g wox dn:ET v F @ aAmm

ar f& g7 ohaw & wrfedt w7 Y7 230
qfemés, forw & @t &, 0 wrf 3t na-
92 § efam ¥ A%
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SHRI SAMAR GUHA : Sir, the people
of Delhi are shocked and ashamed at the
ugly incidents which have occurred at
Shahdara and the action taken by the police.
It is & matter of regret that soft-toning of
the party is sought to be brought into the
matter and the other technical matters are
brought into the whole issue. The whole
issue is diverted. Thousands of people of
Shahdara are looking to us as to how we
are going to lackle the problem; they arc
suffering through the happenings just a few
days before.

I want to know from the hon. Minister
the principal nature of the wounds of the
police officials as well as those of the public.
How many of them are still in hospital.
Secondly, | want to know whether a senior
officer would be depuied 10 see thai no
persons other than sextreme criminals are
kept inside the jail, so that, as my friend
Shri Indrajit Gupta, said, the evidence of
the persons can be taken, and so that the
enquiry can be expedited. Thirdly, 1 wamt
to know why the Central Minister delay-
cd so much the wisit, in relation
to the incidents in Shahdara, wvisiting,
cle., especially when the whole incident
happened under the very nose of the Delhl
Administration,

SHRI K. C. PANT : Sir, [ cannot possibly
be expected 1o know the exact nature of the
wounds on the 287 persons. They are a
large number. For this, I certainly would
require notice, if at all it is necessary to
hawve this information,

SHRI SAMAR GUHA : 1 only want o
know the nature of the atrocities committed
by the police. | do not want to know the
details—cach and every person.

SHRI K. C. PANT : All this will come
under the enquiry. As far as the sccond
question is d. he has d it
himself. T said, in response to Shri Bhagat
and Shri Indrajit Gupta that innocent per-
sons will be relcased.
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SHRI SAMAR GUHA : Whether one
senior officer will be deputed 10 supervise
the issue of release so that nobody is debar-
red from appearing before the Inquiry?

SHRI K. C. PANT : | do not know
what he means by “senior officer™. As |
said, the L.G. was looking into the matter.
1 have forgotten his third question.....

MR. SPEAKFR : There was no third
uestion.

SHRI SAMAR GUHA : Why the Central
Minister delayed so much to visit the place.

MR. SPEAKER : Yes.

SHRI K. C. PANT : He was so bricl

that | forgot it
L

MR. SPEAKFR : | am myscll surprised.

SHRI K. C. PANT : This has to be judg-
ed in the context of what would be useful
or not. We were certainly in touch with
the situation. We were doing whatever we
thought was necessary. If any one of us
felt that the visit would have helped, we
would have certainly visited the place.

MR. SPEAKER : Mow, cnough time has
been taken. 1 have allowed the Members
telonging to all the partics to put supple-
mentarics. This is the record time, 14 hours
1 have allowed to a Question. 1 think, 1
commitied a mistake; 1 should have allowed
a Cull Atention Notice. (faterruptions)

SOME HON. MEMBERS rose—

MR. SPEAKER : | am sorry. How can [
accommodate all of you. We have already
taken 11 hours on it.. . .(Imterruptions) |
have 1o pass on from this side 1o that side.
They arc more than twice on that side. .
(Interruptions) | stick to time. I go by the
allocation of time for everything. . . .(Infer-
ruptions).

SHRI S. M. BANERJEFE. : Half an hour
was lost on that word,
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MR. SPEAKER : That word or the
English equivalent that was used will not

form part of the record.

SHRI S. M. BANERJEF : A person whu
knows Urdu language will never use such g
word.
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SHRI MADHURYYA HALDAR : Some
members of this House have been complain-
ing that they have heard at Shahdara from
the people of that arca that police had
snalched away their radios, wrist walches,
necklaces, ear-rings, etc. May | know
whether Government have carried out any
search into the houses of those policemen
on duty at that place and whether they have
found any articles as reported to have been
stolen by the police, and it not, whether h-
will order an immediate scarch into the
houses of the policemen who were on duty
on those days at Shahdara?

SHRI K. C. PANT : As far as | know, no
specific complaint against any policeman has
been made. | enquired yesterday; | did not
come across any specific complaint against
any specific policeman. On what basis
does onc institute a search or an cnguiry
of this kind? | have not quite understood the
purpose of the question. You cannot go on
searching the house of every policeman. This
is difficult.

SHR1 C. T. DHANDAPANI : Only
innocent peoplke became viclims, Three peo-
phe were killed on account of police firing
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Nawrally the Government must be held
responsible for that. | would ask the
‘Government whether it would come forward
to give a substantial amount as compensation
to the families of the deceased persons.

SHRI K. C, PANT : Innocent people do
suffer in police firing, whether it is Delhi or
Tamil Nadu. It is & fact. But, in this casc,
luckily, there was no police firing.

SHRI C. T. DHANDAPANI : Our hon.
Minister referred to Tamil Nadu, that firing
took place in Tamil Nadu. But we gave
compensation to the familics of 15 deccased
people. 1 want to know whether Govern-
ment would follow the same principle,

MR. SPEAKER : Do not ask hypothetical
questions.

SHR1 KRISHNA CHANDRA HAL-
DER : 1 visited that place. 1 want to put two
questions. The first is whether Shrimati
Shiela Devi was beaten by CRP men while
she was trying to save her husband; it is
understood that CRP men entered her room
breaking the doors and windows and snatch-
ed away her necklace and ear-rings; Shri-
mati Shicla Dovi was admitted to the Daya-
nand Hospital with severe head injuries.
And is it also a fact that, due to serious beat-
ing by CRP men, she has lost her speaking
power?

The other question that I want to ask is
whether one bag of cashewnul, six bags of
sugar, six fans, five transistor scts and two
radio sets were recovered from the house of
the ASI. Shri Bhakshish Singh. and whether
all these were smuggled goods.

SHRI1 K. C. PANT : So far as the first
question goes, 1 find mysell in some diffi-
culty. If I give an answer according lo the
information with me, it would be a factual
answer, but it may not be to the liking of
my hon. friend. And in view of the judi-
cial inquiry, 1 would seek your guidance,
%1 whether | should answer these guestions
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He is asking me pointedly whether the CRP
men. . .

MR.SPEAKER : You can give the factual
information.

SHRI K. C. PANT : | had made enquirics
vesterday.  According 1o the information
with me. the CRP men did not beat up the
lady whom he referred; the CRP men did
not go into her house. This is the information
with me.

So far as any recovery being made from
that house is concerned, a question was put
carlier also; T am not awarc of this fact,

MR. SPEAKER : The Short
Question is over now.

Notice

SHRI JYOTIRMOY BOSU : Arc you
allowing a shorl discussion, Sir 7 | have
shown  you the letier  written by the Prime
Minister. They have no objection to hold-
ing a debate on this.

MR. SPEAKLER : 1 am not bound by that.

SHRI JYOTIRMOY BOSU : | am nol
saying that, Sir.

MR. SPEAKER : This Short Notice Ques-
tion was rather unprecedented. Normally |
would not have allowed more than ten
minutes for a4 Short Notice Question, We
have taken more than 14 hours, It would
have been much better if 1 had accepled a
short-duration-disvussion.  The time that

we have taken now has been more than that.

Four call-attention motions could have been
accommodated during this period. 1 must

say that I commend the patience of the hon.
Mimnister.

SHRI JYOTIRMOY BOSU : A lot re-
mains to be said. ..

MR. SPEAKER : Nothing will form part
of the record. Fvery time you get up and
siart speaking.

SHR1JYOTIRMOY BOSU : *
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MR. SPEAKER: | have heard that the
gentlemen who are on duty at the martyrs”
flame keep standing atlention only for two
hours and then they return for 24 hours.
Bul here we not only keep standing atlen-
tion but also under tension. You do nol have
any sympathy for us—Speak

Written Answers

and others!
WRITTEN ANSWER TO QUESTIONS

Projects set Up In Orissa during
Fourth Plan
*321, SHRI GIRIDHAR GOMANGO :

Will the Mimster of PLANNING be plea
sed to state :

(a) whether the projects set up in Orissa
during the Fouth Plan period have not
hern completed and wiz not likely o be
completed ;

{b) if s0, the namss of the projscts not
completed and the new projects likely 1o
be taken up in the Fifth Five Year Pian;
and

(c) whether Orissy did  not get proper
justice for development in the Fourth Five
Year Plan ?

THE MINISTER OF STATE IN THL
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA) : fa)and (b). The infoz-
mation regarding Fourth Plan projects
not yet completed and not likely 1o be
completed during the Plan period is avail-
able with the State Gowvernment which
have been requested 1o furnish the same.
After such information is received from
the State Govermnent, §t will be laid on
the Table of the House, As regards Fifth
Five Year Plan, the Planning Commission
has yet 1o take a view in consultation with
the appropriate authoritics on the Approach
to the Fifth Plan, the toial resource which
is likely 1o be available for financing the
Plan and other related matters. It is
too early to indicate which projects are
likely to be taken up in the Fifth Five Year
Plan.

(c) In allocating Central assistance lo
Oriasa for the State’s Fourth Man, due

“eniok Recorded,
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consideration was given to the special

problems and relative economic backward-

ness of Orissa. It cannot therefor be said

that Orissa did not receive a just treatment
in the Foutrh Five Year Plan.

Demonstration Plant for Sterilisiog
Medical Products being set up
ut Trombay

*323, SHRI1 PURUSHOTTAM KAKO-
DKAR : Will the Minister of ATOMIC
ENERGY be pleased 10 refer 1o the reply
given to Unstarred Question No, 559 on
2nd August, 1972, regarding Plant for
Sterilising Medical Products through Trra-
diation and state whether this Plant was
set up with assistancz of Uniled Nations
Devzlopment Programme 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS. MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI) : Yes, Sir. A demons-
tration plant for irradiation sterilisation
of medical products is being set up  at
Trombay with the assistance of the United
Nations Development Programme.

Entry of Forelgners in Assam

*325. SHRI NIHAR LASKAR : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Ministry has sssued any
order saying that the arrival or presence
of any forcigner in Assam has to be reported
to the police;

(b) if so, the main points of the order
issued; and

(c) the number of persons so far regis-
tered in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) Yes, Sir; the Order

BHADRA 1,
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applies not only 1o the State of Assam but

to the entire eountry,

(b) The Order regquires cvery house.
holder or oiher person 1o report o the
nearest police station about the arrival
and presence in his house-hold or in any
premises kept by him or under his control.
of any fraigner, if he knows or has reason
to believe that he is a foreigner.

(¢) The information is being collected
from the Government of Assam and will
be laid on the Table of the House,

Commission for suggesting jocation
for  Indusirial Units

*326. KUMARI KAMLA KUMARI :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to statc :

(a) Whether Governmenl issuc licences to
Tatas, Birlas and Sahu-Jain for starting now
in dustrial units and the location of Indus-
trial Unit is decided by the licensces;

(b) whether Government  proposie (o
establish a Commission  for soppesting
the location of new industrial units in such
cases; and

{c) if noi, the reasons therefor

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM) : (a) 1o (c). The Government’s
policy in regard o location of industrial
units licensed under the Industries (De-
velopment & Regulation) Act, is ¢
to all licenses. Applicants for industrial
licences are required to give, in their appli-
cations, the proposed location of their
industrial undertakings. Uhless Govern-
ment consider that & change in location
is neceasary, the lowation of the industrial
underiakings is allowed as applied for,
while issuing the letters of intent or lisences.
After a licence is issued indicating a specific
location, changes can be made only if
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the Government approves. In considering
applications for such changes of location,
the views of the State Governments con-
cerned arc taken into account.

The grant of industrial licences to Larger
Industrial Houses including those mentioned
by the Honourable Member is governed
by the overall Industrial Licensing Policy.
These Houses are expscted 10 engag
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Central Assistance to Khadiand Village
Industrics Commission.

*330. SHRI C. JANARDHANAN :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) the total amount of financial assis-
tance given Lo the Khadi and Village Indus-

themselves primarily in the core and heavy
investment sectors, leaving the opportu-
nities in the other sectors to smaller entre-
prencurs. The general policy in regard
to the location of indutrial undertakings
is itsell adequate 1o cover the location of
industries by Larger Industrial Houses
also. There scems therefore, no need to
establish a Comumssion for this purpose
al this slage.

Punishment to Newspaper Publishers for
non-submission of Annual Statements under
Press and Hegistration of Books Act, 1867

*329. SHRI1 T. 5. LAKSHMANAN :
Will the Minister of INFORMATION AND
BROADCASTING be pleased 10 state the
nature of punishiment awarded to 63
newspaper publishers against whom prose-
cution cases were instituted by the Regise
trar for the non-submission of Annual
Statements in terms of Section 19K of ths
Press and Registration of Books Acl, 1867
and which have since been disposed of
as mentioned at page 100 of the Annual
Report of the Ministry for 1971-72 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI I. K. GUJRAL)
In 46 cases the publishers were fined,
the fino amopunt varying from Rs. 10/- to
Rs. 50/-. Three publishers were merely
warned. The remaining 14 cases were
filed by the Court as the persons concerned
were not traceable.

tries C ion by the Centre since its
inception;

(b) whether Government have reviewed
the working of the Commission; and

(c) if so, the results thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM) : (a) The total amount of the
financial assistance given to the Khadi
and Village Industries Commission, Bombay
since its inception hy the Government of
India is as under :

Khadi

Village (Rs. il
Indust-  crores)

ries Total
1. Grants 14939 4465 19404
. Loans 61.16  30.68 97.84
T Towl: 21655 1533 29188

216.55

(b) and (c). The working of the Com-
missiom was last reviewed by the Asoka
Mchta Committee. The recommenda-
tions made by the Commitiee are under con-
sideration of the Government.

Names of first Thirty persdus receiving maxh-
mum Honorarium under ‘Spot Light' and
‘Talk' programmes of A.LR.

*331. SHRI ISHWAR CHAUDHRY :
Will the Minister of INFORMATION
AND BROADCASTING be pleased 1o
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state the names of the first 30 persons to-
gether with their professions who have re-
ceived the maximum amount of honorarium,
indicating the amount received by each

one ly, for particip the

English Programmes ‘Spot Light" and *Talks’
of the All India Radio during the last one
year 7

in

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI 1. K.GUJRAL):
Statements giving the names and pro-
fessions of the first thirty persons who were
paid the maximum amount of honorarium
during 1971 for taking part in (1) “Spot
Light" programme, and (2) “Talks" on All
India Radio, are laid on the Table of the
House. [Placed in Library See No,
LT3480/72)
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Shifting of Salt Commissioner's Office from
Jalpur to Gujarat

*137. SHRI VEKARIA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) whether Gujarat Government and a
number of Commerce Institutions of Guja-
rat_have demanded shifling of Salt Com-
missioner's office from Jaipur 1o Gujarat ;
and

(b) if so, the reaction of the Central
Government thereto 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT  AND SCIENCE
AND  TECHNOLOGY (SHRI C.
SUBRAMANIAM) (a) Requests
for locating the Office of the Salt
Commissioner at Ahmedabad and Kandla
have been received in  the past from the
Government of Gujarat and the Kandla

Port Trust, respectively.

(b) For the efficient discharge of the
functions vesting in the Salt Commissioner,
it is considered necessary that the Salt
Commissioner's Office should be retained
ina ceniral place like Jaipur.
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Setting up of Industries in Backward Areas

*338, SHRI B. V. MNAIK : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to refer to the reply
given to Unstarred question No.l1485 on
the 9th August, 1972 regarding the setting
up of industries in backward areas and
slate :

(a) the amount of capital invested so far
in the industries set up in the backward
arcas ; and

(b) theamount of financial assistance pro-
vided to them by the nationalised banks
1ill now 7

THE MINISTER OF INDUSTRIAL
NDEVELOPMENT AND SCIENCE AND
TECHNOLOGY(SHRI C. SUBRAMANI-
AM): (a) : The total fixed capital invest-
ment involved in the 62 units mentioned in
the reply to the question under reference
is Rs. 98,76,910/-.

{b) The amount of capital so far inves-
ted and the financial assistance oblained
from the Mationalised Bank could not be
determined at this stage.

Legislation to Prohibit Religious con-
versions

*339. SHR1 P. M. MEHTA :
SHRI K. LAKKAPPA :
Will the Minister of HOME AFFAIRS
be pleased to state :

{(a) whether some Siates have introduced
legislation to prohibit religious conversion
by force ; and

(b} if s0, how many States have passed
such legislation and whether Union Govern-
ment also propose to bring such a legis-
lation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
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IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA) :

(a) Yes, Sir.

(b) According to information available,
laws have been enacied in the Siates of
Madhya Pradesh and Orissa to provide for
prohibition of conversion from one religion
1o another by the use of force or inducement
or by fraudulent means. No such laws
have been enacted in Himachal Pradesh.
Mysore and Manipur. Information in
respect of the remaining States is being col-
lected and will be laid on the Table of the
House. Central Government have no pro-
posal to underiake legislation on the sub-
ject.

Robbery Committed on Employees of
Delhi Co-operative Bank Daryaganj, Delhi
in June, 1972

*340. SHR] HARI SINGH : Will the
Minister of HOML AFFAIRS be pleased
o staic

ta) whether Government are aware  of
the broad day robbery of Rs. 20,000 commil -
ted on threc employees of the Daryaganj
Branch, of the Delhi Cooperative Bank on
12th June, 1972 in Civil Lines, Delhi :
and

(h) if so, the steps Government are taking
to arrest the culprits ?

THE MINISTER OF STATE IN
THE  MINISTRY OF HOME
AFFAIRS (SHRI K. C. PANT)

(a) Yes Sir. The amount involved was
Rs. 20,100/- and the three persons robbed
were a cashier and two office bearers of the
Delhi Joint Water and Sewage Board Cor-
poration Thrift and Credit Society Ltd.

(b) All efforts arc being made to arrest
the culprits.
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Large and Small Scale Industries in
Madhya Pradesh

3180. SHRI MARTAND SINGH OF
REWA : Will the Minister of INDUST-
RIAL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY bc pleased 10 state

(a) the total number of large-scale and
small scale industrics established during
the Fourth Five Ycar Plan in Madhya
Pradesh :

(b} the total number of persons employed
in them, separaicly: and

(c) the capital invested in both the sectors
(Privatc and Public) during the last three
years and the amount proposed to be in-
vested, for the remaining period of the
plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESH WAR
PRASAD) : () to (c). In the Central Seclor,
Korba Aluminium project of the Bharat
Aluminium Company Limited (in Bilaspur
District), the Madhar project of the Cement
Corporation of India Limited (in Raipur
District) and the Builadila No. 5 Project
of the National Mincral and Development
Corporation (in Bastar District) have been
sel up so far in the State of Madhya Pradesh
during the course of Fourth Five Year Plan.

In the Private Sector, the number of
Industrial licences and Letters of Intent
issued, during the last three years in respect
of the State of Madhya Pradesh arc as
given below - -

No.of  No.of

. Year

licences  letters of
inssued intent is=
sucd
1969 T 3 2
1970 2 9
1971 20 3
1972 (upto 30-6-72) 2 18

BHADRA 1, 1894 (S4KA)

Written Answers 86

Information, however, is not available as
to how many of these industrial units have
actually been established or the number of
persons employed in them. A provision
of Rs. 150.5 crores has been included in the
41h Plan for seiting up/completion of Central
Industrial Projects in Madhya Pradesh, [De-
tails regarding invesiment during the last
A years in industries set up in the privite sec:
tor (including boih large scale and smalt
scale industries) are not available.

Grudes of pay for teachers in Grih Kalvan
Kendra

g1 SHRI SHIV KUMAR SHASTRI :
Will the PRIME MINISTEP be pleased o
stale :

(a) whether there are no fixed grades of
pay for tcachers (wiloring, embroidery and
Music), in Grih Kalvan Kendra while there
are fixed grades for teachers in the Depart-
ment of Sovial Wellare, 1dircctoraic  of
Fducation where teachers have the same
qualifications and the same working hours ;
il 50, the reasons thercfor;

() whether the wramt sanctioned for
teachers is being diverted 1o other spheres
of activities of G.K.K. ic. Creches et 5
il so, the reasons therefor ;@

ey if not, the amount sanctioned Tor
teacheis during the last two yemis and the
amount spent during that period : and

(d} whether a representation hos  been
made in this regard through the President ol
India; if so, wha' action has been taken
thereon 7

THE MINISTER OF STATE IN THL
MINISTRY OF HOME AFTAIRS AND
IN THE DEPARTMENT OF PERSCN-
NEL (SHRI RAM NKIWAS MIRDHA):
(a) The teachers of Grih Kalyan Kendra
which is a regisicred socicly are paid honora-
rium varying from Rs. 75/- w0 Rs, 252/- in
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stead of salaries, depending on qualifica-
tions/experience and hours of work varying
from two to four hours,

The teachers of the Department of Social
Welfare and Directorate of Educationare
Government employees and as such receive
all the facilities and pay and allowances as
admissible to Government employces.

(b) and (c). No Sir. A statement show-
ing the budget estimates and amount sanc-
tioned during 1970-71 and 1971-72 and the
amount spent  during  that period s
laid on the Table of the house. |placed
in Library. See No. LT 3481/72)

(d) Mo Sir. Representation from Prime
Minister’s Secrctariatl has however been
reccived which is under active considera-
fion.
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Cement Factory Bokajan, Assam

3184, SHRI ROBIN KAKOTI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state ;

(a) the progress made s far in the propos-
ed Bokajan Cement Factory in Assam ;

(b) the 1otal number of persons in all
categories of seivices appoinled so far :
and

(¢) the names of agents and contractors
appuinted so far, for various works for
supply of various kinds of raw materials,
transport and construction works ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHR1 SIDDHESHWAR
PRASAD) : (a) The progress on various
works in the proposed Bokajan cement
factory is as under :—

(i) Plunt  structures and foundations :—-

The works on various foundations
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and structures is in progress. Approxi-
mately payment of Rs. 20.5 lakhs has
been made. The physical progress
achieved upto July, 1972 is approxi-
mately 16%;. In addition procure-
ment of cement, steel and other con-
siruction materials has also been
made for continuing the work.

(ii) T _‘.} and tliary buildings :—
This work is divided into two phases.
Approximately 90%, progress has
been achieved on phase | buildi
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scwage disposal etc. is well in pro-
gress, =

(iv) Works at quarry ;— The construc-
tion of approach road and temporary
accommodation is in propress.

(b} The position is as under ;—

(i) Total number of officers and staff
posted at  Bokajan—71.

(ii) Number of staff iransferred from
other projects out ol above 71 is 35,

which are required in the first instance.
‘The financial progress ending July,
1972 is approximately Rs. 21.0 lakhs.

Other  facilities :(—The work of
water supply, railway siding and

i)

Name of work
(i) Construction of godowns, camp
office, field hostel etc.

(i) Inlernal  electrification  of  above

buildings.

(iii) Township and ancillary buildings.

(iv) Plant foundation and structures.

(v} Water supply treatment works.

(vi) Earth work on quarry approach road.

(vii) Construction of culveris on quarry

approach road.

(vii) Laying water supply main from rives
kagna to factory sile.

(iii) Numb of
Bokajan—-36,
(iv) Number of Assamese employed-30.

stalf  recruited au

(¢) The names of contraciors to whom
works have been awarded at Bokujan so
far are given below :

Conrractor

M/s. Woodland Corporation P.O. Khatkhot +
Distt,  Mikir Hills, Assam.

M/s. Assam Electrical & Mechanical Agency
Jorha*, Assam.

Shri Sohan Singh. Government Contiag-
tor, Dimapur, Magaland.

Ms, Gannon Dunkerley & Co., Enginccrs
& Contractots, 25 A, Netaji Subhas Road,
P.B. No. 2392, Calcutta-1,

M/s. Patterson Engineering Co. (India) Lid.,
2%, Chitlaranjan Avenue, (G.P.O. Box
680) Calcutta-12.

(i) Mis. Woodland Corporation P.O. Khat-
Khoti, Distt, Mikir Hills, Assam.

(i) Shri R. Das Gupla, Railway Contrac-
tor, Lumding P.0). Assam.

Shii N.N. Singh, Contractor, Camp Bola-
jan, Mikir Hills, Assam.

M/s. K. Biswas, Government Conliactor
and Supplier, Dimapur, Nagaland.
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1 2

{ix) Transportation of materials.

(x) Internal electrification of township
and other buildings.

(xi) Removal of overburden at quarry.

Change in the Administrative
set up

3186. SHRI 5. D. SOMASUNDARAM:
Will the PRIME MINI STER be pleased
state :

(a) whether she had stated in the course
of her convocation address at Rgorkee
in November 1967 that the brightest of
our youngmen and women choose Engi-
neering and Medicine and that, if they
happen to go into Government they are
very soon over-taken by the General Ad-
ministrator and this must change;

(b) if so, the specific steps taken by her
since November, 1967 till woday to change
the situation; and

(¢} whether the dispartics between
Engineers and Doctors on the one hand
and  general administrators on the other
has been reduced in any way during these
vears; ilnot, the steps being taken to narrow
the gap 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL : (SHRI RAM NIWAS MIRDHA)

(a) Yes, Sir.

(b) and {c). The above observation
of the Prime Minister was brought 1o the
notice  of the Administrative Reforms
Commission which was then
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(i) M’s, Woodland Corporation P.O.
Khatkhoti, Distt. Mikiy Hills, Assam.
(ii) M/s. Bhowmic Transport Corporation
Govl. Contractor & Order Supplier,

Tinsukia, Assam.

M/s, Mahindra Chalia,
Siores,

Chalia Electrical

golaghat, Assam.

M/s. Pasari Bros., P.0. Duliajan, DisiL
Lakhimpur, Assam.

The Administrative Reforms Commission
in ils Report on Personnel Administra-
tion made some recommendations on
eniry into the middle and senior management
levels, in the Central Secretarial, from
all Services. These arc under conside-
ration of Government. The Adminis-
trative Reforms Commission also supges-
ted a unified grading structure, providing
cqual pay for work of equal responsibility
and difficulty. Government is awaiting
the views of the Pay Commission on the
subject.

Pr I for T.V. Stati

and Cochin

at Trivandrum

3188, SHR1 VAYALAR RAVI : Will
the Minister of INFORMATION AND
BROADCASTING be pleased 1o state:

(a) whether there is any proposal 1o

introduce Television Centres at  Trivan-
drum and Cochin ; and
(b} if so, the oullines thereof and the

time by which it is expecied to be inro-
duced?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) (a) and (b). TV stations are
proposed to be set up in various Centres
of the country in accordance with a phascd

Personnel Administration in Government,

P The questi of sctiing up
a TV Station in Kerala will be considered
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while formulating proposals for the Fifth
Plan.

Industrics in  Assam

3189, SHRI ROBIN KAKOTI : will
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased 1o state:

(a) the number of small, Medium and
Large Scale Industries in Assam, the items
manufactured by them and the imported
raw materials allotted respectively to these
industries during the last three years;

(b) the investments made by these in-
dustries;

(c) the number of persons employed
in these industries;

{d) total value of finished goods produ-
ced by these industries during the last threc
years ; and

(e} how many industries have their Head
Offices within Assam State and the num-
ber out of them which have head officers
oulside Assam ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEYE-
LOPMENT(SHRI SIDDHESHWAR PRA-
SAD) (a) to (c) : The information is being
collected and will be placed on the Table
of the House.

Approval of foreign colluboratioa In Assam
Industries

3190. SHRI ROBIN KAKOTI: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state the names
of private firms and public undenakings
in Assam, Meghalaya, MNagaland, Manipur,
Tripura States and Union Territories of
Mizoram and Arunachal, whose colla-
boration with foreign firms have been
approved during the last three years 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRISIDDHESHWAR PRASAD):
Three proposals of collaboration between
Indian and foreign parties, as detailed be-
low, were approved during the last threc
years. The information is according
to the addresses of the Indian partics as
given in the approval leiters.

S. Namecof Name of Item of

No. the foreign col-  manufacture
Indian laborator
Company

I. M/s Assam  Mjs Maru-  Menthanol,
State Indus-  beni lida formaldehyde,
trial Corpo-  Co. L1d., glue, forma-
ration, Shil-  Japan. lin and U.F.
long. moulding

power,

2. M/s Ashok M/s JOGEE Consultancy
Paper Milis  France. Service for
Ltd., Clo manufacture
Director of of Pulp and
Industries, Paper/specia-
Assam, lity paper.
Shillong.

M/s. Schan- Schanzlin
Power tillers.

3. Assam In-
dustrial Deve- zlin Mec-
Iopment Cor- hinenabrik

poration GmbH,
Ltd., Shil- West
long-1.

Giermany.

Price of Industrial Raw Matcrial

319, SHRI ROBIN KAKOTI ‘Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether the prices of building mate-
rials and industrial raw malerials have been
rising abnormally during the last three
maonths;
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(b) if so, present level of prices of build-
ing materials and industrial raw materials,
as compared to that in the last three years
and the percentage of rise of prices during
the last three months;

(c) whether this percentage of rise of
prices is higher in the North-Easiern States
of Assam, Nagaland, Meghalaya cic. than
in the rost of India ; and

(d) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). All India whole
sale Price Index Numbers of selecied build-
ing materials and of Industrial raw mater-
jals during the last three months and in
the last thres years are laid on the Table
of the House. [Placed in Library, See
No. LT-3482/72]

({c) and (d). These indices are complied
on an all India basis and nol region or
state-wise,

Applications for opening post offices, sub-
post offices and public call installations in
Assam

3192. SHR1 ROBIN KAKOTI : Will
the Minister of COMMUNICATIONS be
pleased 10 state -

(a) the number of applications pending
wilth Government for opening  (a) Post
Offices in rural areas (b) Sub-Post Offices
and (c) Public Call installations in Assam,
District-wise : and

(b) the number of existing experimental
Post Offices in Assam, District-wise?

THE MINISTER OF COMMUNICA-
TIONS (SHRI HN. BAHUGUNA):
(a) Number of applications pending with
Postmaster General, concerned for open-
ing (a) branch post offices in rural areas

AUGUST 23,1972
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(b) sub-post offices (c) Public Call Offices
in Assam State, district-wise

Name of Branch Sub Public
District post post call
Ofﬁm Oﬁiu:s offices
Kamrup 12 3 15
Goalpara 6 1 3
Darrang 2 1 5
Nowgong 3 Nil 4
Mikir Hills I 2
North Cachar Hills Nll 1 ]
Cachar 12 Nil 7
Sibsagar 4 2 6
North Lakhimpur 11 Nil
Dibrugarh 5 Nil J 10

(b) Number of experimental Post Offices
existing in Assam Siate, district-wise —

“Name of District No. of Experi-

mental post
olﬁcxﬁ

Kamtup 173
Goalpara 101
Darrang (1]
Nowgong (]
Mikir Hills 14
North Cachar Hills 6
Cachar 127
Sibsagar B 146
North Lakhimpur . . 63
Dibrugath . . . 55

GI’I" of remission to prisoners

3193, SHR1 K. LAKKAPPA : Will the
Minister of HOME AFFAIRS be pleased
to 1efer to the reply given to Unstarred
Question No. 1414 on the %ih August,
1972 regarding grant of remission to pri-
soners on the occasion of 25th Anniversaly
of Independence and state

(a) whether the cases of prisoners re-
ferred to in Annexure II, have since been
1eviewed by the Revisioning Board of
Declhi Administration and a final degision

taken
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(b) if so, the names of such prisoners
recommended for release and the proposed
date for release; and

(¢) if not, the reasons for delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS :
(SHRI F.H. MOHSIN) : (a) No, Sir.

(b) Does not arise.

(c) The meeting of the Reviewing Board
was initially scheduled to be held on 21st
August, 1972 , but, was postponed due to
some administrative reasons.

Clommre of Foundries in West Bengal

3194. SHR1 DINEN  BHATTACHA-
RYYA : Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased 1o state :

(&) whether the autention of Goveinment
has been drawn 1o stalemen i given by the
President of Indian Foundaries Associa-
tion regarding the critical situation faced
by the foundaries of West Bengal as pub-
lished in the Satyajug (Bengali), Calcutla
dated the Ist June, 1972;

(b} whzther a large number of foundaries
have already bzaen closed and some are on
the point of closure; and

(c) if so, the sieps Governmznl propose
1o take 10 rem=dy the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) to (c). The information is being col-
lected and will be laid on the table of the
Sabha.

Location of New LT.l. wunits

3195. SHRI K.P. UNNIKRISHNAN :
Will the Minister of COMMUNICATION S
be pleased 1o state

(a) whether the Ministry has formed
a Commillee under the Chairmanship of
Mr. M.S. Pathak, Member, Planning Com-

4] LS§/72=5
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mission, to study the desirability of star-
ting new LT.I. Units and their location;
(b) if so, whether the Committee has
submitted its report o Government; and
(€) whether the Committee has consi-
dered the request of Kerala to locate one
of the Units in thar State ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H.N. BAHUGUNA) :
(a) and (b). The Committee set up under
the Chairmanship of Shri M.S. Pathak
Member, Planning Commission, is re-
quired to examine the demand and supply
of teleccommunication equipment in the
country and suggest ways and means to
overcome the deficiencies and recommend
& perspective plan for expanding telecom-
munication equipment manufactuting capa-
city in the country. It has not yel sub-
mitted its report to Government.

{c) No. This matter is not within the
terms of reference of the Committee,

Precision Instrument Project in  Palghat

3196. SHRI K.P. UNNIKRISHNAN:
SHRIMATI BHARGAVI THAN-
KAPPAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT ANID) SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether the Government of India
have taken a final decision about locating
the Precision Instiument Project in Pal-
ghat ;

(b) if so, whether the Government have
taken any steps o commence production
erly; and

(c) what is the production patlern en-
visaged for the Palghat Plamt?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.
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(b) Instrumentation Limited, a public
sector company, has been ashed 1o take
expeditious action Lo set up the project.
The Company arc al present cngaged in
updating the Detiled Project Report.
Further, a weam of Officers of the Company
visited Palghat and finalised the site for the
location of the Projeci. The Company
have already assigned some key pesons
nel to the Project.

(¢) Manufacture of Control Valves and
allied item is proposed here in the fust
inslance.

Plan outlay for Andhra Pradesh

3197. SHR1 B.N, REDDY : Will the
Minister of PLANNING  be pleased 10
stale the tolal and vear-wise outlay of
Andhra Pradesh State during the Fourth
Plan and Central Government's aid out
of it 7

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) :

Qutlay, expenditurg and Central assis-
wance for the Fourth Plan of Andhra
Pradesh.

(Rs. crores)
Outlay  Cenual
' assis-
tance
Fourth Plan approved
outlay 420.50  240.00
TTTUTTTTTTT T Expen- Disburse-
diture ments
1969-70 76.13 41 49
1970-71 82.57 43.56
1971-72 (anticipated) 104.79 47.82
1972-73 (approved) 105.00 46,56
R (a]location)

AUGUST 23, 1972

Written Answers 100
Shelkh  Abdullah’s letter 1o P.M.  after
Summit Agrecment

3198. SHRI  NARENDRA
Will the Minister of HOME
be plegsed 1o state

SINGH:
AFFAIRS

{a) whether Sheikh Abdullah semt  a
lewer 1o the Prime Minister afier the recent
Summit  Agreenwnt and
Pakistan;

between  India

th) i so, the contents thereof; and

(c) the reaction of Government therclo”
THE PRIME MINISTER, MINISTER 0L
ATOMIC  ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) and (c) : Political leaders write o
the Prime Minister on  various subjects
in confidence. It is not the normal prac-
tice to disclose the contents of such letiers.

Laboratory Investimation by Central Fuel
Research Institute

3199. SHRI VEKARIA Wil the
Minister of SCIENCE AND TECH-
NOLOGY be pleased to state :

Fucl Research
Institute  has  compleied  the laboratory
investigation on the propertics of the
Ligoite samples mined from the Kutch
Distict;

(a) whether the Central

(b) il so, the 1cpulis achicved; and

(¢) whether the report has been submu-
ted to the Gowernment 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM) : (a) Yes, Sir.

(b) Investigations on Kutch lignite show
its polentiality of utilisation for domestic
fuel, power generation and fertilizer.

{c) A summarised MNote on propertics
of the lignitc and progress of investiga-
tion has already been submitted to Gujarat
Mineral Development Corporation (GMDC)
by the Central Fuel Research Institute
(CFRI).  Jealgora in August, 1971
GMDC desired that the Institute should
submit a feasibility report for Jdomestic
fuel followed by similar repotts for power
generaltion and  fertiliser.  First  Report
is gelting rcady and the same is cxpested
to be submitled soon.

Variation i Prices of T.V. Sets of different
makes

3200. SHRI R. P. YADAV : Will the
FRIME MINISTER be pleased to statc:

(a) whether Government have examined
the price-index of a T.V. Set, which varies
s0 much from brand to brand;

(b) whether the performance of few
brands has been found far from satisfac-
lory; and

() if so, how Government propose 1o
remedy the situation 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K.C. PANT): (a) to (c) . There is
not much variation in the reiail prices of
TV sets of different brands made in the

country. The performance of the indi-
genous sels s good.
Price Control of il dithes
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DEVELOPMFNT AND SCIENCT AND
TECHNOLOGY be pleased to stat

(@) whether Government are considers
ing how measures of price control v essen-
tial commoditics can be protected from the
purview of the Supreme Court; and

(b) if so, when ihe final decision i this
regard is likely 1o be taken ?

THE DEPUTY MINISTER IN THL
MINISTRY OF INDUSTRIAL DEYE-
LOPMENT  (SHRI SIDDHESHWAR
PRASAD) : ta) and (b). Yes, Sir. The
matter is under consideration of th: Go-
vernme nt.

wTW! FRZT wTCWTR gron Iwil wiew &
At W s

3202 ¥e WEHIMTCTEM atiw : qaT AN

frw fwwmm a1 gg awvd O gw €T R

(%) woT FTEIT W GWTA G WA, (uvl
& fwem (fgdh) W “epe & ot AT
A @ Fad e © oAml ¥ e Ariw
§ gerfom smrar @ O famna nsn
15

(m) afz g, A1 T wag & e
%7

3w ww@a Wt onf ¥
wefre  faww sorwa & a9sEt ()
fagear s ) (%) A, zh

(w) # v mwr afafy & et
% are § wamr wr oAgr fewfa At woa
& fAq sTawgm sveEre A nE Ag A ard
feme 21 afafy & el & arg g
FT U &1 MMM AT F oth AT 31
ffra w7 ¥ fan wmardt €1 ¢ e

3201. SHRI  SHRIKISHAN MODI:
SHRI P. M. MEHTA:

Will the Minister of INDUSTRIAL

e At @ A f oA awoas afafs
ar AT &€ T owry ® oeem fawea W
{1 3 @ Wi
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fafem i amy ot ¥ fnfy i
g

azod. ot etk :
it wifwre W o

g EAT Oy T W g e fec

(%) fafwn wowi oo @w & WA wd
@ i ® fufer wfgemei #F afver
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WA AW TH 9 TR T faw
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sifoenl & 9 waw sfefen fear mo
forrer dfee wx w2 g5 o, oy o frr
ma F fmenm & @ % e fafew
wfedi o1 @i o 3T g gen ko

o ir:a =

Priortity in crossiog rail-cum-road bridge
over Jamuma river, Delhi.

3204. KUMARI KAMLA KUMARI:
Will the Minister of HOME AFFIARS
be pleased to state

(a) whether traflic coming from Shaha-
dara area (Delhi) is given priority in cross-
ing the Rail-cum-road Bridge over river
Jamuna  (Delhi);

(b) if so, the reasons therefor; and

(c) if not, the peasons why traffic from
Gandhi Magar area is not given facilities
fur crossing by both ways (when opened)
as is done in the case of traffic from Shaha-
dara area?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 F.H. MOHSIN) : (a) No.

(b) The question does mot arise.

(c) Delhi Traffic Police on duty at the
bridge treat the traffic from Shahdara and
Gandhi Nagar sides alike. Traffic from
Gandhi Nagar area is not permitted to
use both carriage-ways as it will have to
cross-cut the traffic coming from Shaha-
dara, which may resuli in accidents.

Pak Saboteurs in Jammu and Kashm
after Simla Agreement

3205. SHR1 HARIKISHORE SINGH:
Will the Minister of HOME AFFAIRS

be pleased to state :

(a) whether Pakistan Government have
been sending saboteurs in the State of
Jammu and Kashmir despite thc Simla

Agreement ;

(b) if so, whether any inquiry has been
conducted in the matter and the number
of such saboteurs arrested during the last
three months ; and

(¢) the precautionary measures taken
by Government in this regard?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI): (a) No such instance
has been reported so far.

(b) Does not arise,

(c) The security agencies of the Cenira
and State Gover are ising the
usual vigilance in this regard,
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Mabarasbtra — Mysore Boundary

3207. SHRI B. V. NAIK :
SHRI K. MALLANNA :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Chicl Ministers of Mysore
and Maharashtra have recently announced
their stand on the border between the two
states ; and

(b) if 80, the main points of stand taken
by the two Chicf Ministers respectively and
the Governments' reaction thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN) (a) No formal commu-
nication has bene received recently from
the Chief Ministers indicating their stand
in the matter.

(b) Does not arise.
Working of Accrediled Correspondents
3208. SHRT MADHURYA HALDAR:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether he will place a statement
on the Table of the House siting the number
of despatches that the accredited New
Delhi Correspondents of Jana Morcha
Faizabad, ‘Sakal’ ‘Pune-Bombay', ‘Guja-
rat Herald" and *‘Matribhumi' Ahmeda-
bad) ‘Search-light’ Patna, Sada-c-Am’ sent
between May and July this year and which
were published;

(b) whether  the Press  Information
Bureau and Accereditaon Committee have
checked that thesc correspondents carried
telogram bearing cards etc; and

(c) whether & number of accredited
coffespondents are working mainly for
papers other than those for which they are
accredited?

BHADRA L, 1B (S4KA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) Accrediled press correspon-
dents are not obliged to keep the Press
Information Bureau informed about the
number of despatches they send to their
newspapers and the number of such des-
patches actually published. The infor-
mation sought is, therefere, not available.

(b) No. Sir,

(c) Under the Rules for Accreditation
there is no bar against correspondents
working for papers other than those for
which they are accredited.
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Indianisation of Posts held by Foreigners
in Voreign Companies in lodiu

3201, SHRE K. MALLANNA 0 Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
MNOLOGY be pleased 10 state

(a) the names of Jorcign  Companies
in India in which foreigners are holding
the highest posts wl present;

(b} whether  Governiment
formulate  any

propose (o
scheme for ihe Indianisa-
tion of such posts in those Companms;
and

b in 5o, thie salicnt  Teatures there of and
when it is likely to come into loree?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRI AL DLEVI-
LOPMLUNT (SHRI SIDDHESHWAR
PRASAD): (a) A statement is laid on the
Table of the House (Placed in Library
see No, LT -3485,72)

i) and (). A scheme for progressive
Indwnisation of posts in  foreign  finu
was introduced in 1952, There is no sta-
ttory cnactment for this purpose and the
policy of the Gosernmeni has been, one
of persuation.  As a result practically all
posis in foreign companies, with a monthly
salary of upto Rs. 3,000 arc now  held by
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Indian nationals while more than nine out
of cvery ten posts with a monthly salary
beiween Rs. 3001/~ and Rs. 5001/- arc
monncd by Indian nationuls.

Investigations against former custodian of
United Commercial Bank

3212 SHRI K. MALLANNA : Will
the PRIME MINISTER be pleased 1o
stale

(a) whether  invesligations  instituted
aguinst the former custodian of the United
Commercial Bank and other following the
allegations mad: aboul certain transactions
through this Bank by Hindustan Motors
Limited on the eve of devaluation of the
Rupec in June, 1966 has since been comple-
ted ;

(byif so, the result of the inguiry; and
(¢) Government™s reaction thercto 7

THI. MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL : (SHRI RAM NIWAS MIRDHA):
fil No, Sir

by and (¢} Do not arise.

wrgrs o & FToe we it e
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Rates of sales tax on cotton Yarn and thread
in Chandigarh

3214. SHRIAMARNATH VIDYALAN_
KAR : Will the Minister of HOME
AFFAIRS be pleased to siate :

(@) whether Chandigarh Administration
charges rupces two and rupees six, respec-
tivety, on the sale of cotton yarn and thread
as Sales Tax, while the rate of such Tax in
Haryana and Punjab is only one per cent
and in Delhi there s no sales tax on this
material at all;

(b} whether ihe traders of Chandigarh
have represented that owing to high rate
of tax at Chandigarh business has diverted
te Punjub and Haryana and has hit hard
the businessmen of Chandigarh dealing
i the material: and

) if 50, the action taken in the matter?

THE DEPUTY MINISTCR IN THF
MINISTRY  OF HOME AFFAIRS
(SHRI F.H. MOHSIN): (a) Sakes Tax on
Cottom Yarn and Thread in Chandigarh,
Haryang' and Dethi is as follows:--

Cotton  Thread

varn
Chandigarh 2% 62,
Punjab 1% 1%
Haryana 1% 655
Delhi 1% _ Nil

(b) The traders of Chandigarh have re-
presented 1o Chandigarh  Administration
agminst the high rate of tax in Chandi-
garh. However, it is not correct that trade
has diveried to Punjab and Haryana.

() The representation is under conside-
ration.

IMegal Tramactionis in foreign  exchange
" by Forelgn Companies
1215 SHRI K. BALADHANDAYU-
THAM: Will the PRIME. MINISTER be
pleased to state:
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(@) whether it has come in to the aotice
of Government that some foreign com-
panies operating in India have been indul-
ging in irregular foreign exchange transac-
tions ; and

(b) il so, what action has been taken to
prevent  such transactions ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOMFE AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
MNEL (SHRI RAM NIWAS MIRDHA)
{a) Yes, Sir.

(h) Nesisary action s taken in sepeific
cases of violation  of the provisions  of
Foreign Exchange Regulation  Act, that
come (o notice i acoordanee with law,
Appropriate lepislative and administrative
measures are 1aken from time 10 time to
curb violations of Forelgn Pxchange Regu-
lations. :

Annual Plan outlay gpproved for Orissa
for 1972-73

3216. SHRI CHINTAMANI PANIG-
RAHI: Will the Mimisier of PLANNING
be pleased (o state:

(a) the amuyl plan owlay approved
for Onissa for 1972-73;

(b) how much is the contral  nssistance
oul of this approved omlay; and

(c) the amount of ouilay approved in
respective heads, seporately?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b) The appro-
ved Annual Plar 1972.73 outlay for Orissa
is Rs. §7.42 crores of which Central assis-
tance amounts o Rs. 31 .04 crores.

) A statement indicatlng (he distribu-
tion of the approved outlay in 1972-73
among various heads of devclopment is
Ilaid on the Table of the Howse! [Placed
m Library. See No. LT-3486,72)
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Process exploited by NRDC for the produc-
tion of hard plastic

3217. SHRI RAJDEO SINGH : Will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) whether Government are aware
that the National Research Development
Corporation has exploited a process for
the production of hard plastic ABS deve-
loped by the Sri Ram Institute of Industrial
Research; and

(b) If so, whether Government considcr
it desirable to encourage its production
on commercial basis to cut out imporls
and also to meet the increasing future
demands?

THE MINISTER OF INDUSTRIAL
DEYELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) Yes, Sir. A process has been
developed by Sri Ram Institute of Indus-
trial Rescarch, Delhi for manufacture of
ABS Plastics (Acrylenitrile, Butedience,
Styrene). This work was sponsored by
MN.A.D.C.

(b) Action is alrcady being taken to
license the process for establishing pro-
duction of this material in the country.

Legisiation for Weights and Measures

3218. SHRI C. K. JAFFER SHARIEF:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether Maitra Committee on
Weights and Measures has suggested logis-
lation in the States to punish infringements
of laws relating to Weights and Measures;
and

(b) if so, the reaction of Government
thereto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) The Government of India will take
a decision in the matter after considering
the opinions of State Governments, the
concerned departments of the Ceatral
Government and also of the representa-
tives of consumers, educational institutions,
farmers, industrialists, scientists and traders.

Decrease in Purchase of Kbadi

3219. SHRI DHARAMRAO AFZAL-
PURKAR : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to state:

(a) whether the quantum -of purchase
of Khadi items has gone down during the
last two years in the country; and

(b) if so, the reasons therefor and the
steps taken by Government to improve
the sales 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) During the last two years,
the sales are more or less stabilised around
Rs. 26 crores.

(b) Does not arise.

Shortfall in Production of  Agricwitural
Implements

3220. SHRI ARVIND MNETAM : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state :

(a) whether production of the agricultural
implements like threshers, spare parts for
tractors, water pumps and other such equip-
ment has gone down during the last onc
year in the country ; and

(b) if 80, the main reasons thercfor 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD):(a) There has been a slight short-
fall in production in 1971 as compared to
the production of 1970.

(b) The malching agricultural imple-
ments are mainly produced by the tractor
manufacturers themselves. As therc has
been a shortfall in production of tractors
during 1971 as compared to the produc-
tion of the year 1970, Agricultural imple-
ments and spare parts for Agricultural
tractors have also been produced in less
numbers during the year 1971.

Brain drain due to lack of facilities for

Research
3221. SHR1 PRABODH CHANDRA :
Will the Minister of SCIENCE AND

TECHNOLOGY be pleased to state:

(a) whether specialists in the fields of
science and technology arc lcaving the
country because they do not have adequate
facilities for research; and

(b) if so, the steps taken by Government
to stop this brain drain?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM) : (a) Scientists who go abroad do
so for higher studies, training or for acquir-
ing wider or specialised expericnce. Some go
attracted by the greater opportunities in the
highly advanced countries.

(b) Some of the steps taken to provide
research facilities 1o well qualified scientists
technologists etc. are given below:—

1. The Government of India have ap-
proved a Scheme for creation of super-
numerary posts for quick absorption
of highly qualified Scientists and Tech-
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nologists in suitable scientific organisa-
tions.

2. The Council of Scientific and Industrial
Research is running a Sciantists' Pool,
which provides opportunities for re-
scarch in suitable organisations,

3. The University Grants Commission,
CS.LR. and other scientific agencies
have instituted a number  of
senivr and Junior Research Fellow-
ships for research work in the Univer-
sities, National Laboratories and other
research institutions.

4. Grants are given to Scientists to carry
out research projects,

[

. University Grants Commission have
been providing special assistapce to
some selecled Universities to establish
**Centres of Advanced Study™ in speci-
fic fields of research,

6. The University Grants Commission
have made provision for further deve-
lopment of laboratory and other faci-
lities in Universities including the pur-
chase of specialised equipments.

1

Tuition Fee Unification in Schools in Kerala

3222. SHRI PILOO MODY :
SHRI M. M. JOSEPH :

Will the Minister of HOME AFFAIRS
be pleased to statc:

(a) whether there has been certain cootro-
versy in Kerala regarding the State Govern-
ment's decision on tuition fee unification in
schools;

(b) whther the State Government has
taken up this question with the Union
Government; and

(c) if so, reaction of Government of India
thereto?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C.PANT) : (a) Yes, Sir.

(b} and (c) The management of private
colleges in Kerala had shought the good
offices of the Prime Minister in resolving the
controversy which has since been amicably
setiled,
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Bill on Nationalisution of Forcign owned
Plantutions in Kerala

1225, SHRI C. JANARDHANAN : Will
the Minister of HOMFE AFFAIRS bu pleas-
ed Lo state:

(a) whether the State Gowernment of
Keral have sent to the Governmen of India
for approval a il 10 nationalise Forcign
owned plantations in Korala; and

(b if so, the reasons’ for delay in giving
sanction o that Bill ?

THE DFPUTY r:dninswn ™ THFE
MINISTRY OF HOMT AFFAIRS (SHRI
1. H. MOHSINY : (a) and (b)Y A draft
Ordinance has been reccived from  the
Government of Kerala for instructions of
the President for its promulgation.  The
draft legislation needs carcful examination
from the point of view of policy and is under
examination.

Small Scale Indvsiries in Rewa Division

3226. SHRIRANA BAHADUR SINGH:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCFE AND TECH-
NOLOGY be pleased to state the progress
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made during the year 1971-72in the sphere of
small scale industries in Rewa Division ?

THL DLEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LUPMENT (SHR1 SIDDHESHWAR PRA-
SAD) : Information has been sought from
the Government of Madhya Pradesh and
will be laid on the Table of the House.

Alleued beating of INTUC leuder of D.ES.U.
by some persons

3227, SHRI ISHWAR CHAUDHRY :
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Shri R. P. Bhaskar, an
INIUC Union Leader of DESU was seve-
rely beaten by some persons on the 25ih
July, 1972 while on duty:

(i) whether any report has been registered
hy the police against those persons; and

(c1 if so. the action taken by DESU or
the Police aginst the guilly persons and if
aot, the reasons therefor?

THE DEPUTY MINISTER IN THI
MINISTRY OF HOME AFFAIRS (SHRI
¥. H. MOHSIND : () Na Sir. On 25.7.72
shri R. P. Bhaskar, Senior Clerk in DESU
and an office bearer of DESU Mardoor
Congress had a sculfle. with Shri Jagdish
Singh Junior Lineman DLESU in the Oftice
of Zonal Superintendent (Zone 14) Delhi
tectric Supply Undertaking. In course of
this seufle, Shri R. P. Bhuskar  sustaine
simple injuries on his person.

(b1 Yes Sir. In his report to the police,
Shri R. P. Bhaskar has complained that his
purse containing Rs. 210 was stolen by
Shri Jagdish Singh. A case FIR No. 438
Jated 25.7.72 under sectinn 379 [ P.C.
(theft) has bean registered at Police Station
IPurgabr Bagh.

{c) The criminal case of theft is under
investigation by the police. Deparimenial
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investigations are being made by DESU
aithorities in the complaint and counter
complaint ol both the parties.

AmTaEl WAt § wreen mmaed e
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Gl ¥ WO &1 ATen # frdl wwya
T 9AT WG AMAT § W i ® AT ger
gl
Orders and Qutput of Engincering Industrial
Unlts

3229, SHRI PURUSHO I'TAM
KAKODKAR :
SHEI K. LAKKAPPA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

{a) whether the Fngineering  Industrial
Units expect more orders and outpul in
future according to the survey by the Indian
Engineering Association; and

(b) if so, the salient features of the survey
and, the wotal output and orders expected in
the current vear ! :

THE DLEPUTY MINISTER IN THI.
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRT SIDDHESHWAR PRA-
SAD (@) Yes, Sir

(b) The Survey extended 1o 111 companies
represeniing various weclors of the Fngi-
neering Industry. In analysing the date, the
results of the previous two six-monthly Sur-
veys were also taken into  account. Accord-
ing 1o them there is grealer optimism gene-
rallv in regard (o industry as a whole and
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particularly engineering industry. They
have anticipated (i) greater capital availe
ability; (i) higher capacity utilisation;
(iii) more employment prospects; (iv) im-
provement in orders in output position; and
(v) present level of exports is likely to be
maintained, although no precise figures have
been mentioned by them.

Morth-Eastern Councll

3230. SHRI NIHAR LASKAR : Will the
Minister of HOME AFFAIRS be pleased to
slalte:

(a) whether the North-Eastern Council
has come into being; and
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(a) the outcome of the recent studies of
290 Companies by the Reserve Bank of
India; and

{b) the reaction of Government in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b) It is undersiood that the
outcome of the study of 290 non-Govern-
ment, non-financial public limited com-
panies carried out by the R.B.L is available
in the R.B.I. Bulletin of February 1972 and
that it relates primarily to the Department
of Company Affairs.

E '

(b) if so, the salicat f?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) Yes, Sir.

(b) The Governor of the morth-casiern
States of Assam, Manipur, Mcghalaya,
Nagaland and Tripura and Chiel Ministers
of these States, the Lt, Governor and the
Chief Minister of Mizoram and the Chiel
Commissioner of Arunachal Pradesh and
one of his Counsellors are members of the
Council. The Governor has been nomi-
nated to be the Chairman. The Council
is an advisory and recommendatory body.
1ts main function is to formulate a coordi-
nated regional plan with a view to sccuring
the balanced development of the region as
a whole and to discharge functions similar
1o those of the Zonal Councils constituted
under the States Reorganisation Act, 1956.
The Council will also review from time to
time the measures taken by the member-
States for mainienance of security and pub-
lic order and recommend further measures.

Studles of Companies made by R.B.IL

3231. KUMARI KAMLA KUMARI :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

In Age limit vpto 30 years for
entry into Government Service

3212. KUMARI KAMLA KUMARI :
Will the PRIME MINISTER be pleased 10
slate :

(a) whether Central Government propose
to extend the age limit upto 30 years for entry
into Government Service; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINSTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA) :
(a) and (b) No proposal for raising the upper
age limit to 30 years for entry into Govern-
ment service is under consideration. Upper
age limits for various posts are fixed taking
into account the qualifications and expe-
rience required for them. However, as a
result of a suggestion made by the Staff
Side of the Joint Consultative Machinery
orders have been issued in March, 1972
raising the upper age limit for direct recruit-
ment to Class 111 ministerial non-garetted
posts from 21 to 25 years. Further, on the
recommendations of the Administriaive Re-
forms Commission, the upper age limit for
recruitment to Class 1 and Class I1 posis
filled through the L.A.S. etc. Competitive
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examination has been raised in April, 1972
from 24 to 26 years. Also in order (o pro-
vide employment opportunities to the Engi-
neers who passed engincering cxaminations
during the period of stagnation in economy,
the upper age limit for the Engineering Ser-
vices BExaminations for the years 1972 and
1973 has been raised to 30 years and  simi-
larly for the Engineering Services (Electro-
nics) Examination for the years 1973 and
1974. In regard to Engincering Services
and Enginecring posts recruitment to which
is made otherwise than through competitive
cxaminations, the upper age limit has been
rclaxed by five years subject to a maximum
upper age limit of 35 years.

“Tricks” of employers to realise money from
Government

3234, SHRI1 JYOTIRMOY BOSU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) whether his attention has been drawn
fo a mews-item published in *“Jugantar™
(Bengali daily f published from
Calcutta) on the Sth July, 1972 under the
caption “Tricks of the employers to realise
money from the Government"; and

(b) if so, Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRISIDDHESHWAR PRA-
SAD) : (2) Government arc awarc of the
Press report.

{b) No such instance has come to the
notice of this Ministry.

Fraod im a Nationalised Bank in Calkutta
involving aboot 60 lakhs of Rupees

3235. SHRI JYOTIRNIOY BOSU
Will the Minister of HOME AFFAIRS

be pleased to state:
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(@) the names and full particulars of the
persons arresied in connection with the
fraud in a Nationalised Bank in Calcutta in
in May, 1972 involving about 60 lakhs of
rupees;

{b) the names and full particulars of
arrested persons either subsequently releas-
ed or bailed out alongwith reasons therefor;

(c) whether the Police has prepared and
submitted charge sheets against the persons
involved in this fraud, if not, the reasons
therefor; and

(d) whether there is a move to withdraw
the case?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) The following persons
were arrested in connection with the fraud in
the United Bank of India Calcutta :—

(1) Fatick Chandra These five per-
Majumder sOns are not

(2) Gurupada Panja the employces

(3) Naba Kumar Basak }of the Bank.

(4) Matilal Paul They were ar-

(5) Pulak Chandra rested on
Paul 26-4-72.

(6) Ratan Kumar not an employec of

Majumdar, the Bank, arresticd
on 4-5-72.
(7) Nalini Ranjan Dutta, Manager,

Calcutta Branch. At the time of his arrest
on 27-4-1972 he was working as Regional
Manager.

(8) Dhirendra  Chandra  Mukherjee,
Manager of new Manicktolla Branch was
arrested on 28-4-1972.

(9) Baldev Bhattacharjee, Assistant Ma-
nager and in<charge of Loan advanced
under Small Scale Industries Schemme of
Head Office, arrested on 29-4-72.

(10) Krishan Gopal Ghatak, Officer of
Advance Control Department, S.5.1. Scheme
of Head Office arrested on 4-5-72.
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(11} Anil Kumar Sinha, incharge of Secu-
rity Depirtment of Hatibigan Branch of the
Bank arrested on 4-5-72,

(12) Subodh Kumar Mitra, Manager of
Tollygunge Branch arrested on 15-5-1972,

(1) Chittaranjan  Dutta  arrested  on
29-5-1972. He is not a Bank cmployee.

(14) Benoy Bhusan Sengupta, Manager
of Behala Branch arrested on 12-6-1972,

(b} All the accused persons were in police
custodly and thereafier in Jail custody for
24 months.  Accused numbers 2, 5,7, K, 9,
10, 11 and 12 were granted bail hy Chicf’
Presidency Magistrale on 10-7-1972. Accus-
ed numbers 1, 3, 4, 6, 13 & 14 were granted
bail by Chiel Judge City Sessions Court
on 10-8-1972,

() A large number of documents have
been seized. These are being scrutinised.
A large number of persons are (o be examin-
ed. It will, thercfore, lake sometime (o
complete investigation of this case and to
submit charge-sheet.

(d) There is no move to withdraw the

case. *
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Scheme for promotion of Khadi and
village Industries

3237. SHR1 C. JANARDHANAN
Will the Minister of INDUSTRIAL DEVI:-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether the Khadi and Village Indus-
tries Commission is celebrating the Golden
Jubilee of the Khadi movement in the
currenl ycar;

{b) whether the Commission is launching
any special scheme for the promotion of
Khadi and wvillage industries in the golden
jubilec year; and

(€) if so, the mamn features thereofl 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). Yes, Sir.

(c) Commission's programme comprises
of

(i) enrolment of one lakh khadi fami-
lies;

(ii) *“Peoples’ Education Programme'
through publication of brochures,
pamphlets, radio features, seminars,
study circles, display of film strips
elc.; and

(iii) Organisation of exhibitions with
stress on improved tools and the
achicvements of the Comumussion.
sales of rcady made garments
(Khadi kits) and village indusiries
products packets, as part thercof.
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Location of cross-bur switching factory

3238 SHRI C. JANARDHANAN:
Will the Minister of COMMUENICATIONS
be pleased to state:

(@) the  Jatest  position regarding  the
question of deciding the location of Cross
Bar Switching Factory:

(b) whether the proposal  of Kerala
Government and recommendations of the
Team of Experts on this maiter have since
been considered : and

(<} il so, the final decision taken thereon”

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA)
(&) to (¢} & The question regarding the locat-
ion of the second Switching Factory is still
under consideration of Government.
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Dilference of oplnion of leading econumilsts
of the approach to Fifth Plar

3241 SHRI JAGANNATH MISHRA

Will the Minister of PLANNING be pleased
o state:

(a) whether the leading Leonomists differ
oun the approach to the Fifth Plan as voiced
in & symposium held in Bombay: and

(b) il so, the reaction of Govermment?

THE MINISTLR OF STATLE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) and (b). It is diffi-
cult to locate the symposium referred o
by the Hon, Member as the question is loo
vague. It is truc that various economists
have been expressing varying opinions over
the Approach Paper. The Approach Paper
is a lentative document and is before the
country for dialogue and for undersianding
the reactions of the people. All such re-
actions will be considered at the time of the
finalisation of the Approach to the Fifth
Five Year Plan.
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Working of Canteen of Bharat Opthalmic
Glass Limited

3242, SHRI KRISHNA CHANDRA
HALDAR : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to state:

{a) the number of persons working in the
Canteen of Bharat Opthalmic Glass Lid.,
Durgapur on Muster Roll establishment;

(h) how many of them have completed
240 days of continuous service; and

(c) the steps being taken to regularise
them after completion of 240 days continu-
ous service?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) and (b), Eighteen,

(c) Canteen workers are nol employees
ol the Company, as such. They are engaged
separately by the Canteen Managing Com-
mittec. Accordingly, the question of regula-
rising their scrvices as comployees of the
Company does not arise,

Manufacture of Bicycles of High Speed

3243, SHR1 RAJDEO SINGH : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LLOGY be pleased to state:

(a) whether the Regional Research Labo-
ratory at Jorhal has invented a gear device
by which the speed of bicycles can be in-
creased without much  additonal pedal
effort;

(b) whether the components nceded can
be factured indi ys

(¢) wheiher the device will double the
speed of the bicycles; and

(d) if so, whether Government consider
it adwisable to siart its manufacture on
commercial basis?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) to (c). Yes, Sir.

(d) The process has been assigned to the
National Research Development Corpora-
tion of India, who arc exploring the possibi-
lities of its commercial utilisation.
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Short supply of Cement In Kerala
3247. SHRIMATI! BHARGAVI THAN-
KAPPAN : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased (o state:

(a) whether cement is in short supply in
Kerala and because of that great difliculties
are being faced in the constructions of many
Governmenl and privale buidings in Kerala.

(b) il so, whether the Kerala Govern-
ment have sent any request in this regard;

{c) whether shortage of cement in Kerala
is duc to short supply of wagons; and
() if so, the steps Government have taken

to remove the shortage of cement in
Kerala?

THE DEPUTY MINISTLR IN THE
MINISTRY OF INDUSTRIAL DEVELOP-

MENT (SHRISIDDHESHWAR PRASAD):

(@) and (b). No Sir. The avcrage
monthly dJespatches of cement to Kerala
State during 1972 is 58490 tonnes against
49984 tonnes in 1971, But, still, due to
increased demand for cement, cerlain com-
plaints regarding inadequate supplies were
received from Government/Quasi Govern-
meni indentors.

{c) and (d). The supply position sulfered
somewhat due to movement difficulties and
strike in Madukkarai cement factory. one

41188, 72—7.

BHADRA |, 1894 (54K A)

Writren Answers 130

of the factories supplying cement to the
State of Kerala and general dis-inclination
of the Gowvernment indenlors to receive
supplies by road. Movement of cement by
railways was also affected due to the higher
priority given to the movement of food-
grains from the MNorth during April-August,
1972. Rail movement on the Ghat S2:tion
was also temporarily stopped due to a |and
slide in the month of May.

To overcome the inadequate supplly of
wagons and to improve supply position,
permission has been granted in appropriate
cascs to factorics situated in distant areas
to arrange supplies even il necessary owver
dearer routes at higher freight. More liberal
movement by road has also been permiited.
Creation of dumps at Chonganachari and
Quilon and transport of cement by rail-
ciim-road of by road has also been permit-
ted. It has also been decided to reimburse
the producers upto 125% of the correspond-
ing rail freight for transport of cement to
destinations beyond 100 kms. The Railways
have also been requested to improve the
availability of wagons to various factories
for the transport of cement.

Seminar Orgunized by Indian space
Research Organization

3248. SHR1 VEKARIA : Will the Minis-
ter of SPACE be pleased to state:

{a) whether @ Seminar organized by the
Indian Space Research (rganization was
held in the first week of August, and

ib) if s, the points discussed and the
conclusions arrived at?

THL PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOML
AFFAIRS, MINISTLR OF INFORMA
TION AND BROADCASTING AND
MINISTi R OF SPACE (SHRIMATI
NIDIRA GANDHI) : (a) Yes, Sir.
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(b) The points discussed covered the
following six areas :

(i) Communication

(ii) Metereology

(iii) Earth Resource Survey
(iv) Geodesy

(v) Navigation

(vi) Space Sciences

Broadly the recommendations which
emerged from the discussions at the Semi-
nar were !

(i) Communications : The need of Sate-
llite Communications for reaching
the masses of the country secms
appropriate. Taking into account the
benefits of the modern medium of
television for development purposes,
several alternative configurations
were considered for a Communica-
tion Satellite for the adoption of a
hybrid integrated arrangement of
terrestrial broad band microwave
links and TV transmit along with
satellite coverage facilities for na-
tional linkage as an oplimum sys-
tem. .

{ii) Meterenlogy : Weather phenomena

have to be studied and monitored

and the latest data collection me-
thods studied which will eventually
improve forecasting capabilities,

The establishment of a National

Satellite Meteorological Data Cen-

tre has been recommended.

{iii) Earth Resource Survey @ The new
technigues of remole sensing have to
be developed and passed on 10 the
users so that economic benefits can
be derived. Successful implementa-
tion of a national programme of
space technology including remote
sensing techniques can help provide
the necessary informaltion leading to
substantial economic benefits.

AUGUST 23, 1972

Written Answers 132
(iv) Geodesy : To meet the needs of
Geodesy, the new techique of satel-
lite geodesy should be employed.

(v) Navigation : Spacc applications for
nevigation are likely to be more in
the nature of a spin-off from the
efforts for satellite communications.

(vi) Space Sciences : Several recommen-
dations have been made including
the use of satellites for conducting
aeronomy experiments particularly
aimed at understanding the equato-
rial anomaly of the ionosphere and
the electroject and for carrying out
cxperiments in astronomy.

‘The detailed recommendations emerging
from the Seminar will receive detailed and
careful serutiny of the Department of Space
for enabling the recommendations to be
translated into concrele proposals.

Utilisation of Salt Cess Fund for Gujarat
State

3249. SHRI VEKARIA :
SHRI D. P. JADEJA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Gujarat contributes about 60
per cent of the total salt produced in the
country and pays quite a substantial amount
to the Central Exchequer every year by way
of cess;

(b) whether the Government of Gujarat
had not been given assistance from the Salt
Cess Fund and il so, the rcasons therclor;
and

(c) the purpose for which the cess is utilis-
lised and the criteria observed for distribut-
ing the cess procee.]s?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRA-
SAD) : (a) Yes, Sir.



113 Written 4 13 vers

(b) No assistance has been given to the
Government of Gujarat directly out of salt
<ess procecds. The assistance is generally
given (o beneficiary salt licensevs.

(c) In terms of Section 4 of the Salt Cess
Act, 1953, the proceeds of the cess, reduced
by the cost of collection, are, il Parliament
by law in this behall so provide, utilised on
all or any of the following objects, namely :

{a) meeting the expenditure incurred in

connection  with the salt organisa-
tion maintained by the Central Go-
vernment ;

mecting the cost of measures taken
in connection with the manufacture,
supply and distribution of salt by
Union agencies and the regulation and
control of the manufacture, supply
and distribution of salt by other agen-
cies; and in particular, measures for—.

(b)

(i) the establishment and mainte-
nance of rsscarch stations and
model salt farms

(ii) the cst hment, i -
and expansion of salt factories;
(iii) fixing the grades of salt;

(iv) promoting and encouraging co-
operative effort among manufac-
turers of salt; and

(v) promoting the welfare of labour
cmployed in the salt industry.

In order to implement these objectives,
Government  have constituted a Central
Advisory Board for Salt and six Regional
Advisory Boards for Salt, to advise the
Government on the adminisiration of the
proceeds of the sali cess. Works of a
developmental nature and/or of labour wel-
fare, indicat=d below are generally considered
for assisiance from the proceeds of the
cess;—

(a) Water Supply Schemes,
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(b) Building of roads,
(c) Provision of medical facilities,

(including

(d) Developmental works
i ion and

for mech
research), port improvements for
export of salt and Railway sidinps;
and

(e) Provision or augmentation of educa-
tional facilities for the children of
workers employed in the sait indus-
try.

Southern Zoeal Council Mecting

3250. SHR1 B, V. NAIK : Will the Minis-
ter of HOME AFFAIRS be pleased to state:

(a) whether major items like fiver water
dispute wero discussed al the mecting of the
Southern Zonal Council; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT) : (a). No such ilem was sug-
gested for discussion by any member-State
at the last meeting of the Southern Zonal
Council.

(b) Does not arise.

Incidents of Tnefts and Robberies in Post
Oftices
3251. SHRI P. M. MEHTA :
SHRI P. GANGADLEB :

Will the Minister of COMMUNICA-
TIONS be pleased to siate:

{a) whether a large number of thieves and
robbers have started attacking the Post
Offices in the country;

(b) if 80, the number of such incidenis
and loss sustained by the PAT Departinent
during this year so far; and

(c) the steps being taken to give full
protection to the Post Ofives througnout the
country?
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THE MINISTER OF COMMUNICA-
TIONS (SHRI H. M. BAHUGUNA) :
(a) Barring petty cases, there have been a fow
cases of thefis and robberies during the
current year.

(b) 10;
Rs. 15,032,

(c) State Police authorities provide pro-
tection 1o P&T offices.

Concentration during Fifth Plan on increasing
Production of Mass Consumption items
and Capital Goods

3252. SHRI P. M. MEHTA :
SHRI P. GANGADEB :

‘Will the Minister of PLANNING be
pleased to state:

(a) whether the Federation of Indian
Chambers of Commerce and Industry has
demanded that tke Fifth Plan should con-
centrate on increasing the production of
mass consumption items of raw materials
and capital goods; and

(b if so, whether the Federation of Indian
Chambers of Commerce and Industry com-
mittee has  examined the Government's
approach 1o the Fifth Plan ?

THE MINISTER OF STATE IN THL
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) and (b). It is
learnt from the Federation of Indian Cham-
bers of Commerce and Industry that the
Planning Commission’s  document on
*Approach to the Fifth Plan” was considered
by a commiltee of the Federation at a meet-
ing held on 16th June, 1972, The com-
mittee™s views, infer alia, included the sug-
gestion of o new frame for growth where
mare and more peop le contribute to increas-
ing the supplics of a number of items of
mass consumption, raw materials, intermedi-
ates and capital goods, The matter is under-
stood 1o be under study, by the Plan sub-
committce of the Federation, who has not
yet erystalised their views on the subject.
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Assistance to States to put an end
to Dacoitics

3254. SHRI HARI SINGH : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government have decided
o give special Central aid 1o the States o
put an end to dacoities; and

(b} if so, the nature and extent of aid to
be given to diffcrent States ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN) : (a). With a view to era-
dicate the crime of dacoity from the Cham-
bal Valley area the Central Government
in co-operation with the Stale Governments
concerned is preparing a comprehensive
socio-economic  development plan of the
area. The question of any special Central
aid for this purpose would be considered in
due course.

(b) Does not arise.
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Opportunity to Government employees to
appearin the L.A.S. examination

3255. SHRI K. M. MADHUKAR :
SHRI1 D. N. SINGH :
Will the PRIME MINISTER be pleased
o state ;

(a) whether Government are considering
to  provide opportunity to the persons who
are below 36 years of service and have com-
pleted six years of service or only those non-
technical class 11 and class 10l services,
where the promotional avenues are bleak,
to sit at the LAS. Fxaminalion instead of
every Government employee (not already
in class 1) as recommended by the Admins-
trative Reforms Commission: and

(h) il s0, whether Governmient have un-
der considerawion the case of non-technical
persons from Science and Arts Facultis,
who are cngaged in teeching sience and
humanitics (non=technical subgects) in tech-
nical institutes under the Government —
Union and States where the promotional
avenues are extremely bleak 7

THF MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DFEPARTMENT OF PIiR-
SONNEL  (SHRI RAM NIWAS MIR-
DHA) : (2) and (b). The Administrative
Reforms Commission in its Report on Per-
sonnel  Administration  has recommended
that “in order to provide greater  oppor-
tunities for the advancement of talented
persons who are not already in Class 1—
every one who has completed 6 years of
service in Goverament and is less than 35
years of age mav be givea one and only
one chanez Lo sit for the open compstitive
exam nation for Class | aon-technical ser-
vices, irrespective of the chances alrcady
taken” provided that he fulfils conditions
relating to educational gualifications.

The above recommendation is under con-
sideration of the Government.

BHADRA 1, 1894 (54K A4)
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Memorandum submitted by Legislators from
Rayalaseema to P.M. for Financial Assis-
tance
3256. SHRI P. VENKATASUBBAIAH:
Will the Minister of PLANNING be pleased
fo state :

(a) whether the legislators from Rayal-
scema have submilted a memorandum to
the Prime Minister requesting for financial
assistance to the sociv-economic develop-
ment of the backward arca of Rayalascema,
during her visit 1o Hyderabad in connuec-
tion with the meeting of the Southern Zonal
Counvil; and

b} if so, whether any financial assistance
in addition to the regular plan provision
will be made available for the development
of this arca?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA) : (a) Yes, Sir; some M.Ps,
M.L.As and others submiticd a Memoran-
dum 1o the Prime Minister on the subpect
of the socio-cconomic  development  of
Rayalascema region of Andhira Pradosh and
reqquested inrer alfice that a special revolving
fund of Rs. 100 crores may be sancticned
for the purpose.

(b) The Regional Development Plan for
Rayalaseema, in the context of which the
financial assistance mentoned in part (&)
of the guestion his besn suggested envisages
total investments of Rs. 250 ciores, Rs. 150
crores and Rs. SI7 crores an the Fourth,
Fifth and Sixth Plan respectinels. The ques-
tion of assistance during the Pourth Plan
period will be examined in relation foo the
ongoing  programmes 0 the area, afier
receiving proposals in that beball from the
Gowernment of Andhra Pradesh specifving
in particutar, the  adjustments that are pos-
sihle in the current Plan so as to provide for
a larger allocation for the developmental
needs of the Rayalaseema region. I formu-
lating the Central as well as the States”
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Fifih and Sixth Five-Year Plan, the schemes
and programmes drawn up in the Regional
Development Plan for Rayalaseema will
be taken into account.
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T.V. Stations for Adivasi Areas of Rewa
in Madbya Pradesh

3258. SHRI RANABAHADUR
SINGH : Will the Minister of INFORMA-
TION AND BROADCASTING be pleas-
ed to state :

(a) whether Governmen! propose o give
preference for esiablishing T.V. Stations
in the Adivesi Arcas of Rewa rcgion in
Madhya Pradesh; and

(b} if so, the main features thereol?

THE DEPUTY MINISTER IN THP
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) and (b). Proposals for the
expansion of T.V. network in the country
during the Fifth Plan are s..il being formula-
ted.

Joint Development and Planniog Board for
the development of Backward Arcas of U.P.
and M.P.

3259. .SHRI RANABAHADUR
SINGH : Will the Minister of PLANNING
be pleased lo state :

(a) whether a Joiot Development and
Planning Board is going to be set up for
the coordination and devclopment of the
backward arcas of Bundelkhand region in
Uttar Pradesh and the edjoining aress of
Madhya Pradesh;
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(b) whether any meeting in this connec-
tion has taken place; and

(c) if so, the subjectsdiscussed?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA) : (a) to (c). There is no
proposal before the Planning Commission
regarding a Joint Development and Planning
Board for the coordination and develop-
ment of backward areas of Bundelkhand
region in Uttar Pradesh and the adjoining
areas of Madhya Pradesh. However, at
the meeting of the Central Zonal Council
held on the 10th July, 1972, the representa-
tives of Uttar Pradesh and Madhya Pradesh
agreed that there should be a Joint Coordi-
nation Committee of the two States, with
the concerned Adviser of the Planning Com-
mission as Chairman to coordinate the deve-
lopment of the Bundelkhand region.

Stoppage of Hire-Purchase Scheme due to
Lack of Funds

3260. SHRI K. BALADHANDA-
UTHAM : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to state:

(a) whether the National Small Indus-
tries Development Corporation has stopped
its hire-purchase scheme due to lack of funds:
and

(b) il so, the steps taken to provide ade-
quate funds to the Corporation 1o enable
it 1o inue the hire-purch heme?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) No, Sir.

(b) The position of finanaial resources of
the Corporation has improved and sieps
arc being taken to improve it further.

BHADRA 1, 1894 (54K A)
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Planning Minister's statement on making
efforts for ensuring Minimum needs of the
Peoplc and on Expumion of Employment

3261. SHRI K. BALADHANDAY)-
THAM : Will the Minister of PI ANNING
be pleased 1o state :

(a) whether he has recently stated that
he would concentrate his efforts on ensuring
minimum needs of the people on the one
hand and expanding employment on the
other; and

(b} if so, what concrete steps are being
envisaged for achicving these aims?

THE MINISTER OF STATE IN THF
MINISTRY OF PLANNING  (SHRI
MOHAN DHARIA) : (a) Yes, Sir.

(b) Concrete steps envisaged for achiev-
ing these aims have been indicated in the
note entitled “Towards an Approach to
the Fifth Five Year Plan" placed on the
Table of the House on 31st May, 1972,
These steps have been generally approved
by the National Development Council
also.  Briefly, these steps include adequate
provision for ensuring minimum necds of
the people in the form of free and compul-
sory education for children upto the age
of 14; public health facilities integrated
with family planning and nutrition of child-
ren; rural water sunpiy ; onesites for land-
less labour ; rural roads, rural electrification:
and slum impiovement in the larger towns.
As regards the problem of expanding employ
ment, opporiunitics, efforis will be made
to step up investmenls in employment-
intensive  heads  of  development  such
as smallscale  indusiries, tiade and
services and on such productive sectors in the
rural areas as minor irrigation, soil conser-
vation, dairying, forestry, fisheries and ani-
mal  husbandry and area development,
Detailed exercises in this regard are now be-
ing worked oul, which when completed.
are proposed to be incorporated in the Draft
Fifth Plan.
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Lack of Co-ordination between Industrial
Unlis and C.S.LR. in regard to Sclentific
Research

3262. SHRI K. BALADHANDAYLU-
THAM : Will the Minister of SCIENCE
AND TECHNOLOGY  be pleased to
state @

(a) whethzr, at present, there is no pro-
per coordination bziween the indusirial
units and the Council of Scientific and In-
dustrial Rescarch; and

(b) if so, the steps Government have taken
to ensure better co-osdination between the
industry and the Council of Scientific and
Industrial Research in the sphere of research?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIFNCE
AND TECHNOLOGY (SHRI C. SU-
BRAMAMNIAM) : (a) and (h). C.S.LR. has
built up an effective link of communication
with indusiry through the InJductiial Linison
Units in the Laboratories and the Research
Co-ordination and Industrial Liaison Divi-
sion at the Headguarters. Representation
of industry on the Governing Body of the
CSIH and the FPecutive Councils of the
Laboratories provides adequate opportuni-
ties 10 the industry to parlicipate in the
functioning and research programming of
the Institutes.

Sieps are also being taken lo arrange
gal-lugethers of CSIR Scientists with re-
proseniatives of industries and o reactivise
the Joint Standing Committec for Researches
and Indusiry where Scientists, Industrialists
and Associations of manufaciurers and
trade arc represented.

The Director-General, Szientific and In-
dustrial Reseacch is holding mectings with
the industry and the Government officials
in Jifferent States.
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Collaboration offered by CS.LR. to the
Chemical Industry for Research and Deve-
lopment
3263. SHR1 K. BALADANDAYU-
THAM : Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to stale :

(a) whether the Council of Scientific
and Industrial Rescarch has offered lo the
Chemical industry collaboration for research
and development in three specific arcas,
catalysts, polymers and corrosion:

(k) if s, the conditions ofTered for colla-
boration with the Chenical Indusiry; and

(c) whether the industry has accepted
the offer?

THE MINISTER OF
DEVELOPMENT AND SCIFNCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM) : (a) The subjects of cata-
lysts, polymers and corrosion were dis-
cussed as possible areas of cooperation bet-
ween CSIR Laboratories, industrial firms
in the public and private scctor and other
organisations during a mecting held - bet-
ween the representatives of the chemical
industry and the Director-General, CSIR.
in Bombay on 15th July, 1972,

INDUSTRIAL

(b) and (c). The moduy aperandi for the
collaboration is under consideration.

Manufacture of Razor Blades
by Foreign Companies

3265. SHR1 G.Y. KRISHNAN : Will
the Minister of INDUSTRIAL DFVE-
LOPMENT AND SCILNCE AND TELCH-
NOLOGY be pleased to state @
decided
1o allow some forcign companics lo manu-
facture razor blades in India;

(a) whether CGovernment  have

(44 if s, the names of the companies and
ike d=tails regarding the share of Indian
companics in manufacturing razor blades
in the country; and
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(c) the time by which the forcign comn-
pany 1s expecied to start [unctioning?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) No, Sir.

(b) and (c). Do not arise.

Complaints against Khadi and
Village Industries Commission
266, SHRI G. Y. KRISHNAN : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND  SCIENCE AND
TECHNOLOGY bhe pleased to state :
{a) whether Government have received
complainis regarding unsatisfaciory work
ing of the Khadi and Village Indusirics
Commission: and

(by if so. the reaction of Government
thereto and the persons held responsible
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI  SIDDHESHWAR
PRASAD) :(a) and (b). A few complain's
have been received againet the working of
the Khadi and Village Industries Commis-
sion.  These complaints are being examin-
ed.

Allocation of Funds to States for Distribu-
tion by Industrial Development Board for
Development of Industrics

1267. SHR1 G.Y. KRISHNAN : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased 1o stale :

{a) the total amount of money distributed
by the Industrial Development Board of
India during 1971-72 10 cach State for the
development of indusirics; and

h) the total amouni of moncy granied
1o the private sectors in cach State in the
country?

BHADRA 1, 1894 (SAK A)
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THE D EPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMFNT (SHRI SIDDHESHWAR
PRASAD) : (a) This Ministry has not set
up any Industrial Development Board of
India.

(b) Does nol arise.

Scheduled Caste and Scheduled Tribe Cluss [
Officers in Government of India

3268, SHRIG. Y. KRISHNAN: Will the
PRIME MINISTER be pleased to state :

(a) the number of Scheduled Caste and
Scheduled Tribe Class 1 Officers in the
Government in India in 1965 ;

(b} whether there has been any increase
in their number after 1965: and

(¢) if so. the details thereof, Ministry-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NFL (SHRI RAM NIWAS MIRDHA) :
(a) As on Ist January 1965, there were 3IR
Officers  belonging 1o Scheduled Castes
and 52 Officers belonging to Scheduled
Tribes in the Class 1 services under the
Government of India.

{b) and fc). Yes, Sir. There has been
appreciable increase in number of Class
1 Officers bejonging 10 Scheduled Castes
and Scheduled Tribes since 1965, As on
Ist Junuary 1971, there were 706 Officers
belonging 1o Scheduled Castes and 113
Officers belonging to Scheduled Tribes in
Class 1 szrvices under the Government of
India. These figures are exclusive of the
civilian officers i Class | in the Lower
Formations under the Ministry of Defence
in respect of which information as on Ist
January 1971 is not avamlable. Howcver,
as on 1si January 1970, there were 22 Ofi-
cers belonging 1o Scheduled Castes and 2
Officers  belonging 10 Scheduled  Tribes
in Class | in the Lower Formations of that
Ministry. A statement sho‘wing the mum-
bur of Scheduled Cast= and Scheduled Tribe
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Officers in Class I, Ministry-wise, as on st
January, 1965 and Ist January, 1971 is laid
on the Table of the House, [Placed in Li-
baray See NMNo. LT-3487/72).

Requirements of Trucks

3269. SHRI BIRENDER SINGH RAO :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased 1o state :

(a) the annual requircment of trucks in
the country;

(b) the existing capacity of ths automo-
bile industry in the country to meet the
demand; and

(c) the steps taken by Government to
augument the production of trucks in th:
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) The Planning Group for
Machinery Industries has estimated that
the demand for commercial vehicles includ-
ing buses by 1973-74 would be 85,000 num-
-bers per annum.

(b) The required information is as under :

Name of product Capacity  Present
largel produc-
by 1973-74  tion
(Nos. per  capacity
annum) (Nos.
per
annum)
1. Commercial Vehi-
cles . 85,000 48,400
2. Passenger Cars 85,000 47,400
3. Jeeps . 15,000 10,000

(¢) The schemes for expansion submitted
by some of the existing manufacturers ha ¢
either been approved or are under considera-
tion of the Government. Letters of intent
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have also been issued to new entrepreneurs
for selting up additional capacity for the
manufacture of commercial vehicles.

Meeting of Car Manufacturers with Officers
of Ministry of Indusirial Development re-
garding Improvement in manufacture of Cars.

3270. SHRI B. S. BHAURA :
SHRI N. K. SANGHI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AMND SCIENCE
AND TECHNOLOGY be pleased
slate ;

tor

(a) whether the representatives of the car
manufacturcrs met the officers of his Minis-
try and discussed ways and means to over-
come the present defects in car manufactur-
ing; and

(b} if so, the reaction of Governmant
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-

LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) The discussions with the car manu-
facturers have been useful in as much as it
has been possible to identify and pin-point
the defects and to decide upon the remedial
action required. Government propose (o
continuc the process of frequent discussions
with the manufacturers and also initiate
discussions with principal ancillary suppliers.

Issuc of Licence for Manufacture of Tin
Containers

3271, SHRI K. SURYANARAYANA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
MNMOLOGY be pleased to statc :

(a) the names of Tin container plants
which have heen issued C.0.B. Licences
during the carrenmt year (uptil 30th June,
1372) wiiy a1 avvanl asessed cuoazity of
1000 1ons for the manufacture of Tin Con-
tainers for captive usc;
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(b) whether he is aware that thse units
arc not getting the tin plates with the results
that the manufacturing capacity is lying
idle;

() whether any representations have
been made 1o the Development Commis-
sioner, Small-Scale Industries and D.G.
Technical Development in his Ministry for
assisting thesc plants to get the tin plates
either from Hindustan Steel Limited or the
Tin-plate Producers Consultative Committee;
and

{dy if s0, the outcome thereof and the
steps being taken to ensure the sanctioned
capacily being utilised by these plants fully
by the regular supply of quotas of tin-plates
by the tin-plate producers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) (i) Messrs Premicr Vege-
table Products Limited, Jaipur; and

(ii) Messrs Bhavnagar Vegetable Products
Limited, Bhavnagar (Gujarat).

(b) and (c). No, Sir.

(d} Does not arise.

Preparation of Radio-Pharmaceuticals by
Isotope Division, Rhabha Atomic Researco
Centre

3272. SHRIM. KATHAMUTHU : Will
the Minister of ATOMIC ENERGY be
pleased to state :

(a) the progress made in regard o the
preparation  of radio-pharmaceuticals by
the Isotope Division of the Bhabha Atomic
Rescarch Centre: and

(b) the expenditure so far incurred by
the Centre in this respect?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
LLECTRONICS. MINISTER OF HOME
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AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI IN-
DIRA GANDHI) : (a) and {b). The Isotope
Division of the Bhabha Atomic Research
Centre has developed more than 50 radio-
pharmacecutical products. Of these, 35
are in regular production and ar: being
regularly supplied to over 109 medical
institutions in phe country. As the work
forms part of the overall development acti-
vities of the lsotope Division, details of the
expenditure incurred on the development
and prod of radio-ph ical

are not separatcly available.

Cost of Watches made by H.M.T., Sri-
nagar

3273, SHR1I M. KATHAMUTHU :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND  SCIENCE  AND
TECHNOLOGY be pleased to state :

(a) whether the watches produced at
the Hindustan Machine Tools' waich manu-
facturing unit at Srinagar will cost 25 1o
30 per cent more than those produced al
Bangalore; and

(b) if so, the results therefor?

THE DEPUTY MINISTER IN THIL
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHFSHWAR
PRASAD) : (a) and (b), Itis anticipatzd
that the manulacturing cost of the waiches
10 be produced at the Srinagar Unit of
Hindustan Machine Tools would be some-
what higher than that of the Bangalore
Unit due to the following reasons @ -

(i} Higher construction cost;

{1i) Provision of Central heating facili-
ties in the factory as well as the re-
sidentia! buildings for the stafl of
the factory;

(i1i) Higher trunsporiation charges for
movement of machinery, maltcrial
and finished product;
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(iv) Additional depreciation charges due
to higher capital expenditure in the
initial stages;

(v) Increased operating expenses owing
to higher cost of almost all consti-
tueni elements like material, labour,
power, transport, water and non-cxis-
tence of supporting industries in the
viginity.

Letter of Intent for Setting up of Ce men
Plant in Mysore

3274, SHRI MUKHTIAR SINGH MA-
LIK : Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether a letter of intent to siart a
cement plant has been issued 1o a private
parly in Mysore State; and

() if so, the basis for issuing the letter
of intent to the party?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT  (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) The party fulfilled necessary condi-
tions fur the grant of letier of intent.  The
Government of Mysore and the concerned
technical authorities also recommended their
request.

Handing over of Branch Post Offices to
Panchayats on experimental basis

3275, PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of COMMUNI-
CATIONS be pleased to state :

{a) whether the P&T Department is plan-
ning to hand over the Branch Post Offices
1o the Panchayats on an experimental basis;

(b} whether such an experiment has been
tried earlier in any part of the country;
and

(c) if s0. the result thereof?
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THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
A proposal broadly on these lines is being
taken up for examination.

{b) A scheme called ‘the Panchayai Pos-
tal Scheme” was carlier launched on 2-10-63
in the area of Supa in Poona District of
Maharashtra State and was later extended
1o some more places in that state.

(c) The working cf the Panchayati Scheme
presented the following drawbacks and
practical difficulties :—

(i) At times, difficulty was experienced
in securing reliable men to work as
Panchayati Postal  Agents/Village
Agents.

(i) Objections were voiced as the ad-
dressees had to call on the Pan-
chayati Postal Agents instead of the
existing facility of door to door
delivery.

(iii) The system of delivering the inti-
mations first and the accountable
articles later at the Panchayati
Postal Centres was found to cause
hardship to the aged and women
addressces.

Compensatory Hill Allowance to employees in
Rampur Bushahar in Himachal Pradesh

3276. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether the P&T employees of Ram-
pur Hushahar in Himachal Pradesh have
been demanding the payment of Compen-
satory Hill Allowance given tothe employees
at hill stations generally, and

(b) if so, the reaction of Govermment to
this demand?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N, BAHUGUNA) :
{a) Yes Sir
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(b) According to the instructions issued
by the Ministry of Finance which arc ap-
plicable to all Central Government employe-
es including P&T employees, Compen-
satory Hill Allowance is admissible at Hill
Stations situated at a height of 1,000 meters
or more above sea level. The height of
Rampur Bushahar is less than 1,000 meters.
The allowance is, therefore, not admissible.

lssuve of Commemoration Stamps during
1972-73

3277. PROF. NARAIN CHAND PA-
RASHAR : Will the Minister of COMMU-
NIZATIONS be pleased to state :

(a) whether the Comr
are proposed to be issued during the year
1972-73; and

(b) if s0, the main proposals thereof ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Yes, Sir.

(b) The programme for the years 1972 and
1973 as drawn out till date is placed on
the table of the House. [Placed in Library,
See No. LT--3488/72).

25th year of India's Independence celebrations
by P&T Department

3278. PROF. NARAIN CHAND PA-
RASHAR : Will the Minister of COMMU-
NICATIONS be pleased 1o state :

{a) whether the P&T Department has
drawn up any special plan to mark the
25th year of Indian Independence; and

(b} if so, the salient features of the

plan?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Yes, Sir.

(b) The salient features of the programme
of celebrations in the PAT are :—
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(i) Issue of three special postage stamps
on the occasion, one of them the 15th
August, 1972,

(ii) Issue of a newly designed aerogramme
on Independence day.

(iii) Introduction of PIN-Code—a scheme
for streamlining and bringing effi
ciency in the sorting and despatch

of postal articles from the 15th
August, 1972,
(iv) Providing a Communily Hall in

R.K. Puram, New Delhi for PAT
employees.

(v) Introduction of new Pass Book
Covers amongst  Post Office Savings
Bank depositors.

(vi) Provisions of newly designed let-
ter boxes at a few places for better

pr y and

(vii) Commissioning of the Poona-
Secunderabad microwave link during
the anniversary year.

(viii) Opening of 300 telephone exchanges
to provide 1,20,000 additional lines,

(ix) Participation in the Asia Fair Exhi-
bition during the year.

(x) Non-<closure of experimenial Post
Offices during the Independence an-
niversary year.

Problem of Monsoon conditions in India
on Communication via Satellites
3279. SHR1  VISHWANATH PRA-
TAP SINGH : Will the Minister of SPACE
be pleased 1o state

(a) whether the monsoon conditions n
India posc special problems in commumi-
cation wvia satellites; and

(b) if so, whether India has been able 1o
solve these problems so far as our satcllite
programme is concerned?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND  BROADCASTING AND
MINISTER OF SPACE  (SHRIMATI
INDIRA  GANDHI) : (a) and (b). The
particular configurations which will be em-
ployed in conducting the country’s satellite
programme will ensure that the monsoon
conditions will not pose special problems
so far as the programme is concerned.

Development of Fluidized-Bed Type Reactor

3280. SHRI VISHWANATH PRATAP
SINGH : Will the Minister of ATOMIC
ENERGY be pleased to state :

{a) whether, in view of many desirable
characteristics of the fluidized-bed reactor,
the Government have under consideration
the development of this type of reactor;
and

(b} if not, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTRER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI IN-
DIRA GANDHI) : (a) and (b). The fui-
dized-bed type reactor is an advanced high
temperature  helium gas cooled reactor
envisaging the use of thorium.  This reactor
<oncept involves the development of com-
plex fuel fabrication and reprocessing tech-
niques, and also of high temperature gas
turbine technology. These arcas require
considerable development effort in terms of
both money and manpower, but are appli-
<able mainly to this reactor concept only.
Gavernment is therefore not considering the
development of the Auidized-bed type reac-
lor at present. However, the molten salt

eactor, which involves a reactor concept
r
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making more efficient use of thorium than
the fluidized-bed reactor, is being studied
as an adjunct of the fast breeder reactor
programme.

Hindustan Paper Corporation Ltd.

3281. SHR1 C. CHITTABABU :
SHRI K. MALLANNA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state the
progress of work done by the Hindustan
Paper Corporation Limited since its regis-
tration on 29th May, 19707

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : The Hindusian Paper Corpora-
tion has made the following progress in
respect of the three projects it has in hand :

Nagalund Pulp & Paper Pruject :

A subsidiary company was registered on
the 14th September, 1971. Land for the
project has been acquired.  Some engineer-
ing stafl etc. is already in position and some
staff quarters have also been construcied.
The detailed project Report has been sub-
mitted and is in the final stage of clearance
by the Government. Arrangements for
procurement of plant and machinery re-
quired, have been taken in hand. The Na-
tional Development Corporation, a public
sector project, is being associated with the
whole project as consultants and detailed
design work ctc. has been taken up. Train-
ing of some prospective workers has also
been arranged at the Institute of Paper Tech-
nology at Saharanpur.  Raw material sour-
ces have been ensured and their suitability
has been established.

Assam Nowgong Profect -

The site for this project has been selected
and a project cell has been sel up in Assam,
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T'he detailed project report has been sub-
mitted to Government and is under exami-
nation. Meanwhile, the specifications for
plant and machinery are being drawn up
by the Corporation. Deep soil bering
tests for load bearing factor of the area are
being taken up through experts. Suitability
of raw material available has been establish-
cd and a long-term arrangement with the
State Government is being negotiated.
Other infra-structural requirements for the
project are also being arranged.

Kerala Newsprint Project :

The sité has been selected and land ac-
quisition proceedings are being finalised,
Th: detailed project Report has been pre-
parcd and is under scrutiny by Government
aniis expected to becleared shortly, Deep
boring tests for load bearing factors of the
soil are being arranged. Raw material
suitability has been established both in
laboratory scale and in mill trial runs.
Long-term lease for raw malerial and for
other infra-structural  requirements are
being negotiated with the State Govern-
ment. Training at the Saharanpur Ins-
titute of future workers has been taken up.
A Project Administrator is also being ap-
pointed shortly.

Manufacture of Gas Cylinders by Bharat
Pumps and Compressors Limited, Naini

3282. SHRI C. CHITTIBABU : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether Bharat Pumps and Compres-
sors Limited, Maini has finalised the colla-
boration arrangements for the manufacture
of gas cylinders;

(b) if so, the broad outlines of colla-
boration arrangements arrived at; and

Ac) if not, the reasons for delay?
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THE DEPUTY MINISTER IN THE

MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). Yes, Sir. The
Company have cntered into a collaboration
agreement with Messrs Showa Koatsu Kog-
yo Company of Japan for the manufacture
of High Pressure and Welded Gas Cylin-
ders and Axle Tubes. The terms of the
collaboration being in the nuture of commer-
cial transaction cannot be disclosed.

(c) Does not arise.

Tanoery and Footwear Corporation of India

3283, SHRI C. CHITTIBABU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased 1o state :

{a) whether raw material in sufficient
quantities has been made available to the
Tannery and Footwear Corporation of In-
dia Limited Kanpur, so that the extract
plant can contribule a sizable value of pro-
duction and sales;

(b) whether sufficient quantities of sole
leather cutting have becn made available
1o the plant so that the production of leather
board can reach its optimum level; and

{c) if not, the sieps being taken by Go-
vernment in this direction?

THE DLPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) Tannery and Footwear Co-
rporation of India Ltd. is not experiencing
any difficulty in procurement of Myrabolan
Nuts for the manufacture of Extract Pow-
der.  The production capacity of the Cor-
poration is approximately 80 M. Tonnes
per month on three shifts basis. However,
the main difficulty in running three shifts
in shortage of Coal owing to insufficient
allotment of Coal wagons. Their normal
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requirement is 25 wagons per month. Be-
sides, power cut of the 25 % recently imposed
all over U.P. State, has also affects adversely
full wutilisation of their plant capaci-
ty.

(b) and (c). The Leather Board Plant is
running two shifts at present. The Cor-
poration is facing difficulty in procuring
adequate quantity of Sole Leather cuttings
which are in short supply. The shortage is
due to decline in demand of leather sole
shoes and the shift in consumers preference
to rubber and synthetic sole footwear.

Press Information Bureau's role In
the Development of Indian Press

3284. SHRI C. CHITTIBABU : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) how the Press Information Bureau
achieves its objective of assisting the growth
and development of the Indian Press as
a free and independent forum; and

(b) in what manner the Burcau serves
the small and medium news-papers barring
the items of service mentioned in the Minis-
try's Annual Report, 1971-72 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) :(a) The growth and develop-
ment of Indian Press as a frec and inde-
pendent forum is sought to be assisted
mainly in the following ways :—

(1) by providing facilities to newspapers
and correspondents to receive official in-
formation without discrimination of any
kind

(2) wherever possibl. by giving the
Press direct access to sources of imfor
ntion, acting as a link between the Press
and the Government ;

(3) by ensuring that the views, reac-
tions and opinions expressed in the Press,
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all over the country, are conveyed o the
Ministrics and Depariments concerned,
recognising the role of the Press in reflect-
ing public opinion ;

(4) by providing facilitics to accredited
correspondents and cameramen 1o Cover
governmental activities as adequately and
satisfactorily as possible ;

(b) A statement giving the requisite
information is atached.
STATEMENT

Press Information Bureau's services fo
small and medium Newspapers

The Press Information Bureau supp-
lies Press releases, feature articles and
background noles 1o medium and small
news-papers, particularly those published
in the Indian language, day after day,
in their own languages through its tegional
and branch offices at the following 27
centres, apart from its Headguariers at

New Delhi :
Calculla,. Madras, Bombay, Gauhati,
Cuttack, Patna, Imphal, Agartala,

Ahmedabad, Nagpur, Poona, Panji,
Srinagar, Jammu, Jullundur, Lucknow,
Varanasi, Bhopal, Jaipur, Cochin, Fr-

Hyviderahad " 1

nakuam, H: we,
Trivandrum, Rajkot, Indore, Vijaya-
wada and Shillong.

The output of feature articles and photo
features has been stepped up for the sake
of the medium and small newspapers
which cannot afford to cngage qualificd
writers or to pav to other organisations
for securing such material. A weckly
digest of news is specially prepared for
them and a special newsletter on develop-
ment in scicnee and technology is made avail-
able to them in their languages.

Representatives of small and medun.
newspapers are given facilities 1o wisit
development projects as menbers of con-
ducted Press parties organised by the
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Burcau. Correspondents/Editors of these
papers and of the smaller news agencies
arc invariably included in Press partics
sclected to accompany the President and
the Prime Minister on their foreign tours.
The expenditure on travel and stay abroad
of these representatives is wholly, or largely
borne by Government.

Accreditation rules have been relaxed
so that smaller newspapers are cnabled
tn be represented by their correspondents
at Government of India’s headquarters.
The rule regarding minimum circulation
has been relaxed and in some cases the
combined circulation of two or more small
newspapers is taken into account if they
ask for accreditation of a commeon represen-
tative. Twenly-five newspapers from diff-
erent paris of the couniry, have availed
of these relaxations so far.

Loans To Cotton Textile Industry by
Industrial Development Corporation
Limited

3285. SHRI C. CHITTIBABU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleaseed to state the region-
wisc break-up of the 67 loans to the tune
of Rs. 1926.7 lakhs sanctioned by the
Mational Industrial Development Corpo-
ration Limited to the Cotton Textile In-
dustry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR FitA-
SAD) : A statement is laid on the Table
of the House. [Placed in Library, See
No. Lt.-—3489/72]

Per Capita Investment for reduciag
Unemployment In the Country
3286. SHRI VIKRAM MAHAJAN
Will the Minister of PLANNING be

pleased 1o state

118,57
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(a) the number of umemployed in the
country ;

(b) the steps being taken to reduce
unemployment in the country ; and

(c) the proposed per capita investment
for achieving that aim ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) to (c), A state-
ment is laid on the Table of the House.
|Placed in Library. See No. LT—34%0/72]

Industrics in backward area by larger
Industrial Houses

3287. SHRI D. K. PANDA : Will the
Minister of INDUSTRIAL DEVELOP-
RENT AND SCIENCE AND TECH-
NOLOGY be pleased 1o staic:

(a) the total number of industries, large-
scale. medium and small-scale in the indus-
trially backward arcas of the couniry,
licensed for being set up by Large Industrial
Houses as listed by the monopolies Com-
mission;

(b} the total number of such indusiries
licensed so far for backward areas and what
percentage of them has been allocaled 1o
the Large Industrial Houses and how many
of them have actually been set up and the
sector-wise and product-wise, break-up of
these industries since the inception of the
backward arcas industnialisation scheme;
and

{c) the capital investment in cach type of
industry classified product-wise and the
assistance wiven for the purpase by public
seclor financing institutions and the per-
centage of this aid which went to jarge
Indusirial Houses?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRISIDDHFSHWAR PRA-
SAD) : (a) Twelve heences have been issued
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under the Indusigies (Development and
Regulation Act), 1951, during the period
Ist August, 1970 to 30th June, 1972, to the
Larger Houses.

(b) During the period Ist August, 1970
to 30th June, 1972 a total of 75 industrial
licences were issued for location of indus-
tries in backward areas, 16% of which were
in respect of the large industrial houses.
Reports in respect of four of these units
have been reccived to the effect that they
have been set up. Details of all industrial
licences issued by Government are regularly
published in the “Weekly list of Industrial
Licences, Import Licences and  Export
licences™, the Weekly “Indian Trade Jour-
nal” and the monthly “Journal of Industry
and Trade", copies of which are supplied
to the Parliament Library.

(c) A statement is giving, industry-wise,
the investment involved in respect of the
fi ioned 75 ki is laid on the
Table of the House [Pluced in Library.
See No. LT—3491/72]. Government assis-
tance to private sector industries is generally
given through the public financial Insti-
tutions. No central record of assistance
given company-wise to the holders of In-
dustrial licences is being maintained.

Uranium Reserves in Orissa

3288. SHRI D. K. PANDA : Will the
Minister of ATOMIC ENERGY be pleased
to state:

(a) the uranium reserves in Orissa; and

(b) other nuclear raw material reserves
available in that State?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI) : (a) No deposits of
uranium have en found in Orissa.
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(b) Significant concentrations of mona-
zite, alongwith other constituent mincrals
of beach sands have been located in certain
parts of the coastal and deposits. A
number of beryl bearing pegmatites have
also been found in Orissa.

Statement made by Dr. K. N. Raj oa
Fifth Plan targets
3289. SHRI H. M. PATEL : Will the
Minister of PLANNING be pleased to
state:

(a) whether attention of the Government
has been invited to a statement made in
Bombay by a well-known Economist, Dr,

K. N. Raj, Chaitnan of the Conmitlee on
Agricultural Taxation that the 5th Plan
targets are unrealistic;

(b) whether Government have studied
the ext of Dr. Raj's statement; und

(c) if so, Government’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) to (c). The state-
ment in question presumably refers Lo the
Thirteenth Walchand Memorial lecture deli-
vered by Dr. K. N. Raj before the Maha-
rashtra Chamber of Commerce, Bombay
on Monday, the 24th July, 1972. As
regard Dr. Raj's personal views contained
therein, it may be pointed out that the pre-
paratory work relating to the formulation
of the Fifth Five Year Plan is in its initial
stages and some clear picture about the
Fifth Plan is likely to emerge only by the
end of 1973, In the meantime, it would
rather be premature to have any conclusive
judgments on the issued under reference.

Utilisation of letter of Intents

3290. SHRI RAMSHEKHAR PRASAD
SINGH : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to state:

(a) whether out of 42 Letters of Intent
isswed during 1967-70, only six have made
sOMe Progress;
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(b) if s0, the reasons for slow progress;

() the total number of letters of intent
issued in 1971; and

(d) the steps being taken to accelerate the
progress in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) to (c). A statement showing
the number of Letiers of Intent and In-
dustrial Licences issued during 1967, 1968,
1969, 1970 and 1971 separately is enclosed.
It is not clear from the question as to which
set of 42 Letters of Intent it relates.

(d) Government are taking sleps 1o
i an “Impl ion Commitiee™
to review the position of implementation of
letlers of intent and licences issued under
the Industries (D and Regula
tion) Act; examine delays with the holders
of such letiers of intent and licences; iden-
tify specific problems faced generally on
particular industries which delay imple-
mentalion and evolve solutions for them;
and take steps generally to expedite, matter
relating to registration of units, allocation
of raw maitcrials, release of other scarce
respurces, etc. A system of comprehen-
sive centralised record of the progress
of each application is also being worked
out.

BHADRA 1, 1894 (SAKA)

STATEMENT
No. of No. of
Jetters of Licences
Year Intent issued
issued

1967 246 293
1968 154 il
196 . ., EE) 21
190 P . 438 363
197 . 1015 625
Total . 2187 173
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C.B.L Enquiry info Working of H.M.T.,
Pinjore

3291. SHRI Y. ESWARA REDDY :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether any enquiry was made into
the funciioning of Hindustan Machine
Tools, Pinjore (Haryana) by C.B.I. and
the report was submitted to Government
in 1971;

(b) if 50, the main features thercofl; and

(c) the action taken by Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) No, Sir.

(b) and (c). Do not arise.
Tyre Factory in Publlc Sector

3292. SHRI K. MALLANNA :
SHRI DHAN SHAH PRADHAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND #CIENCE AND
TECHNOLOGY be pleascd to state:

(a) whether the proposal for setting up
a tyre factory in public sector has since
been finalised by Gowvernment;

(b) if so, the main features thereof; and

(c) the funds carmarked for the purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR1 SIDDHESHWAR
PRASAD) ! (a) to (c). Government are con-
sidering whether a Joint Venture by both the
Central Government and the State Govern-
ments could be set up for the manufacture
of automobile tyres ang tubes and abo
whether the technical know-how could be
developed in a centralised agency. These
proposal, however, are in very preliminary
stages of consideratio n.



167 Written Answers

Alocation for Research and Development

in Industries

3293. SHRI K. MALLANNA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state;

(a) whether Government propose to raise
allocation for research and development in
industries in the Fourth Five Year Plan;
and

(b) if so, by how much?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a)and (b). The gaps in research
and development in indusiries are being
examined and the question of raising allo-
cations for R & D wherever necessary will
be considered. A number of incentives
have also been provided to intustrial firms
in the private sector for R & D expenditure.
Suitable measures for increasing suppori
for R & I in the private sector are also
being considered.
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Scheduled Caste and Scheduled Tribe
Section Officers in CS.LR.

3295. SHRI DHARAMRAQO AFZAL-
PURKAR : Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state :

(a) the total number of Section Officers
in Council of Scientific and Industrial
Research upto June, 1972;

(b) the number of Scheduled Caste and
Scheduled Tribe Section Oflicers, separately;

(c) whether Governmet proposc 1o fill up
the reserved quota by direct recruitment:
and

{d) if not, the reasons for not providing
adequate representation to the Scheduled
Castes and Scheduted Tribes in the above-
mentioned cadre?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI €. SUBRAMA-
NIAM) : (a) 66 inclusive of 2 on deputation
1o other Organisations.

(h) 5 Scheduled Castes. There is no
Ofticer belonging o Scheduled Tribes,

{C) Yes., Sir,

(d) Does not arise.

Supply of Drinking Water in Villages of
Rajasthan

3296, SHRI N. K. SANGHI : Will the
Minister of PLANNING be pleased to
state :

(a) wh=ther by the end of the Fourth
Five Yecar Plan, Rajasthan will stih have
20,898 villages with disease infecled drink-
ing water or no water at all;

(b) whether the State Government has
asked the Central Government for adequate
financial assistance 1o initiate schemes for
supply of drinking water to these villages;
and

(¢) whether any scheme has been worked
out; if so, the total outlay and the Cenira:
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help sought for and the Government's
reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (2) to (c). The rele-
vant information is being obtained from the
Rajasthan Government and will be placed
©n the Table of the House on receipt.

Quality and Production of Cars

3297. SHRI N. K. SANGHI :

SHRI N. K. P. SALVE :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOILOGY be pleased to state:

(4) whether Government afe considenng
a proposal to permit the existing car manu-
faclurers to increase their production;

{b) whether Government's attention has
been drawn (o the N.CALLLR. cstimate
according 1o which each commercial vehicle
provides employment for an average 12,63
persons; and

(¢} if 50, the main features of the decision
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR PRA-
SAD) : (a) An application for grant of
industrial licence for effecting expansion of
production capacity has recently ‘been
received from one of the car manufacturers.
It is under examination.

(b) Yes, Sir.

(c) No decision as such was called for,
The employment potential of commercial
vehicles has been kept in view while planning
production of such wvehicles.

Recruitment To C.R.P. and C.LSF.
from Kerala

3298. SHRIMATI BHARGAVI
THANKAPPAN :
SHRI VAYALAR RAVI:

Will the Minister of HOME AFFAIRS
be pleased 1o state :

(a) the sirength of Central Reserve
Police and Central TIndustrial Security
Force in the country; and
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(b} the proportion of recruitment made
from Kerala out of the total strength to
these Forees?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI F. H. MOHSIN) : {a) The strength
of the Central Reserve Police Force 1s
60 duty battalions and 3 Signal battalions
and the Central Industrial Security Force
has 17 batalions.

(b} The proportion of recruitment from
Kerala in the Central Industrial Security
Force is approximately 10 per cenl. Infor-
mation in respect of the Centrul Reserve
Police Force is being collected and will be
laid on the Table of the House.

However the recruitment to these furces
is not made State-wise.

Retrospective Amendment of Temporary
Service Rule-Objected to By J.C.M.

3299. SHRI S.M. BANERJEE : Will
the PRIME MINISTER be pleased to
state @

(a) whether afler the Supreme Courn
judgment on Rule 5 in the case of K.V.
Gopinath Versus Union of India, Govern
ment have issued a Notification amending
Temporary Scrvice Rule 5, retrospectively,
from 1965,

(b) whether this has been objected to
by the stafl side of the JLCM.; and

(c) whether Government are likely to
withdraw the same in view of the growing
discontent among the Central Gowvern-
ment cmployees throughout the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS IN
THE DEPARTMENT OF PLRSONNFL
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir.

(b) Yes, Sir.

{c) The general issues arising out of the
Supreme Court judgment on the Ceniral



171 Written Answers

Civil Services (Temporary Service) Rules,
1965, in the case of Senior Superintendent
R.M.S. Cochin and another versus K.V.
Gopinath Sorter (AIR 1972 S.C. 1487)
decided on 18th February, 1972 werc
examined in all its aspects. The intention
of ithe rule had been that a temporary
employce whose services are terminated
forthwith should not be deprived of his
pay and allowances for the period of notice
of one month or for the period for which
the notice fell short of onec month. This
view was also confirmed by an carlier
judgment of the Supreme Court in the case
of State of Uttar Pradesh versus Dina
MNath Rai (1969 Serv. L.R. 647). It has,
therefore, been considered necossary, in
view of the judgment of the Supreme
Court in Gopinath's casc, to make this
i ion clear in o bigous terms. This
has boen dune by amending the proviso to
sub-rule(1) of Rule 5 of the Central Civil
Services (Temporary Service) Rules, 1965,
through Notification MNumber 4/2/72-Ests
{C) dated the 23rd June, 1972. Under this
amendment while a Government servant
whose services are terminated under the
Temporary Service Rules would get his
pay and allowances for the period of notice
or for the period for which the notice falls
short of one month, it is not obligatory
on the part of the competlent authority to
make this payment simultancously with the
service of the notice of termination. In
view o the pasition explained abov e, the
question of withdrawing the amendmen t
does not arise.

Tnability Expressed by Members of National
Council of J.C.M. to Continue further
in view of Government's Indiffcrence

3300. SHR1 S. M. BANERIJEE : Will
the PRIME MINISTER be pleased to
state :

{a) whether the Staff side members of the
National Council of J.CM. had ex-
pressed their inability to continue further
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in the National Council of J.C.M. because
of the Governmeni's indifference to some of
their vital demands; and

(b) whether this decision was taken at
the meeting of the J.C.M. of the National
Council held on 28th and 29th July, 1972
and if so, the reaction of the Government?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA) :
(a) and (b). At the mecting of the National
Council (JCM) held on the 28th July, 1972,
the Stafl Side raised certain issues on which
they wanted definitive replies from the
Official Side. The Official side explained
the position of the Government on all the
issucs. The Staff Side, however, stated
that they were not satisfied with the replies
given by the Oflicial Side, and urged the
Official Side to make a further statement in
the Council on the next day, ie., the 29th
July, 1972, explaining definitively Govern-
menl’s position on each of the issucs.
Accordingly, these points were discussed
again at length in the Council on the 29th
July, 1972, when the Official position was
further clarified. The Staff Side still ex-
pressed dissatisfaction, and stated that
unless Government gave clear cut decisions
on the issues in question, the Staff Side
would not continue further discussions,
under the J.C.M. The Chairman of the
Council, viz., the Cabinet Secretary, em-
phasised the importance which Government
attach to the smooth funclioning of the
J.C.M., because of which decisions had been
taken in the past on various issued affecting
the conditions of service and welfare of the
employees, and explained that even in
regard to the issues which the Staff Side
raised at the meeting, the most feasible
replies in the circumstances of the country
had been given by the concerned Ministries/
Departments. There was no mala fide
on the Official Side. It was unfortunate
that the Staff Side found the reples un-
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satisfactory. Government had to take an
overall view of various matters, and while
taking that view the wishes of the Stafl
Side on doubt play a part. Government
could not, however, act on that considera-
tion alone. The Official Side had to take
into account the circumstances prevailing
in the country. The matter could be
examined further in due course. The
Staff Side thercupon state that unless
Government came up with quick and clear-
cut decisions on the issues raised by them,
no useful purpose would be served by con-
tinuing discussions on other matters in
the framework of the National Council
of the Joint Consultative Machinery,
though the various Committees set up
by the Council to consider various items
would continue to function as before.

It is hoped that in the light of the ex-
planations given and on further reflection
on the utility and bencfitsof a joint con-
sultative mechanism, the Staff Side would
continue 1o participate in the deliberations
of the Council apart from participating in
its Commillees which they are already
doing.

U.P. Bihar Boundary Dispute

3301. SHRI S. M. BANERJEE :
SHRI P. K. DEO :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Centre is likely to intervene
in the matter of Uttar Pradesh-Bihar boun-
dary dispute;

(b) if 0, the reason for the same;

(c) whether there is disagrecment in the
stand of State Governments; and

(d) whether both the State Governments
have accepted for Central intervention?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN) : (a) 1o (d). Perhaps the
member has in view the boundary between
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Ballia district of Uttar Pradesh and Saran
and Shahabad districts of Bihar. This
boundary has been demarcated under the
Bihar and Uuar Pradesh (Alteration of
Boundarics) Act, 1968 and there is no dis-
pute regarding this matter. However, there
had been complaints from some cultivators
in the areas transferred under that Act
from one State to the other that their rights
over the lands are not receiving proper
recognition by the authorities of the State
to which the areas were transferred. The

State Governments have been advised fo
take Y re

dial ]

Eastern Zonal Councll Meeting

3302. SHRI P. GANGADEB :
+ SHRIK.LAKKAPPA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether a8 meeting of the Fasiern
Zonal Council presided over by the Prime
Minister was held in July, 1972;

(b) whether three Chief Ministers com-
plained of tardy bank credit flow to their
States, if s, the action taken in the matters;
and

(c) the other points discussed and deci-
stons arrived at?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) Yes Sir.

(b) During the discussions on the scheme
of small/marginal farmers and agricultural
labourers, the Chief Ministers of West
Bengal and Bihar referred 10 the difficul-
ties in regard to the flow of bank credit to
ghare croppers/lcnants.  As stated in reply
to Unstarred Question Mo. 2760 on 18th
August, 1972, sieps are being taken by the
Ministry of Finance to ensure adequate
organisational machinery 1o simplify lend-
ing policies and procedures and to establish
greater rapport with the State Governments
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by active association of the banks with the _‘—‘*——“'—2

various Co-ordination Committecs.

(c) A statement containing the list of the
subjects discussed at the meeting of the
Council is attached. Copies of the pro-
ceedings of the meeling embodying the
recommendations of the Council will be
placed in the Library of Parliament, after
the same has been finalised in consullation
with the members of the Council.

STATEMENT

List of Subjects Discussed at the Last
Meeting of the Eastern Zonal Council

Item Subject
No.
- - —
1. Settlement of the pre-merger co-
operative dues consequent upon the

transfer of territories from Bihar to
West Bengal (Transfer of Territories
Act, 1958).

1. Ban on movement of foodgrains and

enfi t of anti rgling
with the cooperation of the neighbouring
States.

3 I v & wyoiw A & owfa-
afagi ot fasrAr a3y Treg TR
qrate & s 92 fawrn

4. Improvement of Baripada-Rairangpur
Tiring Haldipukhar Road and improve-
ment of Bahalda-Chaibasa Road.

5. Growing of Jute in the neighbouring
States.

6. ldentification and accelerated develop-
ment of backward arcas.

7. Power.

8. Scheme for small/marginal farmers and
Agricultural Labourers,

9. Primary Health Centres.

10. National Malaria Eradication Pro-
gramme.
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iary restriction on
institutions.

Removal of domic
admission to educational

ra

. Review of progress of implementation
of the scheme of safeguards for linguis-
tic minorities in the States of Eestern
Zone.

13. Measures for Plant Protection.

. Control of cattle-pox epidemic.

. Facility for practical training for engi-
neering degree and diploma holders.

. Review of action 1aken on the previous
decisions of the Eastern Zonal Council.

. Date and place of the next meeling
of the Fastern Zonal Council.

18. Prevention of thefls and smuggling of

sculptures and other culiural treasurers.

Robbery At Jabalpor Gun Faclory

3303. SHRI P. GANGADEB : Will the
Minister of COMMUNICATIONS be
pleased to state whether a gang of robbers
eniered the Post Office at Jabalpur Gun
Carriage Factory on the 9th July, 1972 and
took away all the cash?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H.N. BAHUGUNA)
There was no incident on 9th July, 1972
However, on the 6th July, 1972 three out-
siders entered the Jabalpur Gun Carriage
Factory Post Office, assaulied and mur-
dered the sub-postmaster and two clerks.
No cash was looted,

Production of Watches in HM.T.,
Srinagar
3305. SHRI P. GANGADEB :
SHRI K. LAKKAPPA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether the new waich factory of
Hindustan Machine Tools in Srinagar has
started producing waiches;
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(b) how far these watches are belicr
than the watches produced elsewhere by
H.M.T.; and

(c) What will be the annual preduciion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) Mo, Sir.

(b) The quality of watches Lo be produced
by the Srinagar waich factory would he on
par with the quality of waiches produced
in the company’s walch factory at Banga-
lore.

(c) The Annual production of the Sri-
nagar wotch factory by 1978-79 would be
3,00,000 waiches.

Production in Machine Tools
Corporation of India

3306. SHRI P. GANGADEB :

SHRI SHRIKISHAN MODI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

{a) wheiher the Machine Tools Corpo-
ration of India, a public sector undertaking,
has achieved a fourfold increasc in output
in 1971-72;

(b) if so, the total production of grinders
and other equipments in 1970-71 and 1971-
72 produced by the Corporation; and

(c) whether the plant was set up in colla-
boration with Czechoslovakia and if so,
the assistance being provided by Crecho-
slovakia 1o the Corporation?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRISIDDHESHWAR PRA-
SAD) : (&) Yes. Sir. The increase was
about 4 3 times.

(b) The production of Grinding Machines
went up from 8 Nos. in 1970-71 10 &5
Nos. in 1971-72,  The other items produced
are spec.al accessories, Jigs, Tools and
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Fixtures ete., which are supplied to cus-
tomers al their request al exira cost and are
normally computed in terms of value. The
value of production for these accessorics
etc. rose from Rs. B 9 lakhs in 1970-7] to
Rs. 23.33 lakhs in 1971-72.

() The Plant has been set up with the
collaboration of Czechoslovakia who have
rendered assistance as under (—

(i} Preparation of Detailed Project Re-

port;

(ii) Initial supply of Plant and Fquip-
menl;

(iii) Furnishing of Technological Docu-
mentation in respect of certain
grinders;

(iv) Deputation of Czech experts for
erection, commissioning of plant
and start-up of production
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Irregularities in expenditure on
Bangladesh Refugees

3310. SHRI SAMAR GUHA : Will the
Minister of HOME AFFAIRS be pleased
Lo stale

(a) whether many irregularities and mal-
practices have come to the notice of Govern-
ment regarding expenditure on Bangladesh
refugees; and

(b) if so, the steps taken by Government
to enquire into the maiter and sieps taken
or proposed to be taken against persons
responsible for such irregularities and mal-
practices in expenditure on Bangladesh
refugees?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) and (b). The requisite
information is being collected and will be
laid on the Table of the Lok Sabha by the
Ministry of Labour and Rchabilitation
due course.

Successful LAS. and LP.S. Candidates
during the last threc years
3311. SHRI SAMAR GUHA : Will the
PRIME MINISTER be pleased to state :
(a) the number of successful [AS.
and L.P.S. candidates for last three years;
(b) their break-up, State-wise;
{c) employment, State-wise; and
(d) the number of L.A.S. Officers employed
in public sector undertakings?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRIRAM NIWAS MIRDHA) :(a)

Year Number of success-
ful candidates appoin-
ted to
LAS. LPS.
960 . 100 68
1970 96 53
1971 111 58

AUGUST 23, 1972

Written Answers 180

(b) and (c). Two statements giving the
information are laid on the Table of the
House. [Placed in Library, See No. LT—
3492/72).

(d) 26.

Proposal for Change in Existing
system of Film Censors

3312. SHRI C. K. JAFFAR SHARIEF :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state ;

(a) whether there is any proposal under
Government’s  consideration to  make
changes in the present system of film censor;
and

(b) if so, the main features thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
RTOADCASTING (SHRI DHARAM BIR
SINHAY) : (a) and (b), The entire question of
censorship of films has been examined by
the Enguiry Commitice on Film Censor-
ship. The recommendations of the Com-
mittee have been examined in consultation
with the organisations and interests con-
cerncd.  Decisions on the recommendations
are likely to be taken shortly.

Subscriber Trunk Dislling System for
Southern States

3313. SHRI C. K. JAFFER SHARIEF :
SHRI K. SUBRAVELU :

Will the Minister of COMMUNICA-
TIONS be pleased 1o state :

(a) whether Government proposc  to
introduce Subscriber's Trunk Dialling Sys-
tem in Southern States; and

(b) if so, the salient features thereof?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA)
(a) Subscriber Trunk Dialling facility alrcady
exists on 8 routes in the Southern Dialling
States. This facility will be extended 1o
other routes in a phased manner.
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(b) The existing facilities permit inter-
dialling bztwzzsn th: subscribers of Madras,
Bangalore and Coimbatore exchanges
through a trunk automalic exchange.
Trunk automatic exchanges have been
planned for 6 other centres in Southern
States. In addition, point to point sub-
scriber dialling is available on Madras-
Trichy, Madras-Chinglepet, Madurai-Trichy,
Madras-Madurai and OQoty-Coimbatore
routes. Point to point STD has been
planned for 20 additional routes in the
Southern States.

Selection of Additional Districts for Promo-
tion of Industries in Backward Areas

3314. SHRI C. K. JAFFER SHARIEF :
Will the Minister of PLANNING be
pleased to state :

(a) whether the coverage of the Central
Subsidy Scheme for promotion of industries
in the backward arcas has been extended
and Centre has asked the State Governments
to forward their proposals 10 Planning
Commission for the selection of additional
districts in addition to those alrcady
appraved for the purpose of  concessional
future; and

(b} if so, the main featurcs of the pro-
posals?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) and (b). Yes,
Sir. 1t has recently been agreed that within
the framework of the criteria adopted for
the selection of the districts/ arcas to qualify
for the Czntral scheme of 10%; subsidy for
promotion of industries in these districts/
arcas, the coverage of the scheme may be
extended from 2 to 6 districts/areas in the
case of the States identified as industrially
backward, and from 1 to 3 districts/arcas
in the case of the other States. A letter
in this regard has been addressed to the
Chicf Ministers of all the States, requesting
them for their proposals for selection of
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additional districis/areas. Proposals  re-
ceived from some of the State Governments
are being considered.

Creatioa of a New Postal Division for
Madhubani, Bihar

3315. SHRI BHOGENDRA JHA :Will
the Minister of COMMUNICATIONS be
pleased 10 state ;

(a) whether keeping in view the popula-
tion, border with Nepal and lack of proper
communication system due to floods it in
proposed to turn Madhubani in Bihar as
a new scparate Postal Division; and

(b) *f 50, main features thereof?

THE MINISTER OF COMMUNICA -
TIONS (SHRI H. N. BAHUGUNA) : (a)
For the present it has been decided for
administrative reasons not to bifurcate
Darbhanga Division which includes Madhu -
bani Revenue Sub-Division also.

(b) The guestion does not arise.
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Setting up of A Technology Service
Centre by National Committee on
Science and Technology

3318. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of SCIENCE
and TECHNOLOGY be pleased to state :

(a) whether the NMational Committee
on Science and Technology has any plan
for selling up a8 Technology Service Cenire;
and

(b if so, the main features of the plan
and its effect on the growth of industries 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
MIAM) : (a) and (b). The question of
setting up & Technical Services Centre
which would conduct  techno-economic
review of patent literature and feed pro-
mising oew ideas and know-how o Research
and deveolpment Institutions, industries
and enterprencurs sccking mew products
w under consideration of the MNational
Commitice on  Science and Technology,
Such a measurc is cxpected lo result in
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numerous  direct and indirect benefils
such as avoidance of foreign know-how
and collaboration in some cases, saving
in cost of duplication of rescarch, etc.

Statement by Tamil Nadu Industries
Minister Re: Industrial Policy

3319. SHRI SUKHDEO  PRASAD
VERMA : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
slale

(a) whether his attention has been drawn
to the remarks made by the Tamil Nadu
Industries Minister published in the Indian
Express dated the 29th July, 1972 under
the caption “Indusirial Policy Vague™:
and

(b) il so, the reaction of Government
thercto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR PRA-
SAD) : (a)and (b). Government arc awarc
of the news item referred 1o by the Honour-
able Member. Government’s industrial po-
licy is not vague; it lays down clear guide-
lines calculated 10 promote rapid indus-
trial growth consistent with our socio-
economic objectives.

Incentive for qualifying in Devanagri
Telegraphy

3320. SHRI  SUKHDEQ  PRASAD
VERMA @ Will the Minister of COMMU-
NICATIONS be pleased 1o state :

(a) whether Government are giving any
incentive to the officials who qualify in
Devanagri  telegraphy ;. and

(b) il so, the number of such officials
who are getting the benefits and the total
amount thus granted 7

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) Yes. Sir. The telegraphisis and Postal



185 Written Answers

Signallers are eligible for one advance
increment when they qualify in Hindi Morse
and another advance increment when they
qualifly in Hindi Teleprinter. This is
made effective from 1-1-1970.

(b) The particulars are being collected
from the Subordinate units concerned and
will be placed on the Table of the House.

Protest Day Observed by Muslim League
and other muslim organisations against
Passage of Aligarh Muslim
University Bill

3321, SHRI BAKSI NAYAK : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether the Muslim League and
other Muslim Organisations observed 16th
Junc, 1972, as a protest day against the
passage of the Aligarh Muslim University
Bill throughout the country; and

(b} il so, the reaction of the Government
of India in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (2) In responsc to a
call given by the Aligarh Muslim University
Old Boys® Convention Council, the Muslim
League and the Muslim Majlis, 16th June,
1972 was observed as a prolest day against
the Aligarh Muslim  University (Amend-
ment) Act, 1972 in several parts of the
couniry.

(b) Government feel that the agitation
is based on a misconception of the Act and
is completely uncalled for,

Joint Sector for participation by Finan-
cial Institutions in Major Projects

3322, SHRI BAKS] NAYAK : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to stale :

(a) whether the joint sector envisaged
carlier for & greater degree of managerial
pariicipation by financial im_lilulions in
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case of major projects has been described
in official and non-official circles as a virual
non-slarier;

(b) whether the auention of Govern-
ment has becn drawn 1o & report  published
in the 'Economic Times" dated 11th June,
1972 in this connection; and

(c) if so, the reaction of Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c). Government are aware
of the news item referred 1o by the Honouwr-
able Member. The ‘jointl sector’ concept
envisaged by the Government has not
failed.

Indusirial Survey of Districts

3323, SHRI BAKSI NAYAK : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased 10 state :

(a) whether Gowernmept have  decided
to survey every District of India 1o deter-
minc its industrial potential;

(b) if so, the time by which the survey
work is likely 1o be started; and

() the extent to which such a survey
would help boost indusirial actvitics in
the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMLNT (SHRISIDDHESHWAR PRA-
SAD) : (&) to (c). As part of the general
sirategy of development, surveys of dis-
tricts have been underiaken by the Small
Scale Indusiries Development Organisation
and other bodies. Reports of surveys
conducted by the Small Scale Industries
Development Organisation are forwarded
to the Siate Governments who take further
aclion to promolc new small enterprises
having scope for development. These
small scale units arc also assisted in expan-
ding, diversilying and modernising their
production.
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Assistance to Small Scale Sector

3324, SHRI BAKSI NAYAK : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased io state :

(a) whether Government have effected
some changes in the pattern of assistance
to the small scale sector;

(b) if so, the main features thereof; and

(c) the extent to which the small scale
sector is likely to be benefited consequently ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR1SIDDHESHWAR PRA-
SAD) : (a) No, Sir,

(b) and (c). Do not arise.

Recommendations of British Forensic
Expert Re : Development of Forensic
Medicine For Criminological
Research in India

3325. SHRI INDRAJNT GUPTA : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether a British Forensic expert
was invited to India in early 1972 to advise
Government of India regarding the deve-
lopment of Forensic Medicine for crimi-
nological research;

(b) if so, the nature of this main recom-
mendations and action taken thereon; and

(c) whether  Government propose to
include members of different branches of
Forensic Science in the Central Advisory
Committee of Forensic Science and the
Institwie of Criminology and Forensic
Science, which are at present mainly police-
oriented 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME  AFFAIRS :
{SHRI F.H. MOHSIN : (a) Yes, Sir.
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(b) The main recommendations made by
the expert are—

(i) Al the forensic laboratoties in
India should be taken over from
State control and put under the
Cential administration.

(i) The pay scales of the Scientists
working in these laboratories should
be improved.

(iii) The structure of these labora’
toriesshould be reoiganised to pro-
vide better incentive for work.

(iv) The Chemical Analysers' Labora,
tories should be amalgamated with
the Forensic Science Laboratories.

{c) The Central Advisory Commitiee on
Forensic Scicnce is being replaced by a
Standing Commiltee on Forensic Scicnce
to be set up under the Police Research and
Development Advisory Council.

This Committee will consist mainly of
Forensic Experts. There are only two po-
lice officers in the Institute of Criminology
and Forensic Science, the remaining staff
consisting of academicians and Forensic
Experts.

Promotion of Class IV Employees to the
Grade of Lower Division Clerks

3326. SHRI PAMPAN GOWDA : will
the PRIME MINISTER be pleased to state :

(a) whether there is any proposal under
the consideration of Government to promote
Class 1V Employees after rendering a cer-
tain period of service and  considering
qualifications 1o the grade of Lower Divi-
sion Clerks ;

(b) whether Government have received
any menc d for p ion of Class
IV Employees as Lower Division Clerks ;
and

(c) if so, the action taken by Government
thereon ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND

IN THE DEPARTMENT OF PERSONNEL

(SHRI RAM NIWAS MIRDHA): (a) No
Sir.

(b) and (c). Mcmoranda are being re-
<eived occasionally from Class IV employces
for their promotion as Lower Division
Clerks. The position in this regard is that
Class IIl is not a promotion post for Class
IV employees as the nature of duties of the
two posts are altogether different and as the
experience in the Class 1V posts would not
be of any value in the LDCs post. How-
ever, with a view to giving an opportunity
to educationally qualified Class 1¥ emplo-
yees for entry into Class 111 posts, a number
of concessions have been provided under
which such Class 1V employees can regis-
ter their names with the Emplovment Fx-
change for Class 11l posts and on nomi-
nation by the Employment IFxchange, they
can be considered for appointment to such
pasts after giving weightage of age relaxa-
tion to the extent of their service in Class
1V, they can also be considered for appoint-
ment in Class 111 in the offices in which they
are working even though their names may
not be amongst those sponsored by Employ-
ment Exchange. In addition, rescrvations
have also been provided for Class 1V em-
ployees Lo the extent of 10%; of the vacan-
cies in the posts of Lower Division Clerks
to be filled on the basis of a test confined
to Class IV employees who have put in at
least five years of service in a Class 1V
post possess matriculation or equivalent
qualification and who are 45 ycars of age
(50 years for Scheduled Castes and Sche-
duled Tribes). This scheme is not appli-
cable to Railways, PAT and the Indian
Audit & Accounts Department who have
their own schemes for appointment of their
Class 1V employees to Class 111 posts.

« the light of the facts stated above,
it is not proposed 1o take any further action
in this matter.
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Disturbed Area earmarked in Tripura

3327. SHRI BIREN DUTTA : Will the
Minister of HOME AFFAIRS be pleased
to stale :

(a) whether any area has been declared
as disturbed arca in Tripura ;

(b) if so, the reasons thercfor; and

(c) for what period this will remain as
disturbed arca ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F.H, MOHSIN) : (a) to (c). Facts
are being ascertained from the Goverrn.ent
of Tripura.
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¥ TT A7 AYE AT WEE GIO GEIV w6 TH
W w@Efr & f owf &1 Femer w1 100
ffo At & wiuw z0r ¥ fad fed omr ar?y
X ATE ®1 115 We We AT giAYiA w1 wI
favwg feay mar &1 T fawm & Wi fafws
T ¥ Az & gert w e famd
A ATl ¥ FUEmEE §ogerT o W
w71 Tqr Ry dnez 1 aaE oA @ wfes
wTE ¥ WE ogfr weA §1 W enefr A
™™o

Atz gemian g wiafem eawAr
w1 Wt gtemfer fear mr @ dnve swm
¥ sfuwt & @ *t gwAaw 7 guEfw ¥
featr w7 1 famar

(@) 78 &

Jupla Cement ['actory, Bihar

3330. SHR1 RAMAVATAR SHASTRI :
SHRI C.K. JAFFFR SHARIFF :

Will the Minister of INDUSTRIAL,
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether some closed factories of
cement in Japla (Rihar) have started func-
tioning recently ; and

(k) if so, the total daily production of
those factories in tonnes ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF INDUSTRIAL DEVE-

LOPMENT  SHRI  SIDDHESHWAR
PRASAD) : (a) Yes, Sir. Sone Valley Pori-

land Cement Company al Japla (Bi )
which stopped production on the 1st May,
1971, restaried its  production from the
Sth July, 1972,

{b) The daily average produciion of cenwent
at this factory for the period from 5th July,
1972 10 13th August, 1972 is about 29%
lonnes.
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Inflated Telephone Bills

3332, SHRI RAMAVATAR SHASTRI :
DR. KARNI SINGH

Will the Minister of  COMMUNI-
CATIONS be plased 10 siale :

(4) whether Government are aware of the
fact that the problem of inflated telephone
bills suill continues, even alter the maiter
was discussed several times in Parlianent |
and

(b) if 50, the steps Governmenl propose
to take v put en end to this scandal ?

41 LS5 72—9

BHADRA 1, 1894 (SAKA)

Written Answers 194

THE MINISTER OF COMMUNICA-
TIONS (SHRI H.N. BAHUGUNA) :
() Yes, Sir. The allegation continues
to be made by a very small percentage of
the subscribers specially in the Capital.

(b} The Commiltee of Petilions while
examining a petition from some of the
Delhi subscribers have recommended that
an experl commitles consisling of, among
others, independent, technical accounts
experts should be appointed by the Govern-
ment to examine the working of Delhi
Telephones with particular reference to its
billing system, working of the STD system,
procedure for investigation into  com-
plaints of over-billing and suggest effective
measurcs 1o sircamline the working of
Delhi Telephones and 1o remove the causes
of excessive billing at earliest.  The appoint-
ment of the committee is pending clearance
from the Estimales Commitice, which also
proposes to look into the estimates of the
Ministry ef Communications.

Sabotage Activities by certain  Anti-So-
cial and Anti-Nutional Elements In Jammu
and Kushmlr

3330 SHRI PILOO MODY @ Will the
Minister of HOME AFFAIRS bhe pleased
1o state

fa) whether theie have been  cases of
sahotage aclivities on the part of cerlgin
anti-sccial and anti-national clenents in
various parts of Jammu and Kashniir dur-
ing the last three months ¢

(b if 50, the marure thereof | and

tc) whether any watch is being kept on
such activities and if o, the resnit thereof *
THE PRIMFE MINISTER , MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOMY
AFFAIRS, MINISTER OF INFORM -

TION AND BROADCASTINC AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI) : (a) unc  (b).
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The State Government
that in June, 1972 an  undereround
subversive cell came 1o notice  whose
intension was to allack lone Army and
Police guards as well as vital installations.
The concerned persons have been  appre-
hended and detained.

have reporied

(&) The security agencies of the Central
and Stare Governments are vigilant in this
regard.

Development of Ladakh
3334. SHRI KUSHOK BAKULA

Will the Minister of HOME AFFAIRS
be pleased to stalc :

(a) whether Ladakh region in Jammu
and Kashmir is the most backward arca
cconomically, educationally and indus-
trially;

(b) whether any proposal (o declare this
region as scheduled area under the pro-
visions of the Constituation and to extend
all possible help, financial or otherwise,
Lo develop the region; and

(c) if so, when and if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT) : (a) The
Ladakh region in Jammu and Kashmir
is backward ¢ onomically, industrially
and educationally,

(b) and (c) . The constitutional pro-
visions relating to scheduled areas do not,
at present, apply to Jammu and Kashmir.
However, the real problcm is to accelerale
the economic development of this region
and Governmen! arc making all possible
cfforts towards this end. Investments for
the Ladakh region during various plan
periods have stcadily been increased. A
statement is attached.
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STATEMENT

Programmes in Ladakh on which special
altention is being given include construction
of roads, rural clectrification, development
of wool and sheep, improvement of cdu-
cational and health centres, construction
of Stakna Hydel project and development
of horticulture. Investments made in
Ladakh since the beginning of the First
Plan are as under : -

Total :

(Rs. in

TLakhs)y

‘First Five Year Plan T 2a
Second Five Year Plan 854
Third Five Year Plan 143 80
1966-67 . 56,72
1967-68 . 3142
1968-69 . 44,33
287.22

For the Fourth Plan an outlay of

Rs. & crores has been approved for Ladakh

region. During the first three ycars a sum

of Rs. 2.48 crores would have been spent.

Progress has been particularly good under

minor irrigation and power scctors.

Request made by Government of Gujarat

or a Licence to set up a Project for the
Manufacture of T.V. sets

3335. SHRI FATESINGHRAO GAFK-

WAD : Will the PRIME MINISTER be
pleased to stale :

(a) whether the Union Government have
received any application from the Govern-
ment of Gujarat for a licence to set up a pro-
ject for the manufacture of television scls,
if 80, the outlines of the scheme ; and

(b) whether the Central Goveramenl
have since examined the application ; and
if so, the decision taken thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 K. C. PANT) :(a) No. Sir.

(b) Does not arise.
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Setting up of a T.V. Station At Baroda

3336, SHRI FATE SINGH RAO GAFK-
WAD : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state whether Governmenl pro-
posc to set up a T.V. Station at Baroda
during the current year 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : No, Sir.

Utilisation of letters of intent lssued to
State Industrial Development Corporations

3337. DR. RANEN SEN :
SHRI PRABHUDAS PATEL :

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND TE-
CHNOLOGY be pleased to siate :

(a) whether Governmenl's attention has
been drawn to the news item appearing in
the "Hindustan Standard’, Calcutta dated
the 26th July, 1972 that a large number of
letters of Intent remain unutilised by some
State Industrial Development Corpora’ions;

(b} if so, the names of such States and the
reasons for non-utilisation ; and

{c) the steps taken to remedy the silua-
tion 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHW AR
PRASAD) : (a)to(c) . Yes, Sir
Government are aware that progress
in  the implementation of letters of
intent issued in favour of the State
Industrial Development  Corporations
needs to be accelerated, particularly in
view of the important role expected to be
played by these Corporations in the setiing
up of new industries. The matter has been
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taken up with all the State Chief Ministers.
They have been reguested Lo review the Pro-
gress personnaly and inform this  Ministry
of the reasons for deluy, if any, and 10
bestow close and continuous attention tc
the implementation of these projects ang
removal of local botllenceks. The replics
of the Chief Ministers are being received,
whereaflter the progress of individual pro-
Jects will be assessed, reasons for delay and
bottlenecks identified and remedial steps,
if required, taken.

Revision of Telephone Tarilf policy Regard-
ing Distance for Local Calis in Rural Areas

3338. SHRI P. NARASIMHA REDDY
Will the Minister of COMMUNICA-
TIONS be plased to stale :

(a) whether Government are considering
revision of Telephone Tarifl Policy to classi-
fy arcas up to 20 KMs, radious from the
Diistrict Headquarters or Talug Head-
quarters Exchanges as local arcas within
which all calls would be charged for as
local calls ; and

(b) if not, whether Government propose
to consider such a revision in ruralinterests!

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA) :
(a) No, Sir.

(bl No, Sir, not for the present.

Setting wp of a Censor Board [for Flims
at Hyderaoad

3339. SHRI P. NARASIMHA REDDY :
Will the Minister of INFORMATION)
AND BROADCASTING be pleased to
state :

(a) whether Government of  Aadire
Pradesh has renewed its plea to Centra
Governmenl 1o reconsider its decision in
regard to sclting up of a Censor Board for
Films at Hyderabad ; and
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(b)Y if s0. the reaction of Government
therelo 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRT DHARAM
BIR SINHA) : (a) No further communi-
cation on this subject has becn received
from the State Government since
December 1970.

(b} Attention is invited to the replies
given in this House 1o the Unstarred ques-
tions MNos. 2521 dated 1-12-71 and 6543
dated 17-5-72 that the number of films
produced in the region does mot justify
opening of a regional office of the Central
Board of Film Censors at Hydcrabad.
This position remains unchanged.

Charges  against  Rchabliitation Offcial
in Tripuira
1340. SHRI BIRCEN DUTTA : Will

the Minister of HOME AFTFAIRS be pleased
Lo state @

(a) whether Central Vigilance Commis-
sion have started enguiry into alleged cor-
ruption by Rchabilitation Department offi-
cial in Tripura ; and

(b) if so. what are their findings 7

THE DEPUTY MINISTER IN THE

MINISTRY OF HOME AFFAIRS
(SHR!I F. H. MOHSIN) (a) and
(b). According to  the information

recrived  from  the  Department  of
Rehabititation, the Central Vigilance Com-
mission is not making any enquiry into the
allegad corruption by Rehabilitation Depart-
ment officials in Tripura. However the
Coatral - Bureau  of  Investigation s
making an eaguiry into the allegations re-
lating to malpractices in the construction
of refogze huts in North Tripura, In view
of the complex nature of the case, investi-
gation is likely to take about six months.
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Publishing of “Yojama™ in Telugu or

Kannada.

3341. SHRI P. NARASIMHA REDDY :
Will the Minister of PLANNMNING be
pleased to state :

(a) the reasons why the Planning Com-
mission’s journal “Yojana" is not being
published in Telugu and Kannada; and

(b) whether Government
take to do so cxpediliously?

would under-

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHR1 MO-
HAN DHARIA) : (a) Government has em-
barked on a programme of bringing out the
editions of Yojana in our major languages
in a phased manner. This is because of the
obvious difficultics of bringing out all the
editions al once.

(b} As part of this programme, it is pro-
posed 1o bring out the Telugu edition during
1972-73.  Preliminary  arrangements  re-
garding financial allocation, office accommo-
dation, editorial and service stafl, and other
requirements of the Kannada edition will
be taken in hand during 1973-74.

Range of Delhi T.V. Station

3342, Dr. KARNI SINGH @ Will the
Minister  of  INFORMATION  AND
BROADCASTING be pleased to state

(a) the present range of the Delhi T.V.
Station;

(b} whether Government propose (o in-
crease its ranpe so that people living in
distant areas may also benefit; and

(¢} if so, when and to what extent?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI  DHARAM
BIR  SINHA) : {a) 60 Kilometres.

(b) and (c). The present range of Delhi
TV Centre is proposed to be  increased o
about 90 kms around Delhi by raising thg
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power of the exisling transmilter and the
height of the amenna. A relay transmitier
is also proposed to he installed at Mus-
soorie for relaying Delhi programmes.  This
will have an independent range of 165 kms,
The entire project is expecied 10 be complet-
ed by the middle of 1975,

readings by Telephone  Call
Recording  Muachines

Erratic

IML DR KARNI SINGH : Will
Minister  of COMMUNICATIONS
pleased 1o state :

the
be

ta) whether the welephone calls recording
machines particalarly of trunk calls have of
late been giving erratic readings;

(b if so. the quantum of loss eccasioned
1o the subscribers; and

() the steps Government propose 1o take
W compensate the telephone  subseribers
on this account”

THE MINISTER OF COMMUNICA-
TIONS (SHR1 H. N. BAHUGUNA) : (a)
No, Hir,

(b)) and (), Question does not arise.
Fenure of |.P.S. Officers on  Deputation
to Ministries.

1344, SHRI VIJAY PAL SINGH : Will
the Minister of HOME AFFAIRS be pleased
1o slate :

(@) the names of  Ministries, Depratments
in which officers of the Indian Police Ser-
vice have been brought on deputation for
appuintment as Deputy Directors/Directors,
OS50, Vigilance Divisions Sections;

(b} whether anv tenure has bheen fixed
for appointment of such deputationist 1.P.S,
Officers against the above posts, if se, what;

(v) whether some of these deputationists
have stayed in one Minstry for more than
5-6 wears il so, the reasons for their con-
tinued stay; and
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(d) the steps Government propose 1o lithe
to fix the tenure of deputition and appaing-
ment of such ollicers in one Ministry, De-
partment (o ensure healthy administrtion

THE DLEPUTY MINISTER IN THE
MINISTRY OF HOME  AFFAIRS (SHRI
o H. MONSING ) e (d), The informa-
tion is being collected.

Select list of Central Seccrctarial Scrvice
Selection Grude Officers for appointment
as  Joint  Secrctaries  submiticd 0
P.M. Secrctariat
3345, SHRI VIJAY PAL SINGH @ Wil
the PRIME. MINISTIR b (%)
sale :

pleased

(a) whether a select list of Central Secre-
tariat Service Sclection Grade (Mlicers fur
appointment as Juint Secretaries was sub-
mitted by the Ustablishment Board o the
Prime Minister’s Secretariat for approval
in February, 1972;

by whether the select Dist has not st
been approved: and

fe) i s, the reasons for the delay and
when it is eapected 1o be released?

THY. MINISTIR OF STATE IN THI

MINISTRY OF HOMIE:  AFIAIRS
AND IN THE DEPARTMENT  OF
PERSONNLEL (SHRI  RAM  NIWAS

MIRDHA) * (a) A suitability list was pre-
pared by the Senior Sclection Board in
February, 1972 and was submiited for the
approval of the Prime Minister i mididle
of March, 1972,

by and to), The matier v umder consi-
deration.

Scooter Plant at Lucknow.

3M6. SHRI JHARKHANDE  RAL
Will the Minister of INDUSTRIAL DEVEL-
LOPMENT  AND  SCILNCL AND
TECHNOLOGY be  pleased 1o slale ¢

{a) whether the primary purpose of setiang
up the proposed giant Scooter Plant at Fuck-
now with foreign cqunty participation by
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Innocenti of Italy is to supply the domestic
market; and

(b) if so, the reasons why Government
have gone for foreign collaboration with
equily participation, when there was enough
scope for expanding production in the exis-
ling scooter plants in India?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). The proposals to
sel up a joint sector project and to grang
expansion fo the existing manufaciurers
are not mutually exclusive. The existing
gap between demand and supply for scooters,
the growth of demand in future and the
prospects of export of scooters will provide
sufficient scope for expansion of the exist-
ing units and the setting of & new project in
the joint sector. The Government have,
therefore, decided to set up a Scooter Pro-
ject in the Joint Sector by acquiring the en-
tire scooler manufacturing plant of M/s.
Innocenti at Milano, llaly, on “as is where
i condition, together with the drawings,
designs and technical data for the manu-
facture of the latest models of Lambretia
scooters.  The project envisages export of a
part of its production.

Participation by the Indian firm and the
ltalian firm will bring to the project the
benefit of the experience of both of them in
management and production techniques and
result in the speedy implementation for
th: project.

s (Jee giw) ¥ diw eetfe
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Orissa Clrcle

3352, SHRI ARJUN SETHI © Will the

Minister of COMMUNICATIONS he pleas-
ed 1o swale :

ing Division In

(a) whether re-opanisation of  I'agin-
cering Divisions  and  Sub-Divisions  in
Orissa Circle have sinve been completed

(h) if not, when the re-organisation is
likely 10 be compleied; and

(c) whether a new Enpincering Division
for Balasore is proposed to be sanctioned?

THE. MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) :
(a) Yes, Sir.
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(h) Does not arise.

Balasore will continue to
be Sub-Divisional Headquarters. A new
Telegraph Lngincering Division at Bhub-
neshwar and four new Telegraph Sub-Divi-
sions al Keonjhar, Jeypore, Titlagarh and
Jhasuguda are being created in Orissa Cir-
cle.

{€) No, Sir,

Fxtension of Head Post Oftice Bullding at
Bhadrak, Balasore, Orissa

3353, SHRI ARJUN SETHI : Will the
Minister of COMMUNICATIONS  be
pleased 1o siate :

(a) whether the proposed extension 1o the
existing Head Post Office building at Bhad-
rak, Balasore, Orissa has been completed;

(b} if not, the bottlenecks that are hold-
ing up the speedy completion; and

(¢) whether the amount sanctioned for
the project has since been released?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H.N. BAHUGUNA) :
(1) Administrative approval and expendi-
ture sanctioned for the work for a sum of
Rs. 2,54.250/- has since been issued. The
work is budgled for the year 1973-74,

ib) and (¢) The case is being processed
to ensurc that the work is taken up in carly
1973-74.

Expansion of Air Station at Cuttack, Orissa

3354 SHRI ARJUN SETHI : Will the
Minister of INFORMATION AND
BROADCASTING  be pleased 1o siate :

{n) whether proposed expansion of A.LR.
Cuttack, Orissa has been taken up now;
and

(b) il s0, the time by which the expansion
work is likely o be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
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BROADCASTING (SHR1 DHARAM
BIR SINHA) : (a) Yes, Sir.
{b) The target dates for the completion
of the installations at Cuttach are as follows
(i High Power Transmitter-- March,
1974.

(ii) Permancnt Studies-—June, 1975,

Idle capacity in Tractor Industry

31355. SHRI RAM PRAKASH : Will the
Minister of INDUSTRIAL  DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased 1o state :

(a) whether tractor indusiry in ihe coun-
try is under the grip of recession, having low
capacity utilisation and sharp fall in pro-
fits and profitability; and

(b} if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT  (SHRI  SIDDHISHWAR
PRASAD) : (a) Al present there is a sel-
back in demand for tractors and some of the
factorics arc working below capacity.

(b) Government feel that this is a tem-
porary phenomenon and that the demand
for tractors will pick up in the coming yeurs.

Production in Khadl and Village
Industries

1356. SHRI1 RAM PRAKASH ; Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state :

(a) whether there has recently been de-
cline in the production in Khadi and Village
Industries; and

(b} il s0, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT  (SHRI  SIDDHESHWAR
PRASAD) : (a) Mor, Sir.

(b) Docs not arise.
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H.AMLUT. Automatic Watches.

3357, SHRI BK. DASCHOWDHURY :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased 1o state

() whether HMUT. has started manu-

Facturing avtomatic walches; and

(hy il so, the expected annual production
thereof and the time by which they are like-
Iv 1o be made available 1o public and at

whil cost T

MINISTER IN THI
INDUSTRIAL DEVT -
SIDRDHESHWAR
stried

THE DLPUTY
MINISTRY Ol
LOPMINT  (SHRI
PRASAI : (a) HEMLT,

assembly of automate day and date wiest

Das  jusl
watches and the fist phase of manulacture
of components will be started shorily.

thi The annual production ol automat
day and date wrist watches by the watch
tactory (Factory Moo 11 at Bangalore would
he 200,000 wrist watches by 197778,
During the year 1972273 the company s
watch Tactory Noo 1 om
assemble 20,000 automatic day and date wrist
walches  out ol unported
These walches are expecied 1o be released
for sale a1 a price of Rs. W00 per waich
exclusive of taxes during October, 1972,

Hangalore will

conponenis.

Reorpgunization of e Dircetoraie of
Technical Development.

1356, SHRI BK. DASCHOWDHURY ¢
Will the Minister of INDUSTRIAL DEVE -
LOPMENT AND SCH NCE AND TECH-
NOLOGY be pleased 1o state ©

(@) whether Government have  chalhed
ol any programmie 1o reorganise the Dire-
torate of Technical Development: if so, the
reasons therefor: and

(h) the steps 1aken by Government in
this regard and the progress achieved?
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THE DEPUTY MINISTER IN TilI
MINISTRY OF INDUSTRIAL DI VI
T OPMENT  (SHRI  SIDDHISHW AL
PRASAD) : (a) No. Sir.

{b) Does not arise.

Hequest mmde by FElectronic Division of

Hindustan Aeronautics Limited for a Licence

to produce Tebevision Neccivers rejected by
Electronics ¢ ommission

1359. SHRI SARJOO PANDLY Wil
the PRIME MINISTE R be pleased o state

(a) whether the reguest made by the |lec.
tronics Division of the Hindustan Acronay-
ties Limited, for a heence to produce 1ele-
vision receivers was reiecled by the | leciro-
nics Commission ;

(b} il s0, the grounds on which the reguest
wirs rejected;

() whether the Hindusian
Limited has renewed s request for the e
cence; and

Acronantns

(d) if s0, whether the Flectronws O
mission 15 likely 1o reconsider s carlicr
decision in this regwid?

THE MINISTIR OF STATE IN THI
MINISTRY OF HOMI AL AIRS (SHRI
K.C. PANT) : (a)and (h). In response 1o
Press Note issued by the Depariment inuit.
ing applications from  prospecine  cnties
preneurs 1o set up a total capacity of e
200,000 TV sets per vear Hindustan Acro-
nautics Ltd., Hyderabad (HALL 2 wholly
Central Government owned Public Sector
Undertaking, had also apphed along with
others. for manufaciure ol ielevision seis
and TV compuonents,  The | lectionics
Commission alter tabing inle account all
aspects of the case recommended 1o the
I icensing Commuitice rejection of the apphi-
cation of HAL for the manufucture of T4
wis for the following muin reason. ——

(1) Electronics  Corporation of  India
Lid., Hyderabad (FCILy abo 4
wholly Central Government owned
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Public Sector Undertaking, has been
licensed for a capacity of 20,000
TV sets per annum; this was mainly
because ECIL had earlicr been li-
censed for manufacture of Closed
Circuit TY systems, (CCTV) and
TV sets for the Satellite Instructional
and Television Experiment (SITE)
programme. ECIL produces elee-
tronic items of a general nature and
has a marketing/sales organisation
being developed for this.

(ii) Andhra Pradesh Small Scale Indus-
trics Development Corporation, a
wholly owned State Government
Undertaking. has been accorded
approval for manufacture of 5,000
T.V. sets per annum. This was Lo
support the Small Scale Sector in
Andhra Pradesh.

No TV Station is planned 1o be set
up in Andhra Pradesh in the Fourth
Plan Period. A capacity of 25,000
sets has been sanctioned for produc-
tion in Andhra Pradesh out of a total
capacity of 2,248,000 sets sanctioned
for the whole of India,

(iii)

HAL Hyderabad manufacture highly
sophisticated clectronics  equipments  al
present entirely for defence purposes. A
letter of intent has been given to them for
manufacture of special TY components which
involve sophisticated technology.

(¢) and (d). HAL's renewed request for
the licence for manufacture of TV sels is
under the consideration of the Electro-
nics Commission.

Committee to examine Government Policy
on Advertisemenis

1160, SHRI SARJOO PANDEY : Will
the Minisier of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether there have been frequent
complaints from newspapers regarding
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Government's policy on advertisements’
and

(b) if so, whether Government intend to
appoint a Commitiee 1o examine the present
policy on advertisements?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING  (SHRI DHARAM
BIR SINHA) : () No, Sir.

(b) Docs not arise.

Shortage of Raw Materials in Small Seale
Industries.

3361 SHRIS. A. MURUGANATNHAM:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) whether stoppage of production or
under-utilisation  of  capacity in  several
large units is posing a problem to thousands
of ancillary units in the small scale sector;

(b) whether shortage of vilal raw malerials
is also affecting production in the small
scale sector; and

(¢) il so, the steps being taken to solve
these problems?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) The problem, so far, has
nol caused any greal concern to the small
scale sector.

(b) and (c). The supply of raw material,
imported as well as indigenous, has cons-
tantly been on the increase.  Steps are being
taken to further enhance the allocation of
raw-material 1o the small scale sector to
cnsure larger utilisation of capacity in this
sector.

Setting up of 3 Technology and Patent Data
Bank

3362, SHR1 S, A. MURUGANA-
NTHAM : Will the Minister of CLENCE
AND TECHNOLOGY be pleased to state :
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(a) whether there is a proposal 1o set up
a technology and patent data bank to collect,
collate and disseminate information about
science and technology; and on most mo-
dern lines; and

(b} if so, the main features thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM) = (a) and (b). Yes. A Commitiee
has been comstituted 1o work out the
details.

Applications for setting up of Industries in
Backward Areas of Bihor

31364, SHRI AMUNA PRASAD MAN-
DAL : Will he Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased (o state :

(a) whether Government have received
any applications for setting up industries in
the backward Districts of Bihar during the
currenl yecar,

(b) if so, the number of applications
received and the type ol industries proposed
tr be set up there;

(c) whether licences and letters of in-
tent have been issued to the applicants and
il so, the names thereof: and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) Seven (upto 31-7-72) for items such as
wheat products, iron & steel pipes, high
tensile steel wires and woollen tulted car-
pets.

(c) and (d). Out of the seven applications,

onc hus been rejected and the remaining
six are under consideration.
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A.LR. Tralls behind Radlo Pakistan

3365. SHRI P. K. DFO : Will the Minis-
ter of INFORMATION AND BROAD-
CASTING  be pleased 1o state :

(a) whether attention of Government
has been invited to a report in the Mother-
land dated the 20ith June, 1972 under the
caption ‘AIR Trails behind Radio Pakis-
tan, ; and

(b) if 30, the reaction of Goveinment in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING  (SHRI DHARAM
BIR SINHA) :(a) Yes, Sir.

(b) Government have noted a gencial
toning down of hostile broadcasts fiom
Radio Pakistan. However, some instances
of violation of the agreement on cessation
of hostile propaganda have been brought
to the notice of th: Pakistan Govern-
menl,

Utilisation of Idle Capacity In 54
Industrics

3366, SHRI P K. DEO @ Will the Minis-
ter of INDUSTRIAL DEVELOPMINT
AND SCIENCE AND TECHNOLOGY
be pleased to state :

(a) the total idle capacity in 54 sclecied
indusiries in the country;

(b) the percentage of utilisation of the
indusuial capacity in the entire Private
Sector; and

(c) the steps, il any. proposed 1o bhe
taken by Government for full utilisation
of industrisl capacity in the counuly in
both public and private sectors?

THE DEPUTY MINISTER IN THI
MINISTRY 0OF INDUSTRIAL DEVI-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). A stalcment based
on 1ecords maintained by the Dircclorate
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General of Technical Development, is laid
on the Table of the House. [Placed in Li-
brary. See No. LT-3493/72).

(¢) Sicps for fuller wiilisation of the ins-
talled capacity in various industrics initiated
by the Government are :—

(i) Permission for doubling of capacity!
multishift working in 54 sclecled
indusiries. Undertakings  which
had been licensed on single o double
shift basis in the specified industries
have been permitted to maximise
wiilisation of their capacity. In
other cases, they have been permitied
o increase their production upto
100°, of the licensed capacity sub-
jeet 1o certain  conditions. This
facility is freely granted 10 all except
the larger houses and foreign firms
whao have to apply for such facility
lo a specially constituted Task Foree
in the Ministiy of Industrial Develop-
ment Tor consideration of their cases
on merit.

(i1} Indusirial undertakings have been
permitted o diversify their produc-
tion for the manufacture of new ar-
ticles 1o the extent of 25% of the
livensed capacity without the for-
mality of obtaining an  industrial
licence, subject to certain conditions.

(i1i) Increased licensine of imported sicel
and other raw materials for increas-
ing capacity utilisation by industry.

(iv) Increased investment outlay on Plan

projects.

In respect of the public sector,
additional measures include diversi-
fication, expori-oricntation, efficient
maintenance and management, ini-
port of cssential components and
material nol indigenously available
and better uraining and facilities for
labour.

vl
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Dispersal of Industries

1367. SHRI K. KODANDA RAMI RED-
DY : Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to siate :

{a) whether Government are aware that
concentration of industries in a few places
has created more problems than solving
any; and

(b) whether Government are thinking of
any lar reaching modifications while sanc-
tioning new indusiries?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT  (SHR1  SIDDHESHWAR
PRASAD) : (a) and (b) . Government [ully
recognises the pesd fon avoiding concentra-
tion of industries in a few places. Paia-
graph 15 of the Industiial Policy Resolution
of the 30th April, 1956, reiterates Govern-
ment’s intention that industrialisation should
benelit the economy of the country as a
whole, and that disparities in the levels of
development between different arcas and
regions in the country should be  progres-
sively reduced as far as possible. It has
been the constant endeavour of the Govern-
ment 1o translate this policy into action.
In liensing new capacities, areas which
are deficient in certain lines of manufacture
are given special preference in the establish-
ment of new capacities in those lines.  As
far as is possible and feasible, weightage is
always given to applications from backward
regions.  Schemes of outright subsidy and
concessional finance from public financial
institutions have been initiated for selected
backward districts.

Relaxation in enforcement of Law in cases
of Trials of the Surrendered Dacoits
336K, SHRI 5. C. SAMANTA : Will the
Minister of HOME AFFAIRS be pleased
lostale
(a) whether any approach has been made
by the State Government of Madhya Pra-



217 Written Answers
desh for the relaxation in the enforcement
of law in the cases of dacoits who have sur-
rendered voluntarily and are now facing
trials of various offences commiticd by them;
and

(b} if so, in what manner would such re-
laxation be possible?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) No. Sir.

(b) Does not arise.

Sufficiency of Telephone and Telegraph equip-
ment and losses suffered due to its pilferage

3369. SHRI S. C. SAMANTA : Will the
Minister of COMMUNICATIONS be
pleased to state :

(2) how long Government will take to
meet the demands fully of Telephone and
Tiicgraph wires and other equipments; and

(b) the losses suffred by Gowernment
on account of pilferages in 1970-71, 1971-
72 and upto the 30h June, 19727

THIEE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : )
The two major sources of supply of Tele-
communications stores and equipment viz,
171 and HCL arc in the process of conti-
nuous  expansion.  Under  the HCL &
2nd cable factory is being opencd at Hy-
derabad and the caisting cable factors at
Rupnarainpur is being cxpanded.  Under
the ITT a 2nd transmission factory has been
set up at Naini, a 2nd instruments factory
is being set up at Maini and a 2nd switch-
ing factory is under active consideration,
“There are, however, shortapes in raw maler-
jals including steer, aluminium, sine ele.
and of electronic and other components
etc and it may take a considerable time be-
fore Government is able 1o fully mest the
demand for telecommunication stores and
cquipment indigenously, The  Guvern-
ment has appointed a high-power Commit-
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tee under the Chairmanship of Shri M. .
Pathak Member, Planning Commission
to make & long-term sludy of the needs of
teleccommunicalion Stores and equipmsznt
and draw up recommendations for incroas-
ing the indigenous production capacities.,
On receipt of the recommendations of this
Committee suitable actions would be initiat-
ed.

ib) Losses during 1970-71 :
Rs. 2,97,09.211

Losses suffered in 1971-72 (upro 30th  June
1972) :
Rs. 1,85.60,535.

Import of used Plams for West Germany
and Japan

3370. SHR1 HARI KISHORT. SINGH :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to stale :

{a) wheiher Government have any pro-
posal to import and instal used plants from
West Germany and Japan to manufaciure
labour intensive products;

by if se, the main features thereof; and

() whether Governmient have taken any
decision authorising  private sector indus-
tries 1o cnter inle negoliations on these
proposals?

DEPUTY MINISTER IN THE

INDUSTRIAL DEVE-
SIDDHESHWAR

THIE
MINISTRY OF
LOPMENT  (SHRI
PRASALY @ tay N, Sir

(k) The question Joes not aree,

1) As and when applications from pri-
vaie parties for import of used plants are
received, they are considered on merits.

Control on Cement

3371, SHRI HARI KISHORE SINGH :
Will the Minister of INDUSTRIAL DLVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:



219 Written Awiwers

(a) whether Government have any pro-
posal under consideration 1o recontrol the
price and distribution of cement in the coun-
try in vicw of its shortage; and

(b) il not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DFEVE-
LOPMENT  (SHRI  SIDDHESHWAR
PRASAD) : (a) and (b). The price and dis-
tribution of cement in the country is already
under formal control with effect from the Ist
January, 1968 in terms of the Cement Con-
trol Order, 1967, as amended from time to
time.

Shortage of Automobile, Batteries, Tyres and
Tubes

3372. SHRI HARI KISHORE SINGH :
‘Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) whether there is a shortage of automo-
bile batterics and automobil s 1yres and tubes
in the couniry;

(b} whether any attempt has been made
by Government to increase the production
of automobile tyres and tubes in the public
sector; and

(¢) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR1 SIDDHESHWAR
PRASAD) : (a) There is no shortage of
automobile batteries. Some shorlage in
the case of truck and bus tyres was felt
particularly during the emergency. The
Tyre Companies were asked to step up the
production by working on Sundays and
holidays, as a result of which, the produc-
tion was stepped up. Balancing equipments
such as moulds and presses for the manu-
facture of Truck tyres were also allowed 1o
be imported 10 further increase the produc-
tion in this category. Still there have been
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complaints regarding the non-availability
of Truck Tyres from certain  quaricrs.
There is no shortage in other types of Tyres,
Sectting up of additional capacity for the
manufacture of tyres (including truck and
bus tyres) has also been approved by Gio-
vernment to meet future demands.

(b) and (¢). Government are considering
whether a Joint Venture by both the Central
Government and the Stale Governments
could be set up for the manufacture of auto-
mobile Tyres and Tubes and also whether
the Technical know-how could be develop-
cdin a Centralised agency. These proposals
are, however, in a very preliminary stage of
consideration.

Heduction in Income Disparities

3373, SHRI PRAVINSINH SOLANKI :
Will the Minister of PLANNING be pleasod
to siate :

(a) whether there has been any reduction
in income disparities as a result of different
measures adopted by Gowvernment; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING  (SHRI
MOHAN DHARIA) : (a) The Report of
Mahalanobis Committee which is the latest
official study on the changes in income
distribution states as follows :—

“1t has not been possible for the Commit-
tee to pronounce a definite judge-
ment, even of a broad nature, on the
changes in income distribution.
However, it can be stated that there
is mo clear indication of & significant
change in income distribution over the
Plan decade™. (1950-51 10 1960-
61).

(b) Scveral measures including ceriain
instilutional ref the develop of
agriculture and small and village indusiries
and special programmes for the weaker
soctions were laken in the earlier plans to
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reduce income disparities.  Hut no marked
improvement in income distribution could
oceur because of greater emphasis on in-
crease in GNP heavy investments and
quicker industrialisation.  The slow rate of
growth of the ceonomy, the Limited impact
of fiscal policies in redistributing incomes
and wealth and the rise in prices have been
other contributory factors.

+ Small
Del

Complaint against A

ndustries Service Institute, New

3374, SHRI CHANDRIKA PRASAD :
W the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleascd to refer to the reply
given to Unstarred Question No. 1247 on
19th April, 1972 regarding the complaints
againsl Assistant Director in the Small
Tndustries Service Institute and state what
further progress has heen made in the matter
so far?

THE DFPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT  (SHRI  SIDDHFSHWAR
PRASAID) : The explanation of the officer
has been referred to the Central Vigilance
Commussion for adv ce and fur her a2 i on
will be taken on the hasis of their ad-
vice.

Release of Prisoners to mark the Independence
Silver Jublice Celebrutions

3175, SHRI K. KODANDA RAMI
REDDY : Will the Minister of HOME AF-
FAIRS be pleased to state ©

ta) whether Government had taken any
decision regarding the grant of remission
o prisoners to mark the Independence Sil-
ver Jubilee celebrations; and

{b) if 5o, the main features thereol and
categories of prisoners concerned®

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI

BHADRA 1, 1894 (SAA 4
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F. H. MOHSING @ (@) Yes. Sir. Nece ssury
orders for the grant of remission to prisoners
on the occasion of Twentyfifth Independence
Jayanti were issued on 27th July, 1972,

(b) The main leatures of these orders
are :--

(1) The remission s allowed on a shiding
scale:

12) The following categories of prisoners
are cligible for renuission -

(i) prisoners undergoing  sentence in
jails in Union territorics.

(i) prisoncrs  undergoing  sentence in
State jails who were convicted for
offences against the law relating to
matters to which executive powers
of the Union extends.

(i) As repards  prisoners  undergoing
senlence in Slate jails, who were
convicted for offences sgainst the
State Law, the State Governmenis
were requested that if there be no
objection, they may consider the de-
sirability of granting remission 1o
then on the same scale,

{3) The Tollowing categories of prisoners
are not eligible for remission under those
orders [ —

(1) Detenus of any class;

{ii) Prisoncrs convicled by court mar-

tial;

(1i1) Prisoners convicled for offences un-

der the (fficial Secret Act, sections
2 & 3 of the Criminal Law Amend-
ment Act, various sections of the
Indian Penal Code, Forcigners Act
and Pass Port Act,

A and D: jon from Natlonal
Undon of Calcwita Telephones
31376. SHR1 PRIYA RANJAN DAS

MUNSI : Will the Minster of COMMU-
NICATIONS be pleased to state :
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(a) whether the Ministry has received a
memorandum and a deputation from the
National Union of Calcutta Telephones;
and

(b) if 80, the nature of the memorandum
and action taken by the Ministry in this re-
pard?

THE MINISTIR OF COMMUNICA-
TIONS (SHRT H. N. BAHUGUNA) : (a)
Only  memorandum was received from
the National Union of Telegraph Engincer-
ing Employees Class (11, Caleutta (Tele-
phones) Branch.

(b) The memorandum conlained de-
mands relaling 1o the service conditions
such as fixation of pay scale for wiremen,
overtime Lo stall and rotational transfcrs
ete. In accordance withthe prescribed chan-
nel of communication between the Adminis-
tration and the stafl. memoranda/representa-
tions received from the recognized Central
UnionsfAssociations only are required to
be examined at the PAT Board level for
taking nmecossary  awtion.  Memoranda re-
presentations from Aranch UnionajAssocia-
tions are required to b: examined at the
appropriate lower level.  As such the me-
morandum in quastion was forwarded o
th: G.M.T. Calcutta for necessary aclion
and sending reply Lo the Union.

Public Scctor Fuctories In Punjab

3377 SHRI PRABODH CHANDRA :
Will the Minnster of INDUSTRIAL DEVE-
LOPMUENT AND SCHNCE AND TECH -
NOLOGY be pleased o state

{2} whether Government have any plans
to build-up som: fa:tories in Public Sector
in Punjb. and

(b} if so, the nature thereofT

THE . DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT  (SHRI  SIDDHESHWAR
PRASAD) : (a) und (b). There is so far no
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decision to sct up any ncw industrial pro-
ject in the Central Public sector in Punjab.
However, a proposal for the expansion ol
Nangal Ferliliser Factory is under considera-
tion.

Public Telephonc bonths in Delhi

J378. DR. SANKATA PRASAD : Will
the Minister of COMMUNICATIONS be
pleased 1o state :

(a) whether Government have not been
able to make public Telephone boaths avail-
able in all aress ol D:lhi so far; and

(b} if s0, the reasons therefor and the time
by which it would be done?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) :
(a) Government have been able to provide
PCO booths in areas of Delhi wherever these
have been Tound justificd and  feasible.

(b) Does not arisc.

Ceiling on  Monopolics and Big Business
Huonses

3379, SHRI BANAMAILI PATNAIK :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND THCH-
NOLOGY be pleased to state :

a) whether the desirability of placing o
ceiline on monopolics and big business houses
with a view to increase production has been
considered ;

(k) i siv, with what reenlt<: and

{¢) the steps proposed to be taken in this
direction?

THE DUEPUTY MINISTER IN THL
MINISTRY OF INDUSTRIAL DEVL-
LOPMENT  (SHRI  SIDDHESHWAR

PRASAD : (a) to (c). Govermment have
alrewdy adopted the policy of preventing
growth of monopolics and concentration
of wealth in a few hands, The Govern-
ment’s revised industrizl lwensing pohicy
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announced in February, 1970 and the intro-
duction of the Monopolies and Restrictive
Trade Practices Act are sleps laken in that
direction.

13.35 hrs.
PAPERS LAID ON THE TABLE

STATEMENT RE. DACOITY IN Buxar-Dzuiu
Express Train

THE  MINISTER OF RAILWAYS
(SHRI T. A, PAI): | beg to lay on the Table
a statement regarding dacoily in train No.
55 up Buxar - Delhi Express between pil-
khua and Dasna Railway Stations of Not-
thern Railway on the 20th August, 1972,
[Placed in Library. See No. LT-3475/72).

NUTIFICATIONS  UNDER  INoian TELe-
GRAPH ACT
THE DEPUTY MINISTER IN THE

MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA g’&:'
behall of Shri H. N. Bahuguna, 1btg o
lay on the Table a copy each of the follow-
ing Motifications (Hindi and English ver-
sions) under sub-section (5) of section,7 of

the Indian Telegraph Act, 1885 -

(1) The Indian Telegraph (Sixth Amend-
ment) Rules, 1972, published in Noti-
fication No. G.S.R. 319 (E) in
Gazetie of India dated the 4th July,
1972

(2) The Indian Telegraph (Second Amend-
ment) Rules, 1972, published in
Notificaiion No. G.5.R. K1l
Gazette of India dated the 1st July,
1972,

[Placed in Library. See No. LT-3476/72].

NoTiFficaTion unper Pemsonal Insumies
(Comr. INs.) AcT
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I beg 1o lay on 1he Table a copy each of the
following Notifications (Hindi and English
versions) under section 24 of the Personal
Injurics (Compensation Insurance) Act,
1963 :-

(1) Personal Injurics  (Compensation
Inswance) Rules, 1972, published
in Notification No. 5.0. 377 (E) in
Gazette of India dated the 25th May,
1972,

(2) The Personal Injuries (Compensation
Insurance ) Scheme, 1972, published
in Notification No. 8.0. 37 (E) n
Gazelte India dated the 5th May,
1972,

(3) The personal Injuries (Compensation
Insurance)  Amendmen’' | Scheme,
; 1972, published in  Notification
/Nu, S 0. 500 (E) in Gazctie,

of India dawed the 22nd July, 1972,

(4) The Personal Injuries (Compensation
Insurance) Amendment Rules, 1972,
published in Notification No. 5.0,
501 (F) in Gazette of India dated the
22nd July, 1972.

[Placed in Library. See. No. LT-3471/72]

D

ANNUAL REPORT OF THE DEVELOPMENT
CoucTL FOR AUTOMOBILES ETC. UNDER In-
DUSTRIES (DEVELOPMENT AND REGULATION)

AcT

THE DEPUTY MINISTER IN THE

in MINISTRY OF INDUSTRIAL DEVELOP-

MENT (SHRI SIDDHLESWAR

PRASAD): 1 beg to lay on the Table a copy

of the Annual Report (Hindi and English
the Development Council
for Automobiles, Automabiles Ancillary In-
Vehicle ladustries,

THE DEPUTY MINISTER IN THE Tractors, Earthmoving Equipment and In-

MINISTRY OF LABOUR AND REHABI-
LITATION(SHRI BALGOVINDVERM

On behall of
41 LSS [72—9

ternal Combustion Engines for the year

1970-71, under sub-section (4) of section

Shri R. K. Khadilkar,. 7 of the Indusiiics ( Development and Regu-
N i
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[Shri Siddheswar Prasad]

lation) Act, 1951. (Placed in Library. See
No. LT-3478/72)

ANNUAL RepoRT OF THE E.S.I.C.

SHRI BALGOVIND YERMA : beg to lay
on the Table a copy of the Annual Report
(Hindi and English versions) of the Emplo-
yees' State Insurance Corporation for the
year 1970-71, under section 36 of the Em-
ployees® State Insurance Act, 1948, |[placed
in Library. See No. LT 3479/72)

13.36 brs.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, T have to report the
following message reccived from the Se-
cremary of Rajya Sabha :-

‘I am directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on Monday, the 21st August,
1972, passed the enclosed motion
concurring in the recommendation
of the Lok Sabha that the Rajya
Sabha do join in the Joint Com-
mittee o1 the Houses on the
Distwibed Arcas (Special Couits)
Bill, 1972. The mnames of the
members nominated by the Rajya
Sabha 1o serve on the said Joint
Committee are set out in the
mation.

MOTION

“That this House concurs in the recom-
mendation of the Lok Sabha that the Rajya
Sabha do join in the Joint Committee of the
Houses on the Bill to provide for the Speedy
trial of certain offences in certain areas and
for matters connecled therewith, and resol-
wes that the following members of the
Rajya Sabha be nominated to serve on the
said Joint Committee :

1. Shri Yogendra Shaima
2. Shii M, S, Abdul Khader
3. Shii Veerendra Patil

b

Dr. Bhai Mahavir

Shri  lbrahimbahai Kasambhai
Kalania

Shri S. B. Bobdey

Shri MNabin Chandra Buragohain
Shri Bhola Paswan Shastri

Shri Ranbir Singh

10. Shri Sikandar Ali Wajd

11, Shri Sitaram Singh

12, Shri Hamid Ali Schamanad

13, Shii Mahendra Mohan Choudhury
14, Shri Todak Basar

15. Shrimati Sita Devi®

L]

L B

»

1338 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SEVENTEENTH REPORT
SHRI G. G. SWELL (Autonomous
Districts) : 1 beg to present the Seventeenth
Report of the Commiltee on Private
Members® Bills and Resolution.

COMPANIES (AMENDMENT)

BILL
THE MINISTER OF COMPANY

AFFAIRS ( SHR1 RAGHUNATHA
REDDY) : I beg to move :

“That the Bill further to amend the Com-
panies Act, 1956, the Securities Contracts
(Regulation) Act, 1956 and the Monopo-
lies and Restiictive Trade Practices Act,
1969, be referred to a Joint Commitlee of
the Houses consisting of 45 members, 30
fiom this House, namely :—

(1) Shi Syed Ahmed Aga

(2) Shui Bedabrata Barua

(3) Shri HK.L. Bhagat

(4) Shri Somnath Chatterjee

(% Shri Tridib Chaudhuri

(6) Shri Khemchandbhai Chavda

(M Shri C. Chittibabu

(8) Shri S.R. Damani

(9) Shri C.C. Desai

(10) Shri G.C. Dixit
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Shrimati Yijeyalakshmi

Shri Popatlal M. Joshi

Shri Ramachandran Kadannapalli

Shri Baburao Jangluji Kale

Shri Jagannath Mishra

Shri Surendra Mohanty

Shri Priya Ranjan Das Munsi

Shri D.K. Panda

an
(12)
(3
(14)
(15)
16
an
(18)
(19
(20)
()
22
23
(24)
2
126)
n
(28)

Shri H.M. Patel
Shri S.B.P. Pattabhi Rama Rao
Shri R. Balakrishna Pillai
Shii Jagannath Rao
Shii Bishwanath Roy
Shri P.M. Sayeed
Shri Nawal Kishore Sharma
Shri R.R. Sharma
(29) Shri P. Ranganatha Shenoy
(30) Shii R.K. Sinha
and 15 members from Rajya Sabha;

that in ordar to constitute & sitting of the
Joint Committee, the quorum shall be one
third of the total number of membars of the
Joint Committee;

that the Committee shall make a report to
this House by the first day of the next session;
that in other respects the Rules of Procedure
of this House relating to Parliamentary
Committees shall apply with such varia-
tions and madifications as the Speaker
may make; and

that this House do recommend to Rajya
Sabha that Rajya Sabha do join the said
Joint Committee and Communicate to this
House the names of 15 members to be
appointed by Rajya Sabha 1o the Joint
Commitiee.™

MR. SPEAKER : It was decided in the
Butiness Advisory Commitiee that this may
bodisposed of without any discussion and
the Select Committes will go inlo every
thing.

SHR1 JYOTIRMOY BOSU (Diamond
Harbwur) : Just 1 want to make a briel
submission.
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MR. SPEAKER : Don't do it when we
have decided in the BAC....

SHRI JYOTIRMOY BOSU : There are
some things very confusing in the Bill,
somothing contradictory. It is not very
clear,

i ' “MR. SPEAKER : What?
Shri Narsingh Marain Pandey
Prof. Madhu Dfjandavate “-' SHRI JYOTIRMOY BOSU : I will

read it out.

MR. SPEAKER : When it goes to the
Committoe, you can mention these things.

SHRI1 JYOTIRMOY BOSU : How can I,
1 cannot appear before the Committes,

1 have made a submission to you hefore

11 O'dock. The question is: I refer to
clause 204A which says :

*“{1y Except with the previous approval
of the —

(8) company in gencral meeting, and
(b) Central Government,

No company shall, during a period of
five years from the commencoment of the
Companies (Amendment) Act, 1972, appo-
int as secretary, consultant or adviser or
to any other office, by whatover name called,
any individual, firm or body corporate
who, or which, had before the 3rd day of
April, 1970, been—

i) holding office as the managiog agent
or secretaries and treasurers of Lhe comp-
any; or

(ii) any mssociate of the managing agonis
of secretaries and treasurers of such
company.

Provided that whire any such appoint-
ment has been made before the commence-
ment of the Companies (Amendment)
Act, 1972, no such appointment shall be
continued by the company after a period of
six months from such commencement
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SHRIJYOTIRMOY BOSU : After five

{Shri Jyotirmoy Bosu]
unless such appointmest has been approved
by the n I ing and the
Central Goverament before the expiry of the
sald perlod”.

Now [ want only to ask a question. What
will happen after five years?

Ono more submission. What is the ob-
ject of bringing this Bill 7 These large
monopoly houses, in the courss of four
years, have increased their wealth by as much
as 76%;. The Mafatlals which has an assot
of R+.92 crores in 1969, to- day has assats of
Rs. 156 crores. Tatas whose assets wero
only Rs. 505 crores, to-day they have assets
worth Rs. 638 crores. Tho rise is 29%.
With 76%; growth the ind ustry is not produc-
ing anything, but they aro getting fatter.

These two things he may make cloar.

MR. SPEAKER : These matters can
always be considered by the Select
Committee. How can the Minister commil
himsell? Let it go to the Commiitee. Why
do you want to prejudge everything?

SHRI RAGHUNATHA REDDY : I can
assure the hon. Member that these matters
will be fully gone into by the Committes.

SHRI1 JYOTIRMOY BOSU : I have
pointed out an anomally.

MR. SPEAKER : The Minister says that
the commitiee will consider these things.

SHRI JYOTIRMOY BOSU : A Bill has
beon brought before the House,

As a member of the House, when I
see something which is confusing and which
is not clear, I have a right to point it oul.
Lot the Minister make a salatement.

SHRI RAGHUNATHA REDDY : The
language of the Bill is very clear. The ques-
tions that have been raised by the hon,
Member would be amply taken into consi-
deration by the Commitice and if any im-

provemont is necessary, it will be done.

years 7

MR. SPEAKER He is fond of talking.
What to do?

SHRI SEZHIYAN (Kumbakonam) : This
is not a good procodure that as it has
beon decided in the BAC, it may be
straightway referred to the Select Com-
mittee. This is not a happy precedent be-
cause the Select Committee should know
the mind of the House also. Also, this
should not be taken as precedent for future,
The Bills should not be referred to  Select
Committec as a routine without a discussion
here because they would like to know the
mind of the House.

MR. SPEAKER : I put it because it was
decided to rofer it to the Select Committes
without discussion. But if you want to
oppose it, you are very welcome, We cannot
override the Rules. They are always there, It
is just because of your mutual understanding
that I did it. But if you do not want to
implement it, then we will have a discussion.

SHRI JYOTIRMOY BOSU : When the
Minister moves a Bill and I find something
wrong and [ ask him to make a statement,
you do not allow it

MR. SPEAKER : You yourselfl were
there in the PAC.
Now, the question is :

“That the Bill further to amend the Com-
panics Act, 1956, the Securities
Contracts (Regulation) Act, 1956
and the Monopolies and Restrictive
Trade Practices Act, 1969, be referred
to a Joint Commitiee of the Houses
consisting of 45 membcrs, 30 from
this House, namely :—

(1) Shri Syed Ahmed Aga

(2) Shri Bodabrata Barua

(3) Shri HK.L. Bhagat

(4) Shri Somnath Chalterje

(%) Shri Tridib Chaudhuri

(6) Shri Khemchandbhai Chavda
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Shri C. Chittibabu
Shri S R. Damani
Shri C.C. Deosai

Shri G.C. Dixit

Shrimati V. Jeyalakshmi

Shri Popatlal M. Joshi
Shri Ramachandran Kadannapalli
Shri Baburao Jangluji Kale

Shri Jagannath Mishra

Shri Surendra Mohanty

Shri Priya Ranjan Das Munsi

Shri D.K. Panda
Shri Narsingh Narain Pandey

Prof. Madhu Dandavate

Shri H.M. Patel

Shri §.B.P. Pattabhi Rama Rao

Shri R. Balakrishna Pillai

Shri Jagannath Rao

(25) Shri Bishwanath Roy

(26) Shri P.M. Sayeed

(27) Shri Nawal Kihsore Sharma

(28) Shri R.R. Sharma

(29) Shri P. Ranganatha Shenoy

(30) Shri R.K. Sinha
and 15 members from Rajya Sabha;

that in order to constitute a sitting of the

Joint Committeo, the quorum shall be one-
third of the total number of members of
the Joint Committes;

that the Committee shall make a report 1o
this House by the first day of the next
session;

m
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that in other reipects the Ruks of Pro-
cedure of this House relating to Parlia-
mentary Commitiess shall apply with such
variations and modifications as the Speaker
may make; and

that this House do recommend to Rajya
Sabha that Rajya Sabha do join the said
Joint Committee and communicate o this
House the names of 15 members 1o be
appointed by Rajya Sabha to the Joint
Committee."
The motion was adopred.

*Moved with fhe nnwmnmﬂallon of the President

Bill
13,46 hrs.
ANTIQUITI ES AND ART TREASURES
BILL

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : Ibeg
to move*

*“That the Bill to regulatc the export trade
in antiquities and art treasures, to
provide forthe prevention of smuggl-
ing of, and fraudulent dealings in,
antiguities, to provide for the com-
pulsory acquisition of antiquitics and
art treasures for prescrvation in
public places and to provide for
certain other matters  connected
therewith or incidental or ancillary
thereto, be taken into consideration.”

1347 hrs.
[MR. DEPUTY-SPEAKER in the Chair)

Our country has had along and dis-
tinguished history and Ty, we have in
our land a very large number of objects of
art and representalions of the progress
achieved by the Indian people through the
ages. This valuable heritage of the nalion
has to be protecied and preserved by us
aguinst destruction or smuggling oul.
Whether it is in the filed of arl or architec.
tures, sculptures, painting, mecial-works
or woodcrafts or ¢ven in the case of
manuscripts there are objects of art which
have to be preserved from vandalism,
Unfortunately, ows country has suffered
cruelly, particularly, since certain rich indi-
viduals mainly abroad but, 1o some extent,
even in this country, have considered it
fashionable to acquirc art objects and to
treat them as private property and there-
fore, thcy have encouraged this despolit-
ation of monuments or disposals of price-
less picces of paintings. Thefts of sculptures
from monuments like the bracket figures
from the magnificent Khajuraho iemples or
mn:hmllmg away of sculptures from other
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monuments have been reported from time to
time. The House will recall the public ind-
ignation over the report that one of the price-
less pieces of Mataraj is being sold in New
York and everyone is rightly feeling deeply
concerned about it.

Therefore, ever since the dawn of Inde-
pendence, there has been an attempt (o bring
this situation under control and as far back
as 1947, an Act called the Antiquities
(Export Control) Act, 1947 was passed to
check and control the export of antiquities.
This Act, together with the Treausure Trove
Act of 1878, the Ancient Monuments Pre-

servation Act (VII of 1904), 1904, Ancient '

M, Arch

ical Sites and
Remains Act, 1958, and Customs Act, 1962
helped to protect the cultural heritage and to
control the export of antiguitics to a limited
cxlent.

The administrative and legal lacunac in
thesc Acts became obvious because of large-
scale thelts and smugglingof art objects
out side the country.

It is indeed most regretiable to find that
objects either stolen from Indian Muscums
or removed from prolected Monuments or
private Temples have found their way ab-
road and some of them have been exhibited
in public museums of those countrics.

The Indian Delegation raised this matter
in the UNESCO Convention on the Theft
of Cultural Property and, in spite of the
fact that many countries like our own, who
hive bixn suT:ring from such vandalism
have raised their voice, and a somewhat dilu-
ted convention has been approved, some of
h: my:dewe'arzd countries are draging
their feet in the matter.

Therefore, it was considered necessary
to bring in a comprehensive picce of legis-
lation on antiquities so as to plug as far as
possible the loopholes and to gear up the
administrative and executive machinery.

This Bill, which I commend to the House,
has been brought up on the basis of various
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decisions which have been made outside
the House as well as inside the House.

Several hon. Members had sought from
lime to time leave to introduce Bill's to
remedy the existing situation. My hon.
friecnd Dr. Raghubir Singh had given a
notice in the Rajya Sabha about the Anti-
quities (Export Control) Amendment
Billf1957. A similar notice was given by Shri
C.K. Bhattacharyya in the Lok Sabha in
1962. For some rcason or the other, these
Bills were not introduced in  Parliament.
Meanwhile the Government which had
been seized of the problem, sought to
introduce a Bill for this purpose in 1965.
Although it was introduced on the Tth
April, 1965 in the Lok Sabha, it could not
come up for consideration during the life-
time of the Third Lok Sabha.

In the meantime, another Bill was intro-
duced in the other House in 1967, but that
did not come up for consideration.

While the present Bill was being drafted,
all the concerned Ministries of the Govern-
ment of India were consulted. A draft of
the Bill as prepared by the Ministry of Law
and Justice was also circulated to all the
States and Union Territory Governments
in 1970 for their comments. All these
comments were examined and as a result
of further thinking, the present Bill includes
for the first time *Art Treasures' which, being
human works of art, having artistic and aes-
thetic value, also deserve to be protected.

Besides antiquities, manuscripls, records
and other documents, which are of
scientific, historical, literary or of aesthetic
value, have also been included now within
the purview of this Bill. But, we have
reduced in these cases the age limit and
brought it down Lo 75 years, so as to cover
all important matcrial of this calegory.

Now, Sir, the salient features of the Bill
arc as follows

(a) It seeks to regulate export trade in
antiquitics and art treasurcs on and
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from the commencement of this Act.
It provides that it shall not be lawful
for any person, other than the Cen-
tral Government or any authority
or agency authorised by the Central
Government in this behalf, to
cxport any antiquity or art
treasure.

(b) It seeks to regulate the internal trade
in antiquities by making it compul-
sory for those carrying on business
of selling and offering to szll anti-
quities to obtain a licence and to
maintain such records as may be
prescribed for the purpase.

(c) 1t also empowers the Central Govern-

ment to take over the internal wrade

in antiquities with effect from a fu-
ture date to the exclusion of others.

(d) It seeks to undertake registration of
specified types of antiquities (by
notification in Official Gazeite)
in p ion of pri and
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My only appeal is this. This Bill should
have been passed much earlict, but it has
been delayed. But, | am happy, I have the

honour and the privilege of presenting it to
the honourable House,

Sir, there may be shortcomings, as there
would be shoricomings in every other thing,
but I would beg of the honourable House
to approve of this Bill as Quickly as possible.
It is only afier the House has given its
approval that the rules can be framed and
that will take some time and there is no
lime 1o lose.

If there are any suggesiions for any
changes or amendments, we can look
after those things, and I would be prepared
to come to the House again. But 1 now re-
quest the House to approve of this Bill
without any further delay,

MR. DEPUTY-SPEAKER :
moved. :

Motion

“That the Bill 1o regulate the export
trade in antiquities and art treasures, to

institutions.

() The Bill seeks to empower the Central
Government to compulsorily acquire
antiquitics and art treasures for pre-
servation in a public place.

Lastly, (f) It finally socks to provide penal-
ties for offences in contravention
of the provisions of the Bill.

This is a Bill which the Government have
brought forward after full consultation.
This is also a matter on which the whole
country feels ised. Hon,
have quite rightly voiced their sentiments
and the sentiments of the people by express.
ing their concern whenever any theflt was
repoited. I therefore hope, Sir, that this
Bill will not be allowed to get iovolved in
any controversy.

provide for the pre of smuggling of,
and fraudulent dealings in, antiguities, to
provide for the compulsory acquisition of
antiquities and art treasures for preser-
vation in public places and to provide for
cefinin other matters connecied therewith
or incidental or ancillary thereto, be taken
into Consideration.”

There is an amendment in the name
of Shri Daga. Are you moving it

SHRI M. C. DAGA (Pali): Yes, I
am moving my amendment. [ beg to move:

*That the Bill to regulate the export
trade in antiquities and art treasures,
to provide for the prevention of
smuggling of and fraudulent dealings
in, antiquitics, to provide for the
compulsory  acquisition of anti-
quities and art treasures for pre-
servation in public places and 1o
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provide for certain other matters

connected therewith or incidental or
ancillary thercto, be referred to a
Select Committee consisting of 13
members, namely :

Shri S. M. Banerjee

Shri Samar Guha

Shri Purushottam Kakodkar

Dr. Karni Singh

Shri Raja Kulkarni

Shri Jagannath Mishra

Shri Shrikishan Modi

Shri Shyam Sunder Mohapatra

Shri H. N. Mukherjee

Shri Ramsahai Pandey

(11) Shri Arjun Sethi

(12) Prof. S. Nurul Hasan; and

{13) Shri M. C. Daga

with instructions to report by the first day
of the next session.”"(1)

SHRI MANORANJAN HAZRA (Aram-
bagh) : Mr. Deputy-Speaker, Sir, after a
long time of delay, this Bill has been in-
troduced at last by the hon. Minister.
Even in spite of this long delay, I would
congratulate him, if this Bill had been draf-
ted in an all-embrasing and comprehensive
manner, with a view to further the cause of
our cultural heritage along with the anti-
aquities and art treasures as has been des-
cribed in this Bill. But there isnothingabout
this. If anybody goes through this Bill, I
am sure, he will beable to find that the only
object of this Bill is to regulate the activities
of the smugglers and the fraudulent people
with a view to fulfil their commercial pur-
poses and not to further the cause of our
cultural heritage which we need at this
moment very badly.

Twenty-five long ycars have passed since
the attainment of our independence; but
still the Government has not applied its mind
to this mostimporiant national aspect for
our generation. Every day we read in the
newspaper that our antiquities are being
stolen. Just now, the hon. Minister has

m
2)
®
(4)
®
(6)
m
(8)
»
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referred to the case of Matarajamurthi
idol. It has been stolen from India and it has
been sold at New York. Now, it is worth
2 million dollers, Similarly, the statue of
Deity Chamba from Himachal Pradesh was
stolen some time ago and recovered in
Bombay while it was being sent 1o America.
This type of stealing is going on everywhere.
14.00 hrs.

1 would just cite a glaring example about
Murshidabad. A rare collection of curios,
china and paintings valued at well over Rs. 1
crore has mysteriously disappeared from
the Nawab Palace at Murshidabad, now
under the control of the West Bengal
Government. Some of the missing ilems are
of priceless historical value and roughly
fall into two categories. On the one hand,
antique Venctian and Ming vases, centu-
ries-old ornamental clocks, the Nawab's
silver-laced throne, huge cut-glass chande-
liers, oil painting by world masters and
bronze statues and other works of art,
all priceless, have been stolen. Also missing
are mundane items like copper plating from
lightning conductors and sundials, iron
railings, becons and rafiers from place
out-houses. The quality and size of the
stolen material rule out the theft being the
work of casual theives. 1 can cite more
examples like this, but as my time is short,
1 shall not go into them.

Now, 1 shall cite another very painful
story. Two centuries have elapsed since the
passing away of onc of India's great sons,
namely Raja Ram Mohun Roy. His bicente-
nary is being cclebrated througout the
country. It is & shame that his ancesiral
house is still being used for the police
barracks. During thesc long 25 years,” the
Government of India could not free this
house from the clutches of the police. This
is the example of how we are furthering the
cause of our cultural heritage.

There is & State Archacological Gallery
in West Bengal. It was started in 1962 by
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the then PWD Minister. It is a nice gallery
containing & nice collection. But the
antiquities and art treasures are in such a
place that nobody can go there. One con-

tributor to the Hindustan Standard has
writlen :

“The State Archacological Gallery,
treasure island at 33, Chittaranjan
Avenue, is visited by scholars from
all over the world. 1 cannot refrain
myscll from asking why the Govern-
ment is so indifferent towards its own
collection. It is housed in such an
unciean building and it looks like a
godown rather than a gallery of art.”

Thisis the reality with regard to our anti-
quities and art treasures. The hon, Minister
is a newcomer, but 1 hope that he will try
his best to perform this duty of protecting
our antiguities and art freasures.

Regarding the Kohinoor, you know that
it is now shining over the London tower.
We want to bring back this Kohinoor to
India. This is our national property. It is
high time that we bring back this Kohinoor
from the London tower to India. I urge the
Hon. Minister and 1 would request him to
take initiative in this matter, and we 'from
the Oppaosition will join hands with him and
strengthen his efforts to further the cause
of our antiquitics and art treasures,

Though this Bill does not come up to the

mark, yet with these words I support this
Bill.
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SHRIMATI GAYATRI DEVI OF JAI-
PUR (Jaipur) : Mr. Deputy-Speaker, while
1 welcome the main objective of this Bill,
I think there should be a few amendments
put into it because, as it stands, it is not
practical. I think everybody in this House
wishes to preserve India's antiguities,
whether they be in the form of art treasures,
manuscripts, paintings, building or any-
thing.

The Minister himsell referred to the fact
that a beautiful Natraj has been stolen
and that the statues in  the temples
of Khajuraho have also been pilfered.
1 should like to remind this House that it is
since independence that all this pilferage has
started taking place in our country. Prior
to that, when these treasurcs were looked
afler by their own owners, nothing was
touched. Khajuraho was in the Siate of
Panna. Under the rulers of Panna, not one
single stalue was stolen.

The previous speaker spoke about the
collection of the ex-Princes of India. It is
true that they have vasi collections, and had
they not been in India, we would probably
have had no cultural heritage. That is some-
thing we must remember, and we musi be
thankful to them for their coatribution
to India’s cultural heritage.

As far as Rajasthan is concerned, all the
archives from the state-19—have been taken
to Blkaner and dumped together. They
were previously lying on the floor. They
have now been arranged in some sort of
order, but 1 believe at the moment there is
nobody in the archaeological department to
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look after them. That is one thing I should
like to point out.

When 1 said that there should be some
amendments incorporated into the clauses,
1 meant to point out the fact that these
thefis have taken place since independence
and not prior 1o it. 1 have a feeling that it
was because before they were properly
Jooked afier by those who loved them and in
whose possession they were that we have
had not had any thefs of this type. Also
the beautiful cities of India were preserved
with their unique indigenous architecture,

Take, for instance, the city of Jaipur, It
was beautiful, until it was handed over to
the Congress Government. Now it is filthy.
The Director of Archaeology has not enough
money to be able to protect these monu-
ments. He cannot do anything. In front of
the Chatris, the t Mah

g of the ! is,
& row of shops is coming up. The Depart-
ment of Archaeology objected to this, but
the local government lets it go up, These
are things ancillary to this Bill and 1 would
beg of the Minister to look into them. They
say here that the Central Government will
make rules and then the States will adopt
them.

1 would beg of this House to pass a Bill
for the proper protection of all antiquitics
in India that are immoveable, 1 mean
palaces, temples, caves and so on  because
a1 the moment the protection is not adequate.
1 hope that you will help me in this. T
know about this. I can say about my own
home where | went 32 years ago @ Jaipur
was perhaps the most beautiful city in the
world. Today it is perhaps the dirtiest-
ugliest, filthiest city in the world. Why?
No care has been  taken to protect the
national monuments. This does not apply
only to Jaipur. It applies to many other
places in Rajasthan and in the rest of India.

As |1 have not got the time to go into
details, 1 would just like to point out to the
Minister one or two things. which, 1 hope,
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he will forgive me for. I think in a way this
Bill is premature because they have not got
the machinery to implement it. To begin
with, they do not have enough experts in art
in this country cven to man the National
muscums. When they do not have experts,
they talk about registration of articles, That
is all very well. But who is going to register
these articles? It should be an expert,
who knows about art.

Then they talk of photography—six
copies of each article. Have they-calculated
the cost of one photograph, leave alone 67
Which individual or which collector will ever
be able to afford that? Therefore, I would
seriously like to suggest to Government to
have an agency which can take photographs
of these objects of art.

Another thing. This registration is not
practical for persons. Clauses 14, 17 and 17
apply to museum offices and archives
owned and controlled by the Government.
Why should there not be a list of those arti-
cles as well? Why should they not be cata-
logued and photographed and lists of them
provided to the public? After all, they are
not owned by the institutions there. They
are owned by the public. If therc has to
be a special exemption for this, there must
be a reason for it

Another thing is this. When you ask
for registration of art objects that are lying
with the dealers or collectors, you must
also be very, very sure to see that all Govern-
ment officials produce a list of their art
objects. 1 do not wanl (o cast aspersions
but many, many collectors in the far-flung
districts are one of the worst culprits in
pilfering art and cultural treasures,

There was another thing that 1 wanted to
suggest. From clause 13 it looks as though
the Central Government wants 1o nationalise
the antique trade which I think would a
pity. because there are thousands and thou-
sands of people who depend on this; —
though 1 am hundred per oént with you
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that you should try and stop the smugeling
of antiques from this country—I go abroad
quite often and 1 am absolutely horrified to
find in every single shop—Dabis Street
in London, for example—somcthing of
Indian antiquity. I go inside and ask the
dealers : *I am just an ordinary buyer;
how much is this”" There, 1 once found a
statue of £1,100. He bought it for about
£200 or £300, and he said, "'l am going back
to India in & month or two to get some more."
Now, his agencies were not private. They
were not any of the dealers like the kabadi-
wallas or anybody like that. He obviously got

them from an archacologically protecied
sitc. And this continues.

I would also say that the Government of
India’s officials concerned must also have
there art collections registered and must
also give notifications to the Government
as to what they should do.

As regards this compulsory acquisition,
I am not quite clear as to what that means,
because 1 am very frightened of this; not
for personal reasons. We have a large
collection, which is in a museéum, but we are
ot trying to get anything out of it. We
arc trying to acquire more. It is open to the
public; open to the scholars. We are not
able to find a director because there is dearth
of this kind of people in India. The same
applies here. Your besl men are working
abroad in the universities of Chicago and
Harward—our best Indian scholars in anti-
quities. I ask, why this compulsory acqui-
sition? People who have art objects — pri-
vale ones—are very frightened that they
may go Iinto Government hands and then
disappear from the public, either comp-
letcly, or they are swallowed up and find
themselves  somewhere abroad, like the
::imou‘ statue of Nataraja that you mention-

What is the idea of this? Then you say,
il the owner wishes to apply for compen-
sation, he may go to an ageocy and apply
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to the court, and. there will be & gentleman
to determine the value of what is sought to
be acquired. But in art, as anybody knows,
there is no value. You cannot name the
value of such a thing. For instance, if | wish
1o auction this ring, for me, I will pay crores
of rupees for it, but its actual value is only
perhaps Rs. 2,500 or something like that,
But I will wish to possess it. So, I will pay
anything for it. That is the valuec of an
antique.

For instance, you take the auction shops
in England : Southcby and Christie. The
owner may put up a painling or an object of
art for auction. And the owner's reserve
price may be something like Rs. 200, Rs. 300,
Rs. 400 or Rs. 500. But if somebody wants
to acquire it, somebody wants it, its value
goes up to thousands of pounds.

When T am talking of  Southeby and
Christie, it has often struck me that the
Indian Qovernment, through the Stte
Trading Corporation, auction cars and th'ngs
like thai. Why does it not have a sort of
enlique auction shop? For instance, these
dealers in antigues who wish to sell their
things abroad make a determined price by
having a public auction, and the Gowvern-
ment will make a profit.

You can have a sort of Southeby or
Christie in this country. Aflter all, these
antiguities do belong 1o the public. If
they are going to do that, you have the right
1o make money out of them. So, make the
best of it and do not let them go for a paltry-
sum. This is something which the Govern-
ment should think over.

MR. DEPUTY-SPEAKLR : Your time
is up.

SHRIMATI GAYATRI DEV] OF JAI-
PUR : I am concluding. As [ hav= said before,
I feclthat the Mill isa bit premature, because
the Government has not got the machincry
to deal with this. Even for the National
Museum, they have not been able to find
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a director. There are nd laboratories in
the country for the preservation of paint-
ings, lextiles, carpets or anythinglike that.
The UNESCO has offered its services many
times to the people, but th= Indian Govern-
ment have not availed themsclves of those
opportunities. 1 know about this actually.
It is a fact. 1 would ask the hon. Minister
1o see to this.

The othzr thing is, what laboratories have
you gol. India is a vast country. [Is Dzlhi,
or Calcutta or Madras having a big labora-
tory 7 The Salar Jung Mussum has got a
small one. Here, your carpets are lying up
together for cleaning. There is a queue
of carpets to be preserved in the Mational
Museum over here. All these things hap-
pen to be there because we have not got the
facilities to prescive the antiquities well.
So, 1 would plead with the Government to
do something about this.

You wil| doubtless pass this Bill by all
means; do not try to nationa.ise the trade,
Let ths people koep their possessions. Re-
gulate the =xport by all means. Up till
now, smuggling has been due to the
fault of the Government alone, and the
Government  ajone  stand condemned
in this and I hope the Government
will do something constructive in this re-
gard. As it stands, the Bill will do more
harm than good. So, it should not be pass-
ed unless amendsd.
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MR. DEPUTY-SPEAKER : You can
continue the day after tomorrow. We now
resume th= discussion on the motion of Shri
Nathu Ram Ahirwar on th: development of
backward areas. Nobody was on his legs
the other day. Who wants to spcak? Yes.
Shri Dasaratha Deb,

14.30 hrs.

MOTION RE. SEPARATE CENTRAL
SCHEMES FOR DEVELOPMENT OF
BACKWARD AREAS

SHRI DASARATHA DEB (Tripura
East) : There is regional imbalance on &
very widc scale and it was a Icgacy of the Bri-
tish imperialism but after Independence also
our government has preserved that legacy.
The gricvances of these backward arcas
are ganuine and it requires to be properly
atiended to. The planners of this country
must have a proper plan keeping in visw the
regional imbalances in our country. It is
not only those arcas mentioned in this re-
solution, but also many other arcas that
are very backward. 1 coms from a region
which is the most backward of the back-
ward ar:as. Io th: nporth-castern region
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arcas Jike Tripura, Manipur, Mizooram,
Meghalsya, Arunachal and Nagaland inclu-
ding Assam, are the most backward. There
may be some fine educated people but that
does not muan that the ar:a is forward.
There are no indust. ies worth the name even
in Assam, not to speak of Tripwa and
Meghalaya.

It is surprising that after 25 vears of
Independence Tripura people do not have
a railway linc. If you want todevelop the
backward area, first you must have some in-
frastructure, most important of ail road
and rail communications. After that you
can tatk of big or medium size industries.

What should be our approach to develop-
ment of backwatd areas? The approach of
our plannzrs is motivated by profit, not bzne-
fit to the common man; how quickly they
could get returms. [ had been demanding
since 1952 the introdus tion of a railway line
in Tripura. 1 was told on the last occasion
that a surv:y was completed but that it will
not be remunerative; so it cannot be taken
up in this pian. T must say it is a capila,ist
way of thinking; you arc deveioping the
capitalist part of your economy in our coun-
try. You have to look to ths newds. A
capitalist will see how quick a return he will
get. That is why people in remotec arcas
are not getting faclories or indusiries.
Naturally our planners and others build
industries around big cities where they have
communication and other facilities. If you
proceed like that people living in M.P. or
Chota Nagpur or Nagaland or other back-
ward areas will never have any industries,
It is bad planning.

1t is wonderful to know on= thing. Our
Government started a hydro-esectric project
scheme called Dombra project, long ago
but it has not been completed. 1 tabled a
question whether the Government of Tri-
pura did not utilise sum allocated for the
year 1970-71 under different heads of dove-
lopment and they gave so many reasons in
reply why they could not utilise and one of

Motion Re. BHADRA 1, 1894 (SAKA)

Schemes for Backward Areas 254

the reasons was : procurement of sorfi ¢ cons
truction materials for development has been
posing problems either due to their non-
availability or due to difficulties in the means
of transport. A fortnight before I met the
Chief Minister of Tripura and he told me
that they wanted 1o import one electric
t i hi ighing about 20 ton-
nes but it could not be brought to Tripura
because the only railway in Tripura has to
pass through a tunnel and the height of
that machine was more and so it could not
be transported to Tripura. How can Tri-
pura develop?

The Government has failed in theso 25
years todevelopa transport system. That is
why I say that industries must be planned in
these areas on the basis of the availability
of raw maicrials, 1 cannot demand, for
inslance, a cement factory in Tripura be-
cause it is impossible and we do not have
those siones but why not some paper in-
dustries? We are producing a lot of bam-
boos and at least one or two paper mills
could have been started in these 25 years.
It is a juie producing area and juic mills
could also have been started. We are pro-
ducing a lot of wood and small and medium
indusiries based on ibkese raw materials could
have been started. 1 sm not talking of
Tripura alone; similar indusiries hased on
available raw maierial could be started in
any other backward area.

By starting industries you will b= releasing
the labour potential of our country; this will
solve unemployment problem. In the name
of development of undeveloped areas, some
big polists, and capital are getting
licences to develop that particular area. So
it is now at the mercy of such people. It
should not be so; Governmenl must come
forward, have a proper plan and take the
initiative to develop those arcas; it should
not be given to such agents. 1 repeat that
planning should not be motivated by pro-
fit but give benefit to the common man.
Tripura cannot have a railway line for a
long ‘time il you want quick remuneration.
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The Government must have a scparate
scheme and Integrate it with the State Go-
vernment schemes for different regions.
You must have separate apparatus and so-
parate quota for building materials and
you must have all the other infra-structure
that are necessary. Otherwise, you cannot
develop backward areas.

SHRI B. V. NAIK (Kanara) : Sir, in
view of the fact that the motion by the hon.
Member, Shri Nathu Ram Ahirwar, tried to
confine the backwardness only to the parts
such as UP, Bundelkhandand Chotia Nag-
pur, 1 had to move an amendment stating
that this should be made applicable to the
backward areas in the country as a whole.
1 fecl that this motion has reccived very
sympathetic consideration of this House
because it is not only the hon. Member,
Shri Dasaratha Deb's Tripura or Bundel-
khand or Chotta Magpur, but there are many
other Tripuras in this country which are more
or less sailing in the same boat.

If I am not indulging in & hyperbole, if
we use the word "backward" in regard to
certain areas, communilies, castes or regions
it is a perversc pride, according 1o me, It
is equally applicable to economic, social,
cultural or any other sort of backward-
ness. While we do accept the fact that
economically we are not well developed,
we have & very ancient civilisation and cul-
ture which have survived the vagaries of
history So, 1 would urge the House 1o
substitute the word “backwardness” by
some forward-looking word. Formerly,
the under-developed arcas were called back-
ward. Then they were called “under-
developed”. Now having recognised that
these under-developed areas have a tremen-
dous potentiality of growth, they have chang-
ed the nomenclature and they are called
*developing arcas’ or ‘developing  conti-
nents’. 1 think we have to bid good-bye
1o the word “'backward" and call ourselves
a 'developing country® because that word
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is most optimistic and forward-looking in
its content and vision. Lel us not be per-
versely proud of our backwardness, which
is something which we must try 1o eradicate
as soon as possible, whether the backward-
ness is social, cullural or economic.

When we started planning the concept
was that it will have 1o be planning at the
grass root level. But we started first by
getting clearance to an approach to the plan
at the highest level in the country where the
policies are formulated. We got the clear-
ance for an approach to the plan in the
National Development Council. There-
after, it was discussed at the highest levels
in the country and then it was transmitted
to the States and then to the districts. Now
we are thinking in terms of holding plan
discussions at the grass root level at the dis-
tricts. Even here a very learned Member
suggested that the plan discussion at the dis-
trict or constituency level should be under
the chairmanship of the District Magis-
trate. Have we not, after 25 years of in-
dependence, gol the necessary expertise and
competence to preside over a conference of
the people at the grass root level where our
panchayat pradhans and other representa-
tives of the people are present? The initia-
tive for a conference of this type at the grass
root level, particularly in the backward dis-
tricts, should be left to the representatives
of the people, however competent or in-
competent they may be. We cannot en-
trust it to the same old machinery, which has
done good work in the past, because we
cannot expect it to deliver radical results
which we are expecting in the future,

Coming from the general to the concrete,
the Working Group headed by Shri Wan-
choo stated very calcgorically in the year
1969 that as far as the mdustrial backward-
ncss of this country is concerned, there should
be a procedure whereby further licensing of
industries should be curtailed in the meiro-
politan cities which have become the bar-
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bingers of major, medium and small indus-
trics. To this report there was a note of
dissent by one of the representatives from
Bombay. Why is it that in the licensing pro-
cedure the Planning Commission as vellas the
Industrics Ministry arc not paying specific
atlention to this recommendation and en-
suring that at least new industries are nol
cslablished in the urban metropolitan cen-
tres which are also causing biological ecolo-
gical hazards? Why is it that the dispersal
of industries is not carried out because they
are the recommendations of the Working
Group which was appointed by the Govern-

Mourion Re.

ment itself?

While it may not be necessary for us 1o
identify vast areas of the country as back-
ward areas, we can definitely identify those
districts or regions within a State where therc
is vast potential for growth. If this poten-
tial for growth along with backwardness is
made use of, I think it will be possible for
us to create the necessary structure for indus-
trial advancement and growth.

As far as infra-siructurc is concerned,
hardly 200 miles south of Bombay is the Wes-
tern Ghats, just south of Goa-North and
South Canara. Wherever there are road or
rail co there is ad
We can say that we are backward because
we are backward or we are poor because we
arc poor. This is evident here  because
our country or governmen! has not been
able 1o do much in regard to development
of cither road or rail communication or
generation of electricity. That is why the
back wardness still continues in those regions.

Coming from the general to the concrete,
1 would once again urge that there are many
arcas which are backward. Their problems
have to be found at the national level.
Coming to the specific, the State of Mysore,
a district has been chosen as industrially
backward where there is about 300,000
acres of net irrigation of a perennial nature.

4i 15572210

BHADRA 1, 1894 (54KA)

Schemes for Bockward Areas 298

So, I would say that greater care should
be taken in identifying the districts and once
the districts are identified all the impetus
should be given for their development and
growth. Finally. | hope that my amendment
to the main motion will be accepted by the
House.

SHRI BIREN ENGTL (Diphu) : Mr.
Deputy-Speaker, Sir, the entire eastern
region, specially the State of Assam s
very backward economically, socially and
culturally. The Central Government from
time to time has prepared many schemes
for the development of backward arcas but
in practice nothing has been donc. Not
to speak of development., even the basic necds
like education, drinking water and public
health in most of the interior places are not
there. That is why the backward areas of
Assam still remain backward.

The hill region of Assam like Mikir and
north Cachar hills is one of the mosi back-
ward areas in the country where 90 per
cent of the population depends on agri-
culture. Hur it is very unfortunate that
there arc no adequate irrigation facilities.
There are some rivers like Dikharu, Am-
rang. Dayang and Barpani on which dams
can be construcied to supply water to the
entire agriculiural land of those hilly re-

gion.

To remove the regional imbalance and
back wardness, the most urgent and impor-
tant thing is that some industries should
be sel up in those areas. [n Assam, spe-
cially in those hilly arcas, there is abundant
raw maierial like trecs and bamboos. %o,
at least one paper mill can be established ai
Haflong.

There are no adequaiec means of trans-
port in the interior hill arcas of Asam,
We have many times urged the Central
Government to convert the metre-gauge
railway line of Assam into broad-gauge
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line. It is very important because this is

the only connecting line of the State of Assam
with the other States of India. But we are
surprised as to why the Central Government
keeps silent on this important issue. This
should be fulfilled immediately.

To develop the backward areas, the pre-
sent planning system should be revised and
also decentralised. At the same time, the
Central Government should also set up a
scparate and permanent authority to survey
and suggest the conditions of backward
areas of our country.

SHR1 MURASOLI MARAN (Madras
South) : Mr. Deputy-Speaker, Sir, the mo-
tion moved by Shri Nathu Ram Ahirwar
focuses attenlion on the problem of back-
ward arcas in the country and suggests the
remedy of having scparate development
schemes, Everybody agrees with the mala-
dy of backwardness, as stated by the mover.
But 1 differ with the mover in regard to the
remedy suggested by him. He suggests
that the sciting up of separate Central
schemes will deliver the goods. 1 say, that
will never deliver the goods.

We have a concrete example before us.
U.P. and Bihar are the most favoured States
by the Central Governmeat, For example,
in Bihar alone, maximum public sector in-
vestment on Stale-wise basis has been
made, [ think, more than 20 per cent of the
land has been put under irrigation. And
we lag behind. We find Bhilai, Ranchi
and Rourkela as giant public seclor under-
takings. But these places ure nothing but
an oasis in the desert of backwardness.

A few miles around these plants and
hips we find Jcrmity, but at other
places the same old backwardness conti-
oues. Sinking thousands of crores of
rupecs and creating Central schemes will
not solve the problem. In  many cases
the choice of the planncrs is already pre-
determined. For example, an irrigation-
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cum-hydel project is always tied up to a
river valley project. We cannot create
a steel plant away from the source of
faw materials. We want the regional
imbalances' to be cradicated, but what the
Government does results in wastage of
SCATCE Fesources.

Now we understand that, in Kashmir,
Government plans to set up a watch factory
8 2 unit of HMT, but Kashmir lacks
experts who can work in that watch factory.
They have, therefore, to import from distant
States experts, but 1 am told that those
experts are  afraid of the weather condi-
tions in Kaoshmir. We make a political
decision out of over-enthusiasm, but be-
cause of this political decision, we ignore
the cost-and-bencfit calculation and also
the principle of maximum economic
returns.  Central scheme alone is not the
magic wand by waving which we can create
an economic miracle. Every area requires
a scparate planned programme for sal-
vation. For example, even in our State
which is supposed 10 be a forward State,
there is one district called Dharmapuri
which is a backward one. It requires a
special kind of attention, it requires deve-
lopment of silk and other such things.

The hon. Minister comes from Konkan
area. 1 have read the articles written
by him. He has suggesied that sctting
up a Central plan will not solve the prob-
Jems of the Konkan arca ; il requires a

kind of ic planning by
development of cashewnuts, fisheries, elc.
S0, the problems have 1o be identified.
We should not think that setling up a
public sector undertaking or a Central
scheme will be the panacea for all ills. But
these things cannot be done from above.
Long distance management and remote
control operations from Delhi will not
deliver the goods. Ulimately we have
to come back to district ; district should
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be the unit of planning, or if data is avail-
able, taluks or tchsils should be the umt‘
of planning. We have been repeating the
same theme that people should be taken in-

to consideration, that they should be put:'

ners in planning, not only during imple-
mentation but even during formulation.
We have been repeating the same theme
from the First Five-Year Plan onwards.
but nothing has been done.

In today's newspaper | read a news that
the former Planning Minister, hon. Shri
C. Subramaniam, has announced a package
programme for backward areas. I hope,
the hon. Minister will throw much light
on the subject. But who will prepare
the package programme, who will execute
the package programme? Again [ find
from the newspaper reporis that hon.
Shri C. Subramaniam has stated that these
would be executed by the Planning Com-
mission. Again we face the problem of
aver-Centralisation. Unless these plan-
nings are assigned to the States, we cannot
improve the situation. Regarding Konkan
the hon. Minister is an expert because
he hails from that area. Regarding Tamil
Nadu, 1 can speak with some authority
because | know it. There is nothing sacred
about State planning, but we want it
to be done by States because it paves the
way for concentrated efforts, There are
States like Untar Pradesh which is one
of the biggest in Asia or in Europe.

15.00 hrs.

So, the arca of operation is bigger. Take,
for example, Haryana. The arca of op-
cration is small. After its scparale ex-
istence, Haryana has proved 1o be an eco-
nomic miracle. It is prospering well.
On the other hand, even though UP is the
cradle of Congress politicians and the
supplier of all Prime Ministers afier Inde-
pendence, we find that the Eastern UP
is still in a pitiable situation.
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AN HON. MEMBER
UP is worse.

: Any arca of

SHRI MURASOLI MARAN :1 am
coming to that, I find the giant nature
UPis one of the stumbling blocks of (l
progress, So, Sardar K, M. l’anil:lm1
suggestion comes o my mind. 1 thir
splitting UP into more than one unit w
solve the problem.  If that is not practicable
we should set up regional boards as in
Telengana and a sizeable portion of plan
funds should be allocated for these back-
ward regions,

Intensive State plan has produced evo-
nomic miracles in Puerto Rico and the people
of Puerto Rico is still a guiding star. For a
big Federation like India I think the States
should be allowed to plan for Siate func.
tions and the Federal Government for foder-
al functions. There is nothing inharently
unfeasible about it.

The Seventh Scheduled of the Constitu-
tion speaks about economic and social
planning as & concurrent function. But,
what happens now is that we do economic
planning but we never do the social plan-
ning. Again, somelime back, our Prime
Minister inmugurated a Girls' School in
Allahabad. But afier threc ycars, that
school was closed. Why? The girls who
got educated could not get educated hus-
bands. So, what is the rcason? The social
backwardness is the reason. [ think we
should lay emphasis on the sccial planning
also. In our State we have made an attempt.
The State has constituted & Youth Board
employing hundreds of ecdicated youth.
They go 1o the villages and tell them and
they ircuce motnaticn amorg the peeple
ro that ey win toone nooee-ninced.
1 tkink we thould lay enphasis on their so-
cial plssning also.

What is required is a balanced effor.
1 think these backward arcas will never
cat ch up #nd the gap tetween tham and the
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more advanced ones will continue to in-
crease unless we apply brakes for the for-
gard areas. I am afraid we cannot do it.
k'hat is required is to give a helping hand
sl these, backward areas and the States

Wd at the same time, we should not apply
"akn to the so-called forward States.
«gain, we should never think that the for-
ward States have no problems at all.  They
have their own problems. They also re-
Quire more infrastructural investments just
o maintain their developmental manage-
‘ment. An advanced State is more identi-
fied with more urban areas. But, urbanisa-
tion bristles with miay prodieni like th:
ereation of inhuman hovels like slums,
In what way this problem is different from
the backward areas—I want 1o ask. So
I lay once again emphasis on the balanced
approach.

The Pandey Committee has given about
six indicators lo determine the backward-
ness of an area.  But some of them are not
scientifically proved methodd. That is my
conclusion.  For example, one of the indi-
cators is the perceatage of the agriculiural
population (o the total population. This
may look a good indicator but this ignores
the pressure on Jand.

The per capita indusirial output is also
considered. But, what is the valuc added?
It mever goes into the problem. On that
aspect, it is found to be useless. The
Per capira factory workers 1o the total po-
pulation is bzing coasidered.  [n that cais,
Bhilai is there, bul the area wround il is
still backward. In Kerala there may be
more factory workers, but those workers
are suffering bezause they are coanested
with the sick and dying industry of Coir and
Cashewnuls. They say that they will take
into  consideration the length of surface
roads per lakh of population. This also is
misleading, Take for example, our district
of Krishnagiri. It connects Bangalore and
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Madras City—iwo forward areas. [t will
not solve the problem because in this par-
ticular case the length of surface road may be
higher, but the area is backward.

Therefore, what is required is, more re-
fined concepis. | lay emphasis once again
on the balanced approach.

Sir, setting up of public sector units in
backward areas alone is nol going lo solve
the problem. We require an integrated
approach and that is possible only if the
plans are entrusted with the State Govern-
ments and only if the districts are taken as
units of planning.

oy xfer fem fwer (aremier) o FETEW
apa, & 9@ w1 o g fEowm o3 ooy
wgag fama oT AW w1 W @19 w1 A
foar & #w & W i fRE g vATE @ gt
§ o AW w1 @ @ oF e § el
gt wvm 7 e wm @R Ewm £ gTEr
apfrT &

& at o T % ac fetogno v
@ geedl &, Afea dm owm owm @ i
fafre Gz ¥m, & @ wmm A A oFEE
wtw & wrz quret fork B Pedtrrma, e,
o g, 31 oAw @ sfer vem @
At frr ¥ wp faed owim om @ i
w1 R gEfwA w B owem Fowm ¥
Wit ot 3w & a W ww Aw wafaw mae
w7 ®r§ wrwrw €A varel @ A7 fowrd @A
umr zan e T w1 faw oy B owuw AW
ey ol ¥ v & A Ay nw Tw oA A av
w1 T g wRT T fr g s i AT
w ow A Fm oy da § awd, fesp owwt
AOETT A W 97 e A foomy 7 Ow-
AT A, A EENEE AE W A ZARYT
me wrk W iw Wy dw @ oawer ook R
I W N W W T 9 i e
wtw & Ieqrw fadT ) YW oAw agr wTO-



265 Mution Re.

THA % WTEA AR 0 AW A% A AT OWR
w6 Wy oeE g AEA F oW Tt
= T et 8, A e feew w1 o 3w
A =ww B AfeT ATET o enA W oA
T T Rk

ferm ww qETel ® T odw A MR
IHE AT WM G W N T ¥ TT AW
aag wh A% que fom @ fe T
T ANT AN TR OATET AX | WY AE §6
ot anfw wm fom & i gf freachy
BT e ¥ s saan Tk

& wrAtr 7 oifanr fefaee mew &
trerar w=m fr 37 w1 @ e % AR
ATl rede v R graife sfem
=g q owy a4t foa } oty 39 € frerraroe
o & smm o g, WU Ad AAA e
am ¢ fr fred o = & AT SEEe
T F A A wTE wrAann AW gt e
gh & M ot framr v W Wiz o
wp ¢ fr ogw wERs Ow dSe owAies
AR wigA §, Tixam wddw w1 fow
wrrr wrgr K, sww e fifwn €1 3w
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& faa, s & fA@ o feamew witw
% fwd oo o mit ure & & ot jo W
wst o fomm k) wmr wTow kb oame
qEW & ™ e e & fed, W@ e
& @ maxtgn ¥ o am & T odfn
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wifem) =z mednz & fran &, et oof) feon
st wtm fag fer - riz mAEz A om
Bofi g w1 f A1 ap W fafwer
o} oar oam & fam osTar @ AW
w1 api #rx # o fafrex £ H 9 W
TEI To Flo # Wi wfviwa ix amer w1 fafa-
TR st Avgw we foard o oaw & fAm
W1 owmm g wrar } Afew o amed § dwre
v ¥} o & fam e smwewr T o
Thal WA AT wEAT &1 AF WA V6l AR
grit | & e gz Tvar fewarn, oy B
i ¢, o & W g fE re e
L28]

WA YHD graw B omw are Ao fed @
fr o ogrir waw K Twk femam nw &=
wd, arfan eftvw i oag & g oW
wx dw wm wim Afe ww aw IW AW
w7 wrt am T A owf ko Fowf o
Wl wym & Wt Afew gwT oA
st fomgm & famr faw & S ¥R @
et am few @1 damowmen et e fr
sz w1 W §, W eR o gad A
® a7 " OIA O A W
“I am also glad to inform you that the

Planming Commission has already
sct up a Committee of Direction for
undertaking surveys and investi-
gations in the hill arcas of Uttar
Pradesh.”
o "% wHE & wHWA & e qere
aw Tar Wk} oew o ww wem R
W o ¥ v wT W s oom ¥
¥ fesl WY mie ft @ e & ww oameR
# wraR w7 o wnbw vow g fe oo fom
¥ ury foitet ov @ W ¥w g W
fuie = o TR W W §E
wnfa 1 @ AT EMT gE e oA b
v o S kW oww foor amw kBT oW
§ o o w2z oA w e oam & fe
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I I § A g frwm owmm } fe dev
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st dr ) gg I A wE O far &
% oarh gfm oer R R Afes
IUT FAW ATETC & I 9T ¥ AW AH
Hity ow f o9 & s § fEowm amd
fe amt € o wwd § TeT WETEE W
Frm e foedt & o oww @ g vy fom
ar & fe wwas & sE o agt owEn R
&t oy fomr wn ¥ s feelt w1 e
W oy & 5% A g d 3t foa ow
@ ¥ gy A W R oap fad & w9
g wifyd ot ap oy o e R
AT BT MY W w7 aEr g8 AT owem
am A% fady & &7 g W o Ag
w1 A AF O RO gRWl AW T
ey femt wr? opd arer w fe fee
frittgifz wrd wn K W e O @
& &% 0w ppn fe TR & g W &
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feqr e §1 OF GF WATO XA W A
W B xH AW A1 oy 3 A frew
o afer fgm fodiriz aré & ge T
fear |« ww srer fean T o1 STRETORE &A1
g1 FETNT W 8w A v G R
ag ox G deqr @ Tk R W oag st
o e s B fam ¥ Fww A g
fam & P w1 e ¥w w1 frddgRe @,
o owr AE 6T G b oW oA R
VAR & ST AE T AW ST W9 agd
et o wge A oW wEE, IEer T
W oA oERA

WA UEE T AT W WM W R
& W o $imd ager oA aga feeamy
¥ afew feew gv war ft o agt A
oA §r M TR ORTH % WA M OIE oW
gaf A W b oawt T AWt AR AW ART
mer W Redt § ol A W B g ®t
w2 & anr gk wredtegy & o v}
39 W W 9¢ AT AT e Ao aw
 wswd ¥ 91F 9T AT 6T A wmy A
¢t ar fex Wt 1 fT 9T ATE T g
w1 W §rm 2 g egER oY T g
g 2w e & AU oTEw oW ow™
g Tqa @A Fom R W A 7 W 39
i ¥ fagy ot & A oA 30-35 A R
g W W A TwAr ko oagt frr R
it ¢ IWE qArT A v oap R
far foawia & Wfee Wt *Kr agT v
gren by wm arer & wmgenm g fe v amgd
T ww) e Afadt awe @ wfed o
R UREL R Gl ol N
Atz 9T WgA MO0 WS O AT R
fae ¥rm gl B O W w7 FER s

mm«ﬁmmtlwm
i % W imﬂmum
o w, & ew oM o W oam §, qpw
af mwr §owgd @
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¥HE ATO-ATE Ay 6T TR A ay
ot &1 wgi Wt wan ot et koI
fafon v T aga wwdt b Ao W
¥ ofivrae dv f, w T @ onh
wified |

& g ot wgm 6 oy¥w Wt ww -
ffex gAr wfgd ot e vew oW
&y & fag &k fw siow F Sem g
¥ it wa wifed 1 v smewa W oagn
T A wrw £ gt o afedi oo g
m oFaer gvwm oAl femm o owm R
Fud wifefad do o o weit B e
My gu owm oA femm o oo ko fier
fostfam dvpme gt & B, e owrsmae
femr arm wrfed ) g e o0 wwt
fr fer a wfgd o e W el
W arft wifgd 1 s #fer wemm ¥
g "em R ot g & et 9T eman-
for vewtw warfam 't o wwelt B, TW oW
aTOwl s & wifEd o

WEY R W1 aet agrwn fear W
wifgd 1 Wt frm g7 mmew &5 gu § &
T AT ETET K oTRT fooaw € wa &
W opow oy oW b oo e
wwitr & fedft o ww o B ag e
amm K, fprET—mfeoan ) fpnee
dur g qpre ko owmt wgn geee wafa
¥, afrwt f, gAe AT B v Aw Ry e
7 WAM SWATT 1 AW AT & € e
amer foww e o wifgd o @ wfer
oyt fear an wwm B prfewwwr & g,
gfowawr & w=xv, gew wfrads & fo
oy g% wh fewm ko

% ow ofe o &g *T FATY WX O o
AL L AU UL
b o vt & e owgt ¥ P e qes
TR WATAT WY, AT AR M dwrwn
o w1 TR AT Ww A awst ke
qufafred ofrer o fom we o gwE
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[ i fox ]
faw & wied Avar ar Atew & o o
wwywAr wT A W & ST R e
won ¢ fe 8 oap s mm fe
R R R R R R RN
F T N AwETE W W AT AER
Koo ary #, 3w dwr fae, e
ferqrrarTr Ay mfw W e & ool R
W e oy fred g e few ol
g v & oA o aw @ quim e am
L]

&t T owm wremrs  (wwprec) ot
ardt aft arq o afprare & @Y fred yamel
&t waf w yerar koo foawr & fRa I
ag wtw W R & 37 ATl ® fd
®Afy fowm dee et am o gEe §
Ly o 20 B 4

1952 @ W AMTATT gAewA ¥ areTAT
fafras & F1 % @ W@ googx 6@
¥a e T e & dam ow A wradr
s art & g foew ond qw, e W
qa Wt #w & A fem oam @ afes
ot oxm K e fem o\ Sifeeew e
femn qwar 4 R A § TA W9 wrerd
o o k1 fam ® oW § ogB o
it & I amiy & se R o@r &7 39 s
& awmx HamT &m A b ax i A
L4

A g ffY mum R wE g
m xgr b oTrweert AgT b, oawr AgT §
|t T ETEA A agA g E, wAw wwT
N wEE g R TE 9T yom wel €
st &1 e Fae, dweire famy,  sher-
I frdr oagr £ fred gt f, ver AW
wrf wfr ¥ WY oA A 8 v e g
LU

U owegT o Wy erfr fad fa
g R A AT oW s

AUGUST 23, 1972

Schemes for 272

Backward Areas

T " oW AT anfed @n, wEr T %Y
wrvawAr ) ma aree faw & oage
om B, Afer 3w & wwx A o, Az oW
wrraTar &AY ofr A wrver R faer
Wy fefom & wgm R, W dm-
T fody % amm Y e aww 8, afer
o W FTATN ¥ ¥ enmar omam d
wft gt s & fad femle o der
w1 A famr o o & opert awt e,
aeEl Wt TR AW & sw g, Afer
it | e g o s w3
W AT T T FTaTT AT # oA
g 2

W OEWWT B gE W v o F fw
AT AT ¥ grafeem & nd oY i
HTGTT FH T WO g OH M owT w= A
aedt gw wr Fmim wwd ) fendal 3 o
oo sw ¥ madw w §, afew g ®
aa & fe 7= o« faeer s A @1 oo
Roarx mrEmRr W om @ fe femn oW
@ w1 T R W 3 A e
o 39w ov mar A wift W & oW
wT At I 9T Yww s owm v
¢ oo owafer 4w oA A R
t ouft aw & €A 50 vk, afen
e § @ o T R 0 TR A% 97
forft k1 ww fafr & fem anfzanfe
wt 73 ¥\ 6l wirm WY ATEr K1 3R
aTF o E wfE

st %o dto TH ¥ WWW W YW AT E
fad % @ wwm T ar fe o e
forr ¥ ofeamewr dadt wxi oAmE WA
e friy W oyw & P gamn e
witr mwarmr ot o oow owh oY om R
wfem ow o TIw W e A AR
¥ ot wp o dwre a@r gf ko oww
¥ WA KT X @A Tm R

W s e mHe e TR K7 A
fefoos & & wm #1 whim oo oo gy
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™ oredt @ ar € rE g wmm o R
"oy AwEt 7w, A garET g, Wi
meaw wIX WY, W @k g W 96
freitfewy fwr A & o A owOg
o Aregr wAt e AW B Afes &
wxar s g e o, oft are wpmge
wreR oY st gfer whdr W e
T & F 7 fmana f Aaw o fom
t ot gw ¥ A owra T R ww A #wE
o & A ond oA A F fr ot e
& atm wrw & o feerremd A gm o
T A ¥aw frer ft &7 gwem § fe B
W% ¥ T e from owmd o o
¥ & froifedi o mfeei B oo oo
P X qrever w1 dar ARy @, wAf &
art ox & fag 3w fawmfor oY e
L f]

A W TfeEnT & gAY & AWw AW
7w ovr frafeasm & age off, st
dan adt o st Apro T W
1% & oW 5§ a0 #T oA fam
T 36 AT TTE ATET WM § Aaex P
ot Maw zfe & woere @1 wAst § fr
w7 gart wa & welt afawa fema B
T4 %1 Atk TEn T 41 o R, afes T
w1 syew fegr ara B ATt A w7 Wl
v fem wid Wb Wi dwer, ™o
wizamar & wTrwTt W@t W

# &t Tw angT W KL T oETMOG,
afen § wgn wgn g f& wmqr frfoe
7oA oA ¥ g oTow oA NWIT A 6
aoeg K, o & & @1 fafvey o ow
fedt fafreer o2 mt B o foerw At 2%
® TATRT R EPU A AW M1 €T gre Sud
amw £
MR. DEPUTY-SPEAKER : Originally
two hours were allotted for this debatc,
but on the demand of the Members the
time has been extended. Today we aie
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allowting three hours and the debate must
definitely conclude at 5.30  today. At
5.30 we have some other business. Now
I would like to know how much time the
Minister wants for this, because we will
fix it up according to that.— Half an hour,

S0 the Members will finish their speeches
at 5. The Minisier staris exactly ot §
and he concludes at 5.30. Theie is a large
« o« o[ Interruption). There is the Mover alse.
So 1 think we will conclude the Members'
spoeches al about 4.45. We give half an
hour to the Minister and a few more minu-
tes. ..... (Interruption).

What is the point of order ? | am on my
legs. Is my being on my legs & point of
order 7 (Inrerruprion).

(drder please. Now, we will conclude
the discussion at  4.45 for the Members:
for the Minister hall an how, and then
the Mover of the Motion will have some
time after that,

What' | am saying is this. There is a
large number of Members who still  want
1o speak. | will try to give an opportunity
io each one of them. But 1 would request
them to conflne themselves to five minu-
tes. Fven so it may not be possible lo
accommodate everybody.

st e ww otd (afrware) ¢ E e
wre amér ko ax fwww wwn enir & oAl
" & fAn mew sy wew wwaw § o
wiam & 1 & few frew gu & oY, O AWT
wreT i

MR. DEPUTY-SPFAKER This
is no: a point of order: if there is any point
of disorder, it is this,

o wow frw wgwe (wRfar) o TmEn
agrrT, WA rm oewrt @ e awsh
gar Tz P, ifew ww €1 rafy dd@ ok fe
wir qtw sTn otwarel & arr o @Y -
fm & = ot AMfae w2 XA e fafoerr
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[+t ww tam wgwe)

I & amrz radw & 22 w<m owm
dreagrm w feaw fafa @ Y fae
frafs & B o7 W wI A oA §
VAT @ AT, utx 1 R dw § gagfe
v @1 @ B, s & oo fafww e
W fafun s free ga &1 wme wa afcfeafa
€1 quTA & fod wTw A@ semm oo oA
ve wawT faeges frafs dor g1 omddr
freit o Wk wE E, @ endl @Ry
W wart wf dremd 8, far & feew W
wgfm T ov s Al fom om R

R oW wiesmeen s fefon eE-
fram freew & wabfe fem &0 g9 2wl
% ArAndl sraEar w1 faepd @ AE
fom & oY pm a4 faw & g T
¥t e b s 2w e faeer wy-
frn Twme & A A ot &) wwmOw &
foa sfemgam mydfan & sww ¥ a1 wiww
fedt wi § % uwz w7x ¥ fx gfewr An-
i T v ¥ faR omd B, o apd
WP Al w owrwr ww Ak FogE m
wrimTT wreq §, AW mproe & wwew
i omoax wr ATl owmm owi #) #fe
WM J oemA A fegr e iR TRl ¥
Jar & famte g afed fam & afa
faem o Temre A @ ook & row dw
w1 am w1 eeeT wfuw ofr wEm W
f & o fage W 0w w @ oorpfas
HETE § WT 9T AW & wTh g wifed
frw fegre & wae g ¥w & ot faroen
o g B 3w 4o S sew e & g
Y g o A & Fregrger & wmew,
T, SETNZ, WA W wWEAr e
& mam wmgE ot e, fw & emare
qr & tw w1 Aafmiw 1w b wew
i fagre & frwwdt &1 @t A s
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¥ oA W o, i wwE W vt
feert & swe wmn @ goew § fagre
qUTH WA wHA At Afew §, IowTE wede
AT @ ¥ am o fagr ) wwen
ot} 5 fagre #t o efrar Wt o
faest oW T Grem & Tww R A
T 4T I W 0% W OBAET MR §
™ ¥ 402 s wfa =mfm owm fagr
%t w ol 1 ux eoerT wwenn fagre W
W AW 9yl Gremal & qO ER ¥
am gk & A FEwA W I @ e ooy der
fE A M o W R @ w7
TATHI ®1 AT T WHTAME ST ST
g 31 afex smr w9 wweERTR W ooET
W gE i @ oA o owE e ¢ e
oHt dremei # owm oo arfed fm W
fe 8w o1 AWM sT § foom @1 W 7
WA ¥ gt AN BN Ameme oW
ATl ¥ ¥ owmt orerd sy €y ok
t faa & wg w1 foen wgw wen wifgd
affrgs =x & mEwrAEl @n @ grane
am €7 m W TE &1 o g gwr @
fr worcom, fafafaem ot aafan &
T w1 i ot agA ff frwe gd ¥ frerw
g omr &) Afew e § e, g
wEw o waewr, amw & foex wwmel &
wweqT, ANTAT WY WG Wiw & qwTel o7
ovent At & wit g€ & oo wtwi W1
g ff T geeer § oot W oA st e
T ok d AT oy fm s oW &
fadt agn @ wwz do @ wdm ok am
& HHTAETT W A da S ) Wm

fare @ fefn W w b7 fe
¥ feafn ag & fr @ fe R w6 ufe
wifer g s89 w9d &, fagre & g0z ww@ ¢
fare €t frnr &t Feafer siford &) g% o
fsr w1 wfres agE 203 whrww § W@
m*m;a,qwﬁr&btﬂtlﬂu‘l
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1 fmr w1 foor o &1 WA SEE 7
sfma fagre & oft fe B P &
o I € difwd S owemea & geTe
% 1z wfwa feenr . Ao 9T &
13 afaw frem b, qmmw ® 0 afEwr
fmar 1 W oy foafr aw @ v e st
99 AT AFAT T BT %9 qredl 99
AT ATAAT A OEW TIM e TR Eo A
i A feard oY fast & mom & fawre
Ty foew gan @ g & nAe o ¥
ot 4 gue ndl A fow @ oY go Ral
7 AR wwma W fgm e Afes s
wriamgl A g R b fagrr ® WA o
st dm owEd W oewy d) A awTe
Am wiE ® oTEA B AT wreEEr A fa
n @ o oI e wivew feer Al w1
mar g, FEmeeE ® ool aem koo A
ap ¢ fx farre aga F tredt waenm @ g0
71z & wwA # wfr e mm agfer ®
17 feam amar mar B, I W wAA w
feamdize o 34 tATR! § gw fgaw @
quAr 1 A1 A gATE] & fane gv 7 g
A xR wifgd W7 37 w1 AT fean arn
wifpd ) ¥ qAre ¥ f§ W oEW a9
kT £

wm WT #W g AA 4 fawg mar amwe
i on fawx g v W oA
§ A mpar wam mz g wiiga e aga
M & e g & deN 1 wAT R
ATCH | GTA WA WAF 6T wFENr Aw §
aft ¥ @ AW AT st T f
taeett § fardt fafom amme & it a0t
7 % Frea qeA it quv AvA & fd fam
qAAE W9 € AT qEel o ®oTw
sfims fadn giowr &1 am w4 31 &
fort a1 B oAy www H AR @ W
i1 wgre & oamedr ¥ faa & & 9v e
g % dwTa v o omR A @ owt T
ot arft ) wafrd @ e fe fe
wh dn W W aar @ feE AT &
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fad fafrwe &wrt @ ot T € duma
T 3 %1 woifas §7a & @ oo
tfad ot A Wt oam oo wfewd g3
® 1 am ¥ femmas Dfad fo s W
ot ¥ el & smbam 9 fanie
Gl T A1 grmomr @ fe dwr oW
FA % g ww9 7 Aw A wa g fan
fwamears wHE gt pogw ¥ dwa T
owH A Ery ¥R am & Fwv fevm ema
um € i owifgd o €A wATED B Te oW
srem, foxsy w1 from o B e
Jam wdl w1 fawa w7 € w0
afes wawr wmrtan w1 Bt B oww oo
% muré & Ay wArf amit B owgw @ W
& art &opm A oam b oawn & A aEer
& Mz & Fwr oAt A} afes
eifm werk wrlt @ mvNize @ ahd
& @ oax g mirdzH € wa AR
w1 A Amed @ e @1 o ah e
FU AT 9T A% A% W ¥ G AT
awk E oarddty & oan e b feowm
sfafers mmzaz o1 ofad Tw & w0 an
Ay g oW oo fifad e wam w
aqiz giew  #ifxd o vz € EWow
mfed fom & wan o oroemd & e owa
o gfa qurr w1 Faa gfraell e
wi fw fast it ot & foer & oam
aifar fawm agn wrove gem b owr o
& faq gfe qurr agy wroegs @) i
gz awit b fF ww gm0 &ft oan @
A T3 €1 fom 7w s Al @
wewi o1 & w3 fmr o el w1 fees
woawm koo @ fer oot grem red
W 7 fqBE sArs w9 & g e 8
fay W wm@n

@ hegeimn ol (fexdt )
JqTeqM WETEU, WTArEl & 25 WM & A
¥R Im @ AT awEm T v &
art & fewr wr Tk Piwm R & e
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[ty 4]
TET WMt A FRTer wfrme gy B
marey k f6 w9 & ww w7 qv fawre
w7 w1 Wt At fasr & ogefy & gwwa
7 fe favm wma faee wifed 7 @ -
w1 agA i oew o & ap qur A owmee
F e grem s st et aveemme Afr
B gz w7 qIm T e @A sfgd
w0 & 5w §m ¥ awr faie s
t oo 3r & sy T A T g
wfed xwmm v K e oum owor W own
gran &vi ) gt fow¥ gd et ¥ oorfem
T ETH WIS WA Ft WEW ¥ wySOW § i
afen W ov wAfrme sTw dr oW
frn wfgld | Frr w@ 6 TA W mqEEm
™ €t A war & fAl ¥ e
grm ok oot A ? & e ® fawmw e
Tz 7 fe wea e frery & fd
aatew arafaw feg om & & wfed
wR N F fr g wvh oaw ow Al
® gerwrT oA a3 N own & fewfm @y
15,98 hrs,

[SHrt KN, TIWARY 1N THE CHAIR)

fom wer & % afra & 9w Tl
wrf et AET wT TR El, INHE d el
i ag Wi A A 6 e MA TN -
fodt &1 eeTXT w0 gEm @ oy dm
W@ s oA LA o] formr
AF mEn T o ¥ e weddR on
7T o ¥ ferdt oy g wrewars b fe ot
g & o Ry Wl gTAwA W Iw @
fre® vATRT w1 mw ¥ wwar s
%) oo wrdm 3 oW greArd oW T
ot ¥ WA wy ot A oerT
o i mm b, g o® fedt & P it
ot afw 3R wf gfzar @@ of E
st mk kb

AT AWM A fZEd ey 1 geTe AW R
frawr gt et g or @ @ i e
gver &t owv # beg ™M & wrom
W A Y wofoww w1 wTowTn T,
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Wit wrrr mhfewe w1 wTowrn afore
@ =, Afer @ wvwE § o seni
wm ® T A feem @ aw b
‘mfer it o & T E rome wE o
E o fasfrr yael & AW @1 A T
M A ¥ wAfed & gemr gm froam
W T & WM A eqrfr wvr )} oy
¥ 7w w¥w € AveTT §1 wm 1R wiver
g f& 2z 37 s wY seear ¥ faa
YA WITHT T | W) WTT & TRCATTEE M-
TX R TA KW A g A frmrm @R
arfgd fr rarire =rii & afafafier oy
oYt rarAm Sw o€ T far

ge die fpewr & Ty § e gwiw qu
fraft o & fe 7@ %t o & S &
g feay AT R W At mRTEET e
SRW ¥ oarta ¥ ok Y oAvw & 4 amr &
# U & AT wiE et W€ @ AT w
R §r W, IWE A vw oamy dmm o
TETHr vETRT W1 AR foem 0 F o A
g W frdr e oW g fE oA oaw
aff dra & wgr wepETET w57
w7 v faen wpi W qwamitn araen
# 145 wirw emar feamgoArm dr s
AT o owifr g @01 wTY e
fomr, w1 @t o= adfa g & a5 v
oy foem froves oRw ow ATt gw
ity grAT § 37 vy remn fEAr s
whit g Akt g # w7 e ey faAr,
afe go dre & faw ofrora &1 mw A
ot At fror omor wmErr, amarde qan
ooy fowe s grr B drerw e 2
afyw gw W darer @x &0 ofr eede
& mqopr afeers & faeft gk & A ged,
Aopm WA A fesly gf R 7w w1 T ITE.
fefos oomdm & f wTm owifEmoa. ..

wwmfn wpww: @@ W owA e

o ofermbin Gt gl o 41 @
w7 wfed, 9 M mg € oam sifan
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wwmfn winew: ofw frere & wamer A
g WY g W g fewr fer aw W
w1 T Trem wem wifed o ww fee af
?om T aem wxi & femr oo omwer b
W w oW ¥ifra e w1 ag frame
oeET AE ¥

Wt qfeqmbrr ) : w8 T & foed
i vl ¥ fad e €1 Aemet € oA
¥1 mw Fewedl amél wnAr wifed At
a1 faww 71 swen R0 wom mmEa e
T A Ea-0HT am f v & W R ogwn
wET AF E AEAT @@ oA % B s
fereft &Yy 7 g & famdt ) FoT w@w
] AR qErEl FETE] & AT gy AW
w7 Tk gy Ay feemaw e
HTHl %1 Gy &vq & fed o ww owA }
oM At 97 feidw de e s
@ e wwa ¥, ww & fem ogmra s
LA

eifaa & farw  wqew wvwm oaw g
fr foer A w1 wiow s &, fowd
M A, AW AW s oo fefe-
fazmx g1, gw w1 ofew sfafafier b
wiffa fam e & W oww T vATE
w1 d" i, arhy, framew wEw o om
mtoanA w1 ¥ T k)

W omn § am & gxp W fm e

3

ne wwimoow aw (FEET)
ofr wfrea, @t A A afpare gra s

wema ¥ smka wvr gy & hﬂlmrr
wirm p e oarere ¥ Zw # fam e

e mefa afr ¥ faer s’mvﬁ:ir
o @y faem grd geen & agrfen
¥ wrw, green argmr o A dre AP
& A ¥ & wow o ool § Yw owerr
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%t afedi & wrw for® i o T
W AT A T, A KT AET| O AT A
gt wrvi w1 fawr ow wwrr & g fe
i ¥ weretr W ¥t €T W O
gt wfgm }, g wvw e o foerw,
fewt Al w1 fawm, faeps wowe
gur, far w1 fe foww g agn s
1) g% wEW g wtw oW A Af 2,
tagre w1 o it @, ofewet anm, -
M o7 Wer gaw w1 Awr ar R, fama
o frew gamk §, e ¥ efewar arfeand
ot i fdw & e B o7 wamel &
fawn &1 g R ofz &% & dwr wmm om
fagrt & wA® vk, T gtw & ©aw
™iE W owirx mww @ oWt oor f, %
it v R, fa w1 fowor weer wwm A
b ag frewn s s am k) & oW fewm
¥ afe & e d8 f)

wamfr o, & wor witw w1 0w TOE™M
T OWET R T W & e geTE e
Ayt ot frme ook w6, fow oiw &
o famel ®1 sitfag @ e grdd fe
T & Aw A wro wTaT €1, ATewT oF A
aTe 17 %1 ARy k omem wEwm &
wvg w9 frew swm b oA ATE Tm oW
arreren ¥ gf o men §, wg wwoe
 owri F, dmirx o Ay B Afew o
AT AT Ay wArer b Fam W e v
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*SHRI K. MALLANNA (MADHUGIRI):

Mr. Chairman Sir, the motion before the
House relates to the development of back-
ward regions of U.P.,, M.P. and RHihar.
But the amendment moved by Shri Naik
relates to the development of all the back-
ward regions in the country. Since the
amendment dwells on the broader aspects,
I fully support the motion together with
the amendment.

While supporiing the motion, 1 would
like to draw the attention of the House to
the fact that both at the Centre and
States, the amount earmarked under various
heads is not being properly spemt. This
has been particularly noticed in the Agri-
cultural, Public Works and Industrial
Departments.  On account of this the back-
ward regions continue to remain back-
ward and novhing tangible has been done
1w 1emedy the disquicting feature.

My feeling is that we have not, first of
all systematically identified the hackwaid
tegions in the counuy after the Siates
Reorganisation and taken preliminary
steps 1o improve the lot of these areass.
Immediate action in this regard is of para-

*The original speech was delivored in Kannada,
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mount importance. For this purpose  we
have 1o take district or taluk as the  basis
and an area is schecied only after taking
into account the per capita income, the
unemploved figure, cultivable, non-cul-
tivable and dry areas and the educational
rules cxisting in that arca.

It is not enough that by selting up major
industries, the backward arcas would
be developed.  Along with that, we have
to pay attention to scl up Agro based in-
dustries and small scale industries. If
a concerted action is taken in the right
direction, I am sure that within a short
period  there would be a visible improve-
ment. Hence what is vital is a dynamic
action and utilisation of allotied amount
for the development of backward areas.

Now that we are pursuing land reform
measurcs  vigorously, the Government
should give all incentives 1o the tillers to
augment agricultural production and there-
by improve their lot. With these words,
I fully support the motion with the amend-
ment moved by our colleague Shri Maik.

st vwiw fag (Prye) o oAwmfr oo,
™ wAg meA B A1 owwf oww oy B fe
w ¥ ofew gfr & fred g@ at e X
AW fom wm R orre g1 W wEt e
g W g7 oo mTRT € R § e
of gar & frrdy frovd & fe fpgem @
wardt w1 ow  foerk fpen oedez anet,
e it & a9 for fe T ) sa W
# 18T AT 0RO AT A oWy At faem
i K1 o forr w8t 18 WOy o & ferdt
A wma & wher w1 oAt e af,
i & fedl merx wr o AT i
wwia fawit s oo w, frem w1 o
o A, Tt w1 e A, T i
& aoeirm AT W A B0 M &
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7 fwt g3 ik rooe e ® fork g
b oAfer & o7 27 A wr f ot @ @
wAeT vaver k oewfed ooff 61 wmr &
T AW e M AMT s s
qwrdfa gt ww o & Afer gar T
wiW e qf qwwdfo aoen fmw ogar b
M IWT W Y wwkwn o B
INT Ww tw T FAw aw W o f,
o W% i A o § Afew e aw
Imm afee= g1 s B, 0w A
W ufre= S wew § ag ¥ & am o,
arpRwA §Y afewm av afiez agt & ol
w1 Al § gy fafaer o ger
ko v e g wtwm werae frewe e

FTE b wgr A & owfw

T Wt oA ITaE e ofr o A
qrarfr erdt oAt K fo e oow (wy ¥
mE wid & e 1100 €6 1200 o
ograrly } afrm A et &) g %
am & mw odm ot At sy At ot o
P ey A e T P o A
L4

o AT & o W e R owT & famd
g2 wiwAx wAR K TAE A 24 9T
#z o T wdwm & Ky 24 qrie T
wifae emid A1 ATt Tee g dm B Efer
ot o fuei w7 qrEsza g & o wd
M aE wOw Jo-40 TVHE g snfex
oy yort soTn AT v o o &gt
o st gt AW A g fY o d g Wi
N owgt Tww e ot & it
m e gwi af, A eTeEy, shw o,
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AATEl W wH, qweda oz ww Oy A
s SfeE @ ogrm §, W Ay w2 aw ¥
oE T OTAT ¥ fm oW, Wy AW W
@

Y9 AW WWi fq A e Wy R
fs ¥ts wrere w ofte o, w2zw
T A W www ¥ am fen e o
AT &1 vy ¥ fad ww orar e b
ot axt w1 W fafrey g fry &
o A oW fwEr & A s e A
wom &) vefam gAT? ani oW wagT B
T T g AT qw fR odmm ek
v ofma o fifges & frd o
ot Tmd miv ax I g o o g
T Iw W faaeryr & wfow 2 w1

Ty & fAu g¥ Aww wnfed o faondt
wifer, P # gfemd wfpd o wr @
gferd a za ¥ Hfsd &1 7w wH AT
wT &) gR oA (vey AR wfin, afes
i @w teel wfem o s f
gw o X fe gwt oeme o dew et
® mr s wqmm ve femm oo oAt oW
¥ 5o unafedt & & A}, W fw
WML TH AT ST A TR 8 g e
[Ty At A= A wrafagt w @ e Free
b wfat dewt ofor ¥ fed oo
A TR o W W W fawrn g
wrr gy dFridn g7 s ey &, A aifuw
wEmTAAT § Aw & fafww cavet ¥ aw e
T AR AT AT T AR A eI TR
TN w1 W A

FaTET AT Y ¥ q@E & o i wa
w1 AU {6 AT AaTr A e o aon
T T 21 gAY AR yafaw o ot
¥ e o oA O W T ATR & U
t %E UE Ty

& wiwwi & AW wm wem K. ..

warafn wiw vl Wi difed, W
wur Sifag
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Nt Trwiw foy: dswd nfomr @ fer
frad g % e gda ofgrr 17 &
mﬂﬁmwﬁgnﬁh‘wﬂhﬂ
AT 31 AT @ TOTE WA ST AR §T
welt o xR ST wa afr § A e
LR E AR L
frex dut &t Tl g wT €

1 wal & Wy & Y@ SewT ST aAea s
" \
¥ //{'I.

ot facefte Ay (udm};m. L
arrr § fe ere fagre o feafr war & aro
da i s ard & fr fare &8 o gt e
¥ ww & frew qur s g, AT fagre § oy
For faare w1 from & frowr g 201 fash
TF HIW F1 GBI T ATHT HA @ ®H WTHEAT
fagre sriw i b1 A wre ew feafr ¥ fgr
& &uma g7 ga % ey AT A I FaerT, WY
afwar frelr & pany smrsft 1 aier g, @
Iere fagre & gram A7 & g wefera gnit
wafed 7o wnA } fe govas wEw 1 oweA
e # I fagre w1 W A g i e
Fw & fag it wam & ¥ wowTT g frwma
w% w A few A

arardt & avx S fawrs ger & Wy g
e & qié fuwfar da w1 fr wfiew gor &)
a wfawfma da § 37 @10 gosre & qfr
e Y it ) e qE wwr W A e
ol Enfr 1 e g SYCRT SR A AR Eea
ot gart art 87 o W e ot wwwar B
W gramr e O s 8, few
foreri w1 e € W awaeft &
fs 37 % fodw gfead &@ W ot 0w
eqrfes $ifxd 1 Afie wrm war b gl o
wftam ok B oo K 7w P ot
an i ¢ e agt aps aft &, wp gt kam
farel 7t &1 & wy W R e oW oW
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fearfn 3 g o § Fs Fre® dier s oft g ondt
§ e ot & (6 oy sumiefAgl o anw
FE wT At o I0 o Hag and ) W EETT
I W T T At § o A wn Wl
frR i sdmed sr A b @t W R
WIE-H12 FUm W TR dw & WA W oeT
mansgem on oo B ik &
wrgm § fix wreTe dw s &m0
For faare § fawey, e o e o
qeqy w1 wwr wrare a7 Wit § fe fed
P EGCEE i B AL
swear wt fe @k wi gOnf & W
T gy Am kA e
& ga B T W 6w feg Gl X
Fwr favm & g A AT WA A1 | T
& £TH A W1 TW W A AGH AT, AN
aEll | I E A A W s gA W §
qrR QT ATq IA K1 qveE ATt s
g M oW T osTA

A qrTeT S W AT R W W W
s wem g fE o qoere wefe €
Hroy A WA R AL AT ¥R AT R
srweet ) A St & e s frefior fren
& 7n ¥ ot ooy o v wnd i o
dm o 7 @1 M owafef dw d e s

arx fogt &4 & A oA A A oo
ty o W R S fer R em o
wx fewfrn o K et # fowlt wo & wm
g Ry &% wwew e A oW f N weR
fom g foer §, Afer ami ge Wt
fawrs w1 W AEgeT B owe dar A &G AT
wAfan A7 w1 el @iw W WA Foaw
|t wrir & wew Frm kg pwrt Fa & amid
frdt & = gt and fo & frard
ot dre ¥ ol @ oaelt ko st Ewr fen
t wt fawrt mft @ Aweft Wt W frew
farer 4 Forir wrowmt aoft ws o wrm B
wfwit & sengfe W G & feerw ¥
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frd e & o it e v a0 T
Tt awi fedt Wi wwA R T ST A
gL 2 oAfea agn gl ded @ @
TR e Eowr e i e e R
% awr wxmr fr gwrd dta ¥ ww @ oww
%z dng A TarFTe a Y a7 oamd

SHRI K. RAMAKRISHNA REDDY
(Malgonda) : Sir, I come from Andhra
Pradesh. In Andhra Pradesh, there are
three regions.  One is Andhra, another
i Royalaseema and the third wrca is
Telangana and 1 belong (o Telangana,
It has most backwaird Iistricts.  Since
the past tluee years this area is in continu-
ous famine and drought conditions. In
seveial plaves even now there is no duinking
water cven though special fucilities are
guing lo be given by the Government.
But duc to continuous famine and drought
vonditions in this area, special atrention
should be paid (o this region.

The regional imbalance should be wiped
out. For ihat purpose, for buachward
districts you must have & plan to give special
attention to the hackward districts of the
area and the piojects which you take for
the backward arcas should be controlled
by the Centre and nol by the Sinies and
uniess and until you do this the imbalance
will not go away.

There are not adequaie major industries
and medium industries  in the  State,
Special attention  should be drawn towards
the provision of clectric puwer, irrigation
facilities akso should be afforded.  Commu-
nication  facilities  including railway lines
should be provided there. There should
be a cut which should be ¢ffzcted in the
forward districts and that  cut should bhe
given for the benefit of the backward distri-
cts. Then only regional imbalance will
be wiped of

The Deverkonda taluk of Nalgonda
district has been  included  as drought-
prone area. | request that the whole district
excluding the areas served by Magarjun
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sagar should be included in this scheme.
These should be declared as drought prone
areas.

Small-scale industries and medium-scale
industries should be started ther:. These
backward areas should be cncouraged
to sel up these small-scale and medium-
scale industries. Unless and until  you
do it, the area will not develop. The Plan-
ning Minister, while considering and formu.-
lating the Fifth Plan, should considel
as 1o what are the backward arcas
and districts and what we the forward
arcas and districts and he she & keep
this in view at the time of formulation
of the plan. Nalgonda district cven in
Telengana is a most backward District.
Special atiention should be given to i
The projects for  the developmen of the
backward arcas which are going to be
started should be under the contro] of the
Central Government,

sle areEwr ww qrnee (7)) o:
% vaw oft wem fE wrr oA fram
oA gwm & exfEgw faawer s faa
aw & fieit oftra w1 wrf wgen o fom
T qEEl AT ER oW A § AT @
t w1 fs gore omfm & fafaeex foelt
frm &z & wa oy Ky oot dw @ fgedt
ofmarx 7 fod nw wror & mww fem R
o a7 ¢ fr a@ & @ Cfmaee
W amm gt ¥ A1 oft e feow oav
O B JgE A oA grfsTaraem
LB O T G L A% amda
W O# oy g¥E IEEWW QW AT
wr f o 1961 ¥ OFt fr W ogam
aoer 3 oox fedr 4l guidl ¥ oREm
qranra a1 favwa feay) form o6 %1 oy
wn frm o oTE SpEE ETCATT N
fam fe agt tAa A W@ A R BT
b gwd oar o wm feow fmiz ey
AT AfFT AR § amdh T aw
sxfme grafen, ¥ ax swrmfs ™ T
& Tl 9T faz F ot o aw e
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¥z dfrew wy prkecir aEr ot @ o
& mosTr ¥ o dyr Wt & s e
fe ot femit nfrma & fod #=fw e
T gF oA de ad o @y ¥ fe
W W fefowastr ot g @ frwam
oeN, W FdT, IwT 9tw & fgedr
uf@ra, wwm, Wuwm, W oA it
¥ feelt ofora ®1 few pu o &
& frd wwwe e ¢ owdm oA ®
M w2z &1 ffyirewn foar o, mHe
%1 30 # oEfAvz fem oand v g aww
for & fod wem & ontm aw @ fam
gt awi gx canfan wfawa 6§ @ o
gaw fad o & wx frod feR wm

ox fdrcen famr qArE # 21§ m
A mam W o €1 frmowr o Im W min
¥ mf oft fr et wfmom Hoe g
Al & feaavdz ¥ fam grn oaifer o
ag Forg A7 g g & & spm
fr g tw & % pdfer a2 oty
Yt feeeht nfoarx & frivarie #1 G o
| E

SHRI  VASANT SATHE (Akola):
1 come from the Vidarbha region. Tt is
a most controversial region; there has beer
agitation in that region already. 1 hope
you will give me an opportunity 1o speak.

wwefn miwm: oft wEw

st g wx wh (@dfiawe) o wemfr
wEreg, AW W €1 feee B wrfea o W
fm ww w1 oaw i few gw owmwer B
st s (fEdamE) o earafa TERw,
# ¥ o) A WY & WreTw § wgA WA
4

frperm ot Hawx ¥, Wi & feeft o
TR W OEl, WK X Je NtW # §1 W
wip wew mEw ar e ¥ g, 9 ¥
fepe W o ot Wrd Ewem-amgw
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[ areim]
Erawen ol k1 owfy mawT § ¥ 5w
i wvwe wcfomr §, afer o oaw
weEn et v gafre ewae omft k) &
FaRar g fe o emm tfew oo el B
gfem T e me #re wift Taw ¥ fAd
a¥ fewr arm b, afz a0 @ & g
gn wfa ®1 Fonw A ¥ fed fem
w@, w1 w7 fovmw @ fF 3w ofon &
&vavAm aew Er W@Nr

M oE W @x W ITWFE B owwn
i & ¢ oA Py 6 Aw ¥ oI A gfe
7, dtr v zfedt & ooft, dwed ot oomh
goafr 39 fal A eRy ¥ Twemie
¥ faa afer wxw 3md ad wfed

afz g7 &1 awn ¥ avs fawig sgr firmy
ord, @1 wor fevers b fEoxa gemer W
fwatan o waafr et & afrafr oA
e £

Lo G R

ol W W ofi : 96z AR wTET, AT
gt fim dww mad swE fager gam &)
gafam a8 W Aoa faar o

et miten o oft w12 0

SHRI YASANT SATHE : It is a pity
that after 25  vears of planning
we should ask the question: How is it that the
rich regions have grown richer while the
poor regions have become poorer 7 That
is a sad commentary on our planning.

1 would submit thai what we are having
today is, as onc of our well-known econo-
mists of our country has described, what is
known as the puppy economy. meaning
thereby that if five puppies arc there
and you keep a pot of grub before them and
lcave it to them, then the healthier puppy
will grow healthier and the weaker puppies
will remain weaker. That is exaztly what is
happening in our country. Therefore,
we shall have to take a new perspective of
our whole planning.
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I would like to make some concrele
Suge Let the Planning C issi
itself create an in-built machinery, It has
failed to do so up till now. This in-built
machinery should be in charge of the
implementation of the plans. We make
plans today. But who is implementing them?
We Jeave it to the bureaucracy to imple-
ment them. 1 am not one of those whao like
to condemn the bureaucracy...............

MR. CHAIRMAN : Now, the hon.
Member should conclude.

SHRI VASANT SATHE : I have hardly
opened my mouth and you arc asking me
L sit down.

MR. CHAIRMAN : Now, there is no
more time . 1 am calling the hon. Minister
now.

SHRI VASANT SATHE : 1 am making
only points. 1 am not making a speech.
1 shall only make some constructive sug-
gestions.

MR. CHAIRMAN : That may be so.
But I have to call the hon. Minisier now.

SHRI VASANT SATHE : You have
given me one minute. Kindly give me two
or three minutes more...

MR. CHAIRMAN : No, |1 am sorry.
That is why I am reluclant to call hon.
Members. .. ...

SHRI WASANT S5ATHE Another
suggestion which | want {o make is thar let
the MIs constitucncy be made the lowest
Jevel implementation unit. Let the MP bhe
made the head of the unit and let the entire
bureaucratic sel-up be with him, so that at
the district level, the lowest level planning
is undertaken and the MP and his hody may
be held responsibie for plan implementation,
Unless we go about in this manncr, we can-
not achieve results.

Finally, T would like 1o submit that the
plans like those for the twin city of Bombay
are most suicidal both for Bombay and for
the whole country. Two thousand crores
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of our national wealth being invested in
one city is harmful to the entire nation.

Therefore, this must be considered
as & national problem. 20 under-developed
districts can be developed with that much
amount. Why should leave it to a State?

Lastly, may T invite your attenlion Lo
article 3717

MR. CHAIRMAN : No, no.
Minister.

The hon.

SOME HOM. MEMBERS Rose—

MR. CHAIRMAN : The hon. Deputy-
Speaker had decided that the Minister would
be called at 4.45. He will take halfl an
heur and then the Mover will have some
time. Then there are amendments 1o be
disposed of. There is a half-hour discussion
at 5,30, | am not in favour of extending
time daily.

SHRI YASANT SATHE : Why not
have a cell of members who would like
to discuss with the Minister in detail?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
There are only two or three members more
who would like 1o speak.

MR. CHAIRMAN :
a dozen.

SHRI RAJ BAHADUR : Shri Kartik
Oraon, Shri Jadeja, Shri Daga and Shri
K.C. Pande are eager 10 speak for a few
minutes. 1 would suggest that you call
the Minister at 5 P.M. and you may, if you
so please, take up the half hour discussion
at 5.45 P.M.

No, about half

MR. CHATRMAN : No. I will adjourn
1he House positively at 6 P.M. I am calling
the Minister according 1o the decision of
the Deputy-Speaker. Ifam sticking 1o that.

THE MINISTER OF PLANNING
(SHRI D .P. DHAR) :Mr. Chairman,
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while it a is matter of pleasure to me 1o have
listened with great attention and considerable
interest to the views of hon. members on
a question of such importance, it is also,
at the same time, 8 matter of pain to me
that it has not been possible for the whole
House, for all the hon. Members of this House
to participate in this discussion. All that
1 have at iny disposal is hall an hour. | am
quite prepared, if hon. members wish that
1 should remain silent and not reply to
this discussion, 1o hand over this half an
hour to the Mr. Chairman, for being
passed on to hon. members for whatever it
is worth.

SOMI: HON. MEMRBERS : No, no.

SHRI D.P. DHAR : In that case, | would
once again begin by acknowledging with
gratitude the education that 1 have received
on various elements of planning, a job
which has been entrusted to me, from various
members.

1t has been brought home to me how
vital is the question of promoting balanced,
proper and wholesale development of this
country. It is irue that there have been
imbalances in the matter of growth and deve-
lopment in this country, both intra-state
and inter-state. [t is also true that because
of historical reasons or facilities which
geography may have provided to cerluin
arcas, development has taken place in those
areas at a faster speed and atan carlier
date. Nevertheless, if one locks at
this vast land of ours, one has to agree with
a ceriain amount of remorse thal we are
backward, that ure yet in the
process of development and (hat we
have 1o cover a long way before we can
say that we have reached anywhere near
the fruition of the dream that had in-
formed owr movement for the struggle
for freed om.,

we
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[Shri D. P, Dhar]

Nevertheless, it would not be wholly cor-
rect to say that the distance which separated
at the time of freedom, the attainment of
freedom, the ugly realitics which we in-
herited, and the stage of development which
we wished to reach remains unaltered,
that the distance has grown as some hon.
Members chose to say. | am particularly
referring to one or two hom. Members
from the Opposition, This distance has
not vanished; it has not been obliterated.
But undoubtedly, if you look at the process
of Jevelopment, if you look at the process
of growth, certainly, from any standards,
from any norm, this distance has been
sharply abridged. And it should be nur
endeavour not 1o prudge a  loal or
two more 1o our neighbour but 1o
act concertedly, to act unifiedly to Turther
abridge this distance till it vanishes,

We have, not only in the Planning
Commission but the Goveramente of India
as a whole, been painfully aware of the
fact that in this march of development,
some arcas have been left farther behind;
not only areas but some sections of our
socicty have also stayed as back numbers
in the race for development. This awarcncss
on the part of the Government has been
tranilated into appropriate measures in the
fourth Plan, in the past Plans slightly less
elaborately, bui in the fifth Plan, certainly,
this is going 10 be one of the basic, guiding
stars of development as far as we arc con-
cerned.

w1 www s AEwT 79 1A £ 45 ad
farwre wmit o

SHRID. P. DHAR : | am trying 1o
say what thing is new. I do not have the
prescience to plead that the hoa. Member
already knows what [ have said or what
1 am | going ito say. But the fact remains
that these studics have been made and these
studies have relevance to the Fourth Plan
period. The arcas which are backward,
the sections which are backward, the areas
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which are subject to natural calamitics
like floods and droughts have been demar-
cated and special plans have been enunciated
and claborated for these ar:as. 1 would
only illustrate this point particulaily for
my hon. friend who is keen to know
some new ideas. Some of (hese ideas
which we have taken into account for doing
2 certain amount of work to cure this cle-
ment of backwardness are as follows. We
have evolved a formula in the matler of
allocation of central assistance by which
after the alloiment of central assistace to
Assam, Magaland and J. & Kashmir
10 per cent of the remaining amount is made
available to the backward States including
some of the States where these hackward
ureas as I have said, have been identified.
The amount is sizeable ; it comes to 10%;
of Rs. 3,100 crores. 1t does not have that
impact on the stitustion because, while the
amount is impressive—as | said it is 10*] of
Rs. 1100 crores--the sire of our country
is much more impressive than this amount
and the size of the problem is more com-
plicated compared to the size of our re-
sources.

Mevertheless it is (o be admitied, if 1
may say 8o with due respect, that the point
that most of the hon. Members have made,
that special attention in terms of spevial
allocations should be paid to the backward
regions or backward arcas, has been well
taken and special sliocations have heen
made. We have taken some of the Siates
for special consideration and these are:
Asum, Magaland, Jummu & Kashmir,
The total allocation of central assisiance
for these States is aoul Rs. 400 crores. 1
must add hestily that Jammu and Kashmir
was included in the list before 1 bappened
to be here,

SHRI INDRAJIT GUPTA (Alipore)
Are all these amounts calculated at cufrent
prives?
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SHRI D. P. DHAR : The price question
is quile separate. If we go on calculating
the amounts according to the price indices
every day. Then Mr. Gupta who is himself
an eminent economist will agree with me
that no budget in any socicty under any
syslem is podsible to be made; we shall
have 10 make an hourly budget.

SHRI INDRAJT GUPTA :Isil that bad?

SHRI D. P. DHAR : Your suggestion is
as good as that. T admit that the prices
will certainly have an effect on the size of
the benclits which we had anticipated
originally when these allocations were made
that would accrue from these allocations.
1 do admit that prices do play that part but
al the same time it is not possible to go on
changing allocations from day to day.

Secondly almost the entire expenditure
for facing certain problems like floods
and drought are being paid by the Cenire
and the total provision for this purpose
alonc is aboul Rs. 307 crores, The entire
expenditure on the development programme

of hill and border areas is met by the
Government of India. Ninety per cent
of  such expenditurc in  Meghalaya,

Assam, Nagaland, Ladakh—Kushak Sahib's
area—-in Jammu and Kashmir, Lahauvl
and Spiti and Kinnam districts is mel by
way of granis.

Only ten per cent is loan to the States.
The pattern of Central assistance to the
hilly and border districts of UP, Darjeeling
of West Bengal and Nilgiris of Tamilnadu
is 50 per cent grant and 50 per cent loan.

17.00 hrs.
AN HON, MEMBER : No change ?

SHRI D. P. DHAR : As soon as we como
to the Fifth Plan there will be  many
more changes.

S$HR1 KARTIK ORAOM  (Lohar-
daga) : What about the grant for the
hilly areas of Chottanagpur and Santhal
Parganas areas?
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SHR1D. P. DHAR: As far as Choltanag-
pur is concerned, the hon. Member would
perhaps concede the existence of a special
board which has been created for the special
purpose of the development of Chotlanag-
pur under the chairmanship of the Siate
Chicf Minister.”© The hon. Member who
has asked this question is the Deputy Chair-
man of that Board, and that gives us great
hope about the future of Chottanagpur.

Similarly, my good and old friend,
Shri Jyotirmoy Bosu, referred 1o the assis-
tance which has to be, or should be, made
available by various financial institutions.
The following financial institutions, namely,
the Industrial Development Bank of India,
th: Industrial Finance Corporation of
India, the Industrial Credit and Investment
Corporation of India and the nationalised
banks have been speciaily instructed 1o make
availahle at concessional rates finances for
the development of backward arcas and
efforts at industrialisation of those arcas.

Over and above this, ten per cent subsidy
has been provided in two districis each
from ninc States for any investment up to
Rs. 50 lakhs and for investment which gocs
beyond Rs. 50 lakhs the element of subsidy
in & lump sum up to a maximum of Rs. 5
lakhs is available. From this you will sec
that a considerable amount of effort has
becn made by the Ceniral Government,
in conjunction with the States, within the
constraints of our resources, to make an
impact on the devclopment of those back-
ward areas.

Over and above this, the question of rural
clectrification has becn taken up as a special
subject and the Rural Electrifization Cor-
poration has been set up for financing loans
for clecirification projects in  backward
arcas. Loans are given at concessional ralcs
in backward areas. Out of 132 schemes,
52 schemes have already been approved for
these areas.
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[D. P, Dhar]

Recently, we have initiated some
special programmes for rural dev:lopment.
These¢ programmes are under the
following categories: Special Farmers' Deve-
lopment Agencies 46, Marginal Farmers®
and Agricultural Labourers’ Projecis 41,
Dry Farming 24 and Drought-Prone Arca
Programmes 54.

‘These are some of the endeavours which
the Cetral Governement is making through
the agency of the State Gowvernments to
mgke some impact on this undoubtedly
difficult and imporiant question of back-
wardness of arcas and populations.

On  the most important  matters which
I would like to bring to the kind atlention
of the hon. Members is that mere financial
allocations cannot lead us anywhere. That
in itsell may be the evidence of good in-
tentions, But those good intentions have
gol te be translated inte field. They
cannat by translated into field and, per-
haps one of the failures of planning in our
country —l have no hesitation in admiti-
ing this-—has bzen that we have nol succeed -
ed as a community as a wholc, not merely
as Coagress party or th: ruling party,
as the total leadership that has been thrown
up by this country in involving the peoples
al the grass-roots in the procsss of planning,
in the prozsss of development. As far as
1 am concerned, as a8 member of the politi-
cal party.ltake thefullesishare of the blame.
But I do not think that it is only the pre-
rogalive of a political party to have to do its
Job. Itis the need of every political party,
of every social worker, of cvery person,
who is concerned with the welfare of the
prople Lo involve himsell mentally, psvehol-
ogically and physically and also the people
amongst whom he works in the process
of development, unless we are able to
create a counlry wide awarencss, a couniry
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tion of the plans, any planning with the best
intentions in the hands of anyone, in the
hands of any party, will suffer from a basic
lacuna and from a basic inadequacy.

That is why, we have ventured to suggest
for the consideration of the State Govern-
ments, for the consideration of the gentle-
men who are accredited leaders of the peo-

ple of this country, whatever may be the shade
of their politics or opinion, that for the
Fifth plan, let us take the bier lessions of
of the past and let us begin the process of
planning from below. Quitc a large num-
ber of Members have suggested district
level. 1 would go to the unit of a village;
I would go to the unit of a block : 1 would
20 Lo the smalles! manageable rura  unit
as the basic unit, as the basic foundation,
on which you can build the total edifice of
a Plan. Unless that it done. I think, we shall
afier making the Mid-term Appraisal of the
Fifth Plan, be again making the same com
plaints and voicing the samc disappoint-
ments which we have done during the two
days while discussing this motion.

1 would, therefore, through you, Sir. bhe-
seech the hon. Members that for the Filth
Plan, let us take steps from now on 1o or-
ganise ourselves in 8 manner cutting across
barriers of political dissension, political
differences of opinion or any other barriers
which separaie *A" from “RB", Then
alone we can think of treating the Plan as
& nationa! objective Because, after all;
what is planning which is not a national
objective. If it mcans the development of
the people of India, then it is the objective
of every citizen of India *o be involved in
the achicvement of this objective. As
far as we in the planming Commission
arc concerned, please trust us to make our

wide for planning., for
development, for implementation of the
plans, for watching the correct implementa-

co

isl available to all of you, gentle-
men, in evolving this process, and we shall
also give such assisiance. ..
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ot gwgw  weWsl (wAdEy) %A
o b 3wefad A wfan | Afec e
e ® R @ W femomer w7

Wl Moo ae: cartan fwwa wr fr-
iR w T I A

i Wt femiaii ®1 Frominer £ )

ot yEgre wewsl): Teer ewn o A
Luccel

Wt Nodtonr: wofl ¥ vy & e
# epger wm fe e fll @ AT
fowmi wraETE oM §, IR gH IR
¢ ool gw wmWY H, Tee) smemr
T § s Wi

ot wem few e o AW FRE
am few A w7

@t e dte wx: & el fr TR AT
wafad max wmeer A SerC @ oww AR
witr 7 wom #1) Afa & @ oz Aww
E R oemyowm own f v oIwW R R
fad <tam aogfes @ ogwEmn oo
LR ot L

%0, il is not necessary to reconslitule
the planning Commission. The planning
Commission. .. ...

wt wowrw wye (gfewmen) 0 api ot e
ard | oy aufevrn wwmr B o3) WA g
LU ROl T G O
" i

SHRI D. P. DHAR : | have No ob-
jcetion 10 speaking in Urdu or Hindi, but
I think it would be unfai. .o those friends in
this House who do not understand Hindi.
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$o, we in the planning Commission, as
1 said, need not reorganize the planning
Commission. All thal we need to do is
to place our services at your disposal more
frequently. ...

AN. HON. MLMBER : Change the

basic policies.

SHRI D. P. DHAR:.. and change the
basic policies wherever those changes are
suggesied in a concrete form. We are
prepared to change them. [t is not enough
to be negative, 1t is not enough 1o say
that our policy is wrong. It is much more
important to say how this policy can be
improved upon.  And 1, on behalf of the
Government of India, on behalf of the plann-
ing Commission, can assure this hon. House
through you that we shall accepl every
concrete suggestion from whichever quar-
ter i vomes.

T am soury, Sir, that I have to submit
to the harsh limitations of time which could
not be betier planned. Therefore, 1 have
to conclude hastily, and as you have been
indulgent to other members for a minute
or two, I hope you will be indulgent to
me also if 1 take some catra time.

MR. CHAIRMAN : Take
time.

your own

SHRI D. P. DHAR: 1 apologise for the
shoriness of Lime, for not having been able
to make specific reference to some ol the
specific questions that have been mentioned
by hon. members in this House.

1 can assure every hon. Member who has
participated in this discussion that we
have taken copious notes of his suggestions
and we shall, as far as it is within our power,
do our utmost to ac¢t upon their kind
advice. ...

SHRI VASANT SATHE : And build
a machinery for the implementation.
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SHRI D. P. DHAR..after
these suggestions which they have been
very kind and very gracious to make to
us, to the Planning Commission, any, from
which, 1 assure you, we shall been fil very
greatly and we shall also t1y 1o accept them*

examining

As for as the in-built ma<inery is con-
cerned, I must confess that | have not been
able to understand its full import. Of course,
1 have undersiood the import of other
suggestions, namely, that the Member of
Parliament should be the kingpin in his
own constituency. I suppose the Planning
Comm’ssion has not the authority to sanc-
tion how an hon. Member should function
within his constitutency. But 1 do not
know what will be the position of the MLA.
But, nevertheless, the machinery for both
purposes of development, for accelerating
development and for achieving the purpose
of devclopment. has got to be inbuilt in
our socicty and that has to be done at the
grass roots.

Lastly, | must pay my debt to my very
old friend, Mr. Bisht, and other fricnds
from UP who come from the hill areas and
inform them that & good deal of work is
being done by the Planning Commission in
the matier of collection of data and statis-
tics in the hill areas of UP and a special
cell under the chairmanship of a Member
of the Commission has already been set
up for this purpose and we hope to invite
al their convenicnce all the members from
the hill areas of UP, one of these days,
to a meeting 80 that we can discuss some
of the ideas thal we have on the subjoct and
benefit from their advice.

I have onc last submission 10 make.
We are now engaged very seriously in the
preparation of the plan frame for the: Fifth
Plan period and this plan and also this
periodd. is going 1o be very crucial. In
this task | would once again, with all
humility, appeal to all seclions and all sides
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of this hon. house, to help the Planning
Commission to produce something worlh-
while so thdt nonc of you will have any
complaint in future.

Wl ary T whrewre  (Zrewg) c e
oft wgwT, Tiw w2 ¥ W oagw ¥ faw
AT Wt 4t e e wEdw fewt
b oW wwt & wm foar f, & 3 oW oo
ol g g Ay A ow wsf oW @
e frm koYt oy wawrd & p fe o
frr wfrwr Bw & fad owm owvH owem B,
% fad & 37 & ot @t g

Wl wgew A g8 fver g yemel W
forx foar b w7 o R fe owx 3w fed
§5 qurtwa svx wrd §o afe T oww
® ot ¥, W ow e aw @ foew gor miw
g W aw & e & fed gd rark i
wy & art & I wrk werw A e B,
fam & smr wtw & wrr faR, wa, o,
o ot iy, o wem wEw & qiw
fodr 8, wgr fooR qwfrr wel ¥ fews W
sk o oAt ger K fw & ®wm wiw
afrrn frnf deft § W faw & feed
o um-ad o b ow fad o o«
a b

wat wgaa A g9 wer & fwd wg K e
8 T ¥ 1 & famr & fed averc &
WA 50-50 WTW %99 & &% "z few
k afwn awd art & o v i fean fe
fam % smgx s g o aET o AWaEn
€ Wz qu omg fm @ & M gmma
wrf famr grr ot @1 wem @ ot o S0
A wea ww wr &0 wrr e fer 2o
A w1 W1 Ft wwm AR e b
ar wrgr famr b faoret aeien 20 e
koo awk e wrf wfwjwr gom wifge
f& frx w1 ofrm femn amr B, Wyt
wRET T | Tk ST g owd fen o«
o wfew o foar a@ ofr W2 el
s fowm W
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§ wft wEMT A faEE wvmowmpm e
TRy & fad d% fred feil omwmow
fe a o favw il e W oy 3, A
T IaAwhz &1F ¥ g A1 ¥ ML H FRn
T # mm fam wd agewr Gw v
& ™ w7 & A ¥ ww afafafi
aifzfaitz w4 wr ser far mfe § o
CLEE R TR SRR R T
oo fomr g dm mfrem @ omE

A met ¥ Arg & wmwm gwre s
il

MR. CHAIRMAN : There are some
amendments,

SHR I MOHAN CHARIA @ My appcal
to them is this. May I request them not
lo insist on the amendments?

§t wmn W ofi: WrTEE, EER 0w
i et K fe ool m & agw oA
fam ar we md fork afafafedt w1 o
AT & TR W f A faem oAy
wa% wWiemw A wAr o A AN wmaam B
f& g wdw &% osfadr L (s
.. B oow famz oqm F o farir & owa-
wt wrm g frm fay & &,

mwmfn  wiwm: ¥ fafrer wRw
o ok, ok g e, T am fe frie
o A g weelt ) gafed S arel e
¥ fe ol go e & faei & Wy &
wFAT ko1 Wi ser wgre & fae Sfifadm
gt meere TR wn dfedm, € faet
Ll G e sl S

o wer wx o mmr, 0w fre
O g W wgA e owr ool f)
warafe wiew ;g o eftw oA g
oAt ko

o ww ww oti: & T frir & e
war g owwt 25w & 6 ot mww A
w3 ek ehdifre ww fr gL
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AT R o dfsd) mw i
TEO§ v d

I will put the amendments together to
the vote of the House,  These amendments
are : No. I, Mo. 2, No. 3, No. 4, No, 5,
No. 6, No. 7, No. &, No. 10 and No. 11.

I am putting all together to the vote of the
House.

Amendments Nos. 1 1o 8, 10 and 11 were
put and negarived

it wrerm wpfoec: & gmn menr
nfm g

MR. CHAIRMAN : Is it the pleasure
of the House that he should withdraw?

SOME HON. MEMBERS : Yes.

MR. CHAIRMAN : By the pleasure

of the House, he is allowed to withdraw
it.

The motion was, by leave, withdrawn.

o wow ww qf¥: AT, gemRoAr
ofm # mar # 7 fawErew w0
[ AU 1]

SHRI 5. M. BANERIJEE : (Kanpur) :
Gienerally, non-official Resolutions and
Bills are withdrawn, but here, it isa Motion
under a particular provision of the Rules
of Procedure. It is intended for discussion,
it is not to be withdrawn. How can he
withdraw it?

MR. CHAIRMAN : Arc you objecl-
ing to it?

SHRI S. M. BANERJEE -1 am not
objecting, but I am telling about the pro-

MR. CHAIRMAN : you are wrong to
say that is not the procedure.

SHRI MOHAN DHARIA : Shri 5. M.
Banerjee is very much right. If any
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(Shri Mohan Dharia)

amendments had been adopted, then there
would have been voling on Lhe molion.
But since there are no amendments re-
maining now, naturally, this motion alone
remains, and it need not be withdrawn;
it has been discussed and it can be treated
as talked over.

MR. CHAIRMAN : I shall have to
take the pleasure of the House. I he with-
draws il, it will not be put o vole,

The hon. Member has sought the per-
mission of the House to withdraw it, and
the House has given permission to him and
he has withdrawn it. That is according to
the rules.

SHRI 5. M. BANERIJEE : This is some-
thing strange. The motion cannot be
withdrawn.
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MR. CHAIRMAN : It can be with-
drawn. That is the rule.

SHRI 5. M. BANERIJEE : It means that
whatever has been discussed has been lost?

MR. CHAIRMAN : Hon. Members have
given him permission to withdraw it and
he has withdrawn it.

MR. CHAIRMAN : Now, there is a
half-an-hour discussion to be raised by Shri
K. Lakkappa. The hon. Member is ab-
sent.

S0, the House will now stand adjourned
and meet again at 1l a. m. the day afler
lomorrow.
17°27 hrs.

The Lok Sabha then adjourned till Eles
ven of the Clock on Friday, August 25, 1972/
Bhadra 3, 1894, (Suka).
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